21Q Finance (No. 2)

The House reassembled, after lunch,
at thirty -five minutes past two of the
clock, Mr. Deputy Chairman in the
Chair .

THE FINANCE (NO. 2) Bill, 1980—

Countd.

MR. DEPUTY CHAIRMAN: Shri
Shivg Chandra Jha ... Not here. Shri
Nageshwar Prasad ghahi .. Not here,
Sarimati Purabi Mukhopadhyay....
Not here. Shri Bhandare,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
Mr. Deputy Chairman, Sir, I wonder
whether the position of the Finance
Minister while framing the Budget
and the consequent Finance Bill was
worse than that of a harassed house-
wife. 1 also feel at times whether
before framing the Budget he felt
like Hamlet-—indecisive about not
so easy options, to tax or not to tax,
to give concessions or notlo give con-
cessions, to plug the loopholes but
from what date—and ali these va-
rious exercises must have really
been a difficult task for him, How-
ever, when one looks at the Budget
and the circumstances in which it was
brought before this House, one must
admit that it is a very sincere and
honest attempt to meet the challenge
of the situation, I think the TFinance
Minister was right in his very cautious
approach, for, by all accounts and on
all hands it is admitted that the eco-
nomy was not as healthy as it ought
fo be. And what he had primarily to
do at this stage was a repair job, tao
see that the patient was restored to
aormalcy rather than make the pa-
tient get out of bed and make him
run at the cost or risk of greater
injury to his health,

T think the Finance Minister has
adopted a three-pronged method. In
the first instance, he has mnot chosen
to levy any fresh taxes. In the second
instance, he has given as many con-
cessions as possible to as many sec-
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tion. of the public as possible and,
thirdly, ag every wise Finance Min-
ister does, he has tried to plug the
loopholes. It is the third step which
has really invoked the wrath of some
sections of the public and even some
Members here. How this wrath is
unjustified, 1 will tell when 1 come
to section 80J, But one thing I must
warn the Finance Minister of: This
Budget is based on an assumption that
everybedy will show a great amount
of discipline in gelting the benefits of
this Budget. It will be his task to en-
force such discipline,

Sir, the Finance Minister is quite
right wheu he says that the rise which
we have been seeing since the Budget
is not attributable to this Budget. It
is attributable to the burden of
Rs. 3,500 crores which has come con-
sequent on the increase in the oil prices
firstly, and secondly the increase in
the railway tariff. But all economists
have counted on reasonable estimate,
because ultimately nobody can pro-
ject very accurately in future, and
certainly I do not possess that fore-
sight—that the increase because of
this burden will be only six per cent
and we have alreacly exceeded 5.5 per
cent. Now the point which I am mak-
ing, Sir, is that if there is gn increase
bevond six per cent, it will be attri-
butable solely to the consideration
that the Budget has not been able to
contain the prices and, therefore, I
appeal to the hon. Minister that if he
wants to enforce this discipline he
must do it now. He has told the House
that he is going to follow a carrot and
stick policy. 1 think he has offered
enough carrots, because what you find
is that even the concessions which he
has given by way of excise have been
very neatly swallowed by the manu-
facturers. And nothing is done to see
that the prices which were intended
to go down and in any event intend-
ed to level by the grant of these con-
cessions do not rise. In fact, they have
risen. I do hoge, Sir, that the hon.
Finance Minister will lose no time in
taking action about it. I do not “e-
lieve in “spare the rod and spoil the
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child” approach. But a time has come
when, looking at the excessive spirail
of price rise, looking at the amount of
hoarding, looking at the amount of
smuggiing, looking at the amount of
proliferation of black money, if he
does not use the hard options and
merely leave it to the will of the peo-
ple, I am afraid the Budget will not
yield the results which he intended
when he otherwise made it very prag-
matic and dynamie.

Sir, today the bane and cancer of
our society is black money. The
Hon’ble Finance Minister said that he
would take measures to see that the
black money is unearthed. The Wan-
choo Committee had made a number
of recommendations and I only hope
that he wil] give his anxious conside-
ration to find out how many of those
suggesiions can be put into practice.
But one thing I want to warn the
House is that this proliferation of black
money has unnerved every honest man
in this country because those who
work honestly, those who earn honest-
Iy have no way of meeting the infla-
tion which is brought about by the vast
growth of black money in the country.
I am happyv. Sir, that the hon. Finance
Minister in a way has pre-empted my
speech because when I was in Bombay
last week-end I found that he had car-
ried on raids on the very sources of
this biack money, namely, the tax con-
sultants and the tax lawyers. 1 found
in yesterday’s papers that he has also
effected widest raids on jewellers Mav
I remind the Hon’ble Finance Minister
that Bombayv, the great beautiful -ity
from which I come. boasts of ‘he
Queen’s Necklace alone along the
Marine Drive?. It not only has the
Queen’s Necklace but has also the
possession of some of the best dia-
monds in the world which are hidden
as hidden wealth in that great city. I
am sure the hon. Finance Minister will
lose no time in unearthing all these
things in a very short time I may al-
Sso request and appeal and beseech the
hon. Finance Minister not to come o't
with a scheme like the voluntary dis-
closure scheme. It really is unfair to
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the honest people and it is putting a
premium on all tax evasion, on all
cheating of the laws and on managing
one's business 1n an unfair maaner.

Sir, there is one thing to which 1
want to draw the attention of the hon.
Finance Minister. It is about the way
in which the public is losing faith in
the banking institutions in our coun-
try because o. the company deposits.
Now there are companies which are
paying very attractive rates of inter-
est of 124 to 14 per cent for g period
of three years I am afraid this is
really going to affect investments in
the nationalised banks adversely.

AN HON. MEMBER: Public sector
companies aiso.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Yes. 1 do not
know whether they will receive depo--
sits. I hope the Government does aot
ivest its money there. Since the time
at my disposal is short, I now come to
certain amendments which are men--
tioned in the Finance Bill. Sir, I parti-
cularly welcome the enactment of the
provision concerning appeal and for
that purpose constituting an appellale
tribunsl under the Customs Act, the
Gold Control Act and the Central Ex-
cise Act. It was long overdue, ard
the hon. Finance Minister has realiy
met the need which was felt for a long-
time, but in doing so, I find—I say it
with the utmost respect to him and with
a feeling that possibly I am wrong--
that that provision is going to be de--
feated in a big way. Kindly look ot
section 129A of the Customs Act.
What is provided by this is that you
get a right of anpeal to the Appellate
Tribunal. Three contingencies are
mentioned, and I would not waste the
time by reading all of them. The pro-
viso portion reads like this-

“Provided that the Appellate Tri-
bunal may, in his discretion, refuse
to admit an appeal in respect of an
order referred to . .. (so and s0)
where the amount of fine or penalty
does not exceed ten thousand
rupees.”
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Bhandare.]

Realiy I do not know whether anybody
hag applied his mind to this provision
because what it means is if your duty
or penalty is more than ten thousand
rupees, you have a right of appeal as
a matter of course, but i it is less than
ten thousand rupees, it 1s left to the
discretion of the Appellate Tribunal ‘o
admit it or not to admit it. I think
that this discrimination against small
people is thoroughly unjustified. 1
will make good my point by giving an
example. If one of our lady Mem-
bers or a house-wife goes abroad, stays
with her brother and brings back 2
domestic appliance and if she is ille-
gaily charged duty or penalty of Rs.
2,000, she would not have a right of
appeal, but if a smuggler brings a vi-
deo, he will have a right of appeal as
a matter of course. I want to invite
the attention of the hon. Finance
Minister to the fact that we had
the same provision under Article 133
(1) (a) and (b) of the Constitution
of India where it was made depen-
dent upon the value of the subject-
matter of the dispute. If it exceeded
twenty thousand rupees, there was a
right of appeal fo the Supreme Court
but not otherwise. Then we fought
against this provision and that Article
was amended. That provision basing
the right »f answer only on the mone-
tary value, was deleted. I would re-
quest the hon. Finance Minister to con-
sider this seriously. There are two
objections. That the right of apwneal
to be made dependent on the monetary
value is one objection. But the other
objection which is far more serious,
is that it gives g right of appeal even
in frivolous cases wherein the duty or
the penalty exceeds ten thousand
rupees. 1 would suggest that let the
proviso be deleted. Let the Tribunal,
which is going to be high-powered---as
there is a provision of a judicial mem-
ber and there is a provision for a tech-
nical member etc.—decide whether the
matter is worth admitting or not. ILet
them have the power to dismiss the
appeal, as we call it in a court of law
in limit, it has no merits. It js not
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necessary that just because somebody
is asked to pay a penalty of 2 lakhs of
rupees, his appeal has a merit. This
is my suggestion on section 129A ond
other cognate provision in the other
Act 1f the appeals agre provided as a
matter of right, the Tribunal wiil crack
under its own weight.

Sir, what has pained me is that when
we are talking of putting an end to
litigations in this country to relieve
the burden of arrears and growing iiti-
gation in the country, here is an Act
which multishly coopies from the In-
come-Tax Act the provision of refer-
ence of a point of law to the High
Court, and the provision that if the
High Court is not satisfied, it call for
such reference. 7t is a provision
which under the Income-tax Act has
been proved to be uiterly time-consum-
ing and self-defeating. I have respecl-
edly said, and I repeat it again on the
floor of this House, that what the so-
ciety owes to its members, what the
State owes to every person living in
the country is one fair trial and one
fair appeal, one fair adjudication, as
is provided under the Act, and one ap-
peal before the appellate tribunal. I
think the provisions of relerring the
question to the High Court in the first
instance and in some cases, to the
Supreme Court directly, are not really
warranted in the changing pattern. In
any event, I would request the hon.
Finance Minister to refer particularly
these provisions of the Bill to a Select
Committee or a Joint Select Commitiee
and invite opinion to see whether, when
we are talking of reducing arrears,
these provisions which keep the litiga-
tion going on from court to court in a
five-tier system, is to be continued in
the present circumstances.

That brings me to the knotty ques-
tion of section 80J. Sir, if only the
Finance Minister had not enacted 80J,
I think this Bill and the Budget would
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have been received with universal ap-
probation. In fact, for 48 hours after
the Budget came, everybody welcomed
it as one of the best Budgets after in-
dependence. But then light dawned
and friends like Mr. N. K. P, Salve
went round saying, “What are you
doing? You are opening all these as-
sessments from 1971. Is it permissible
for you to do that?” and so on and so
forth. Now the other day I was lis-
tening to Mr. Salve, and the hon. Mem-
ber said that making rules and laying
them on the Table of the House is not
the same thing as enacting a provi-
sion of the statute. That is quite true,
because when you enact a statute the
legislature applies its mind. When you
place something on the Table of the
House—as it is usually done at 12
o’clock here—nobody applies his mind.
Kindly look at what the Finance Min-
ister said at that time. Kindly look at
what he said in 1971.

“At present in the case of new in-
dustrial undertakings, ships and ap-
proved hotels, profits up to 6 per zent
of the capital employed are entitled
to tax exemption for a period of fise
years. Since debentures and long-
term borrowings do not in any man-
ner represent risk capital, and the in-
terest thereon is in any case deduct-
ed, it was generosity on the part of
the Government to extend the tax
holiday provision even to such con-
sMtuents of capital. I now propose
that in calculating the limit of 6 per
cent of the capital for purposes of
tax exemption, debentures and long-
‘term borrowings will be excluded.
This single measure will provide the
exchequer with Rs. 10 crores during
the current year; the yield for a full
year will be of the order of Rs. 14
crores.”

I need not tell the House with what
rapt attention not only the House but
the entire nation listens to a Budget
speech. If there is anything which is
most seriously considered by the
House, it is really the Budget speech
in the whole year. And categorically
it was stated by the Finance Minister
that he was going to bring in Rs. 10
to Rs. 14 crores per year by suitably
amending the section so that deben-
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tures and long-term borrowings did
not become entitled for tax deduction,
or that they did mot torm part of the
capital employed. And section 30J
was accordingly amended. If one had
gone through the Century Yenka case,
one would have seen what applicalion
of mind went into it belore that sec-
tion was enacted and the rule was
made. But I must compliment the Fin-
ance Minister for not waiting for the de-
cision of the Supreme Court, because
in our country we follow the English
traditions that if there are two views,
if there is a doubt, the doubt must be
in favour of the assessee. The cons-
truction which is beneficial should be
given in favour of the assessee and
anything which is adverse should not
be given and on this construction pos-
sibly 1 do not say how it could have
been because the Calcutta High Court
in the Century Yenka case also refer.
red to the Birmingham Small Arms
case. I think the observation there
and the provision of the section there
will rather help us. I may assure the
hon’ble members that in these circums-
tances there is nothing wrong and it
is not against morality to enact this
provision in a manner in which you
have done it when people have the
clearest notice and the exchequer has
been deprived of the amount which was
expressly provided for in the budget.
I do hope that this challenge to this
section in its retrospective form will
be only on paper and short lived.

That brings me to the last point of
my speech. Since I belong to Bombay,
I give the highest priority to slum
clearance in that city. In Bombay we
have on the one side the luxury of
multi-storeyed palatial flats which are
sold today at Rs. 1,000 per sg. ft.—
thanks to the black money. On the
other side we have 40 per cent of the
population of Bombay living in saua-
lour and mire where no human being
should be made to live. I have a seri-
ous complaint against the Central Gov-
ernment with something which is seri-
ous. In the city of Bombay the Cen-
tral Government owng vast lands in
the names of the Ministries of Def-
ence, Posts and Telegraphs Depart-
ment, Civil Aviation, Railways and



[Shri Murlidhar Chandrakant
Bhandare ]

many other ministries. All these Min-
istries have done nothing to these
lands for several years with the sesult
that large slums have come up on
these lands. These slum dweliers are
told that ‘we are going to exploit the
land in ten years and since you are
in unauthoriseq occupation of the land,
we will not allow you to get even
water tap’. This is a matter of grave
concern. Whenever the Central Min-
isters go there, there are processions
and protests but nothing happens. The
Central Government ig denying to
these people even the basic necessities
like water, sanitation, electricity and
roads and is making these slums hovels
and black holes, I do appeal to the
Central Government that as and when
they lake over these lands and Jdeve-

lop them, they should do these two
things.

[The Vice-Chairman (Shri
Goswami), in the

Dinesh
Chair]:

And I want two assurances that they
will do it. One is to see that nothing is
done in the matter of denying these
basiq amenities as lohg as the Ceatral
Government does not need immediate-
ly these lands. The other is that as
and when they decide to take over
these lands, the people there should
not be thrown out unless and until the
Government provide them alternative
accommodation and rehabilitate them
somewhere else,

These are measures which have been
due for iong. In 1971 we made this re-
quest. It will be a real travesty if the
Government does not take urgent steps
in this matter.

It is a matter of shame that when
Haryana can boast that every village
there is electrified, the Central Govern-
ment is denying electricity to thdse
people and they are made to live in
total darkness. I hope the Govern-

ment will pay urgent attention
3 PM. to this. There is one more
suggestion. And, Sir, it is
this: What is happening today,
in the name of slum improve-
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ment, is only providing some tiaps,
some latrines and some roads here
and there. But the main thing which
has to be changed, namely, the places
where they are huddled together as
cattle and where they have to exist as
sub-human beings, have not changed
at all. I think the proper course is 1o
develop them on a commercial Dasis
through the NBCC or other builders
providing that those who build there
will get free additional floor space in-
dex for accommodsting the slum dwel-~
lers and that the normal floor space
index may be utilised by them fully. 1
submit that these are matters which
call for very urgent consideration and
an egually urgent action,

I once again feel that not much has
been done to bridge the gap between
the poor and the rich. The Finance
Minister has undertaken an exercise of
implementing every point of the 20-
point programme and this Budget and
this Finance Bill, subject to what I
have said and to which 1 am quite
sure, the Finance Minister will give due
consideration, have bheen a matter of
boast, 3 matter of pride and a matter
of general satisfaction.

THE VICE-CHAJRMAN (SHRI DI-
NESH GOSWAMI): Mr. Shervani; not
here. Mr. Kulkarni; not here. Yes,
Mr. Chathunni Master.

SHRI K. CHATHUNNI WMASTER
(Kerala): Mr. Vice-Chairman, Sir, the
rosy picture painted by our Finance-
Minister through his so-called prag-
matic Budget lies scattered. His tall
talks of a bright future for the eco-
nomy of the country have collapsed
like a castle of cards. Those who hail
this Budget as the most pragmatic and
realistic one and as an -elixir for all
the economic ills of the country have
become numb, The honourable Fin-
ance Minister cuts a sorry figure in
the context of the appaling galloping
prices of all the essential commodities,
the unprecedented high rate of infla-
tion, huge deficit financing, steep hike
in the prices of vital agricultural in-
puts like petroleum products and fer-
lilizers and, paradoxically enough, the
most unremunerative price level of the
agricultural produce, both food crops.
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and commercial crops, and the widen-
ing heaven-and-hell-like disparities
between the prices of industrial pro-
ducts and agricultural produces.

Sir, the “Economic Times”, dated the
3rd April, 1980, under the caption
“Price Uptrend Continues”, says:

“The up-trend in the wholesale
prices continued for the eighth week
in succession with the index (With
1970-71 as the base 100) fouching
258.2 pojnts  (provisional) during

the week ended July 19, 1980 reports
PTI. It Thas steadily risen from
2454 in the Budget week to 255.8
during the week ended July 12 and
to 256.2 during the week ending July
19, 1980. The annual rate of infla-
tion is still above 21 per cent. There
was a 5.6 per cent fall in the index
of industrial production during
March over the corresponding montn
last year. The March 1980 index
stood at 159.8. According to a Gov-
ernment Press release, the growth
rate during the first three months
this year, over the same period in
1979, showed a fall of 3.4 per cent.
The growth rate for the 12 months of
the financial year 1979-80 over the
corresponding  period of 1978-79
showed a fall of 1.4 per cent.”

Sir, this report clearly reveals the
upward trend of prices and the fall in
industrial production. The disparity
in prices between the agricultural pro-
duce and industrial products rose from
4.4 per cent in 1978-79 to 14.2 per cent
in 1579-80. During the first three
months of the new Indira regime it
rose alarmingly from 16 per cent to
19.8 per cent in March 1980. The addi-
tional burden imposed through price
hike of petroleum products amounts to
Rs. 2100 crores, of fertilizers Rs. 665
crores through increase in Railway fare
and freight charges Rs. 300 crores
through additional taxatlon Rs. 445
crores and through deficit financing
Rs. 1600 crores. All these put together
is a huge and heavy burden of Rs. 5110
crores in a full year resulting in fur-
ther inflationary spurt and widening
the gap of price disparity. Nobody
need be an intellectual giant to under-
stand the simple truth that the huge
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burden and inexplicabiy innumerable
miseries imposed on the people c¢n the
eve of the Budget are the inevitable
consequences of the ruinous economic
policies pursued by the Government.

The so-called rosy Budget presented
with all the fanfare by the Finance
Minister is also nothing but the dis-
couraging and disgusting repetition and
reiteration of the same old pauperised
policies. These policies being follow-
ed for decades have landed our coun-
try into the unfathomable abyss of
ever sharpening economic and yoliti-
cal crisis. What are the concrete pro-
posals and remedial measures of the
Finance Minister to pull the country
from this economic debacle? Nothing.
The Finance Minister and the Congress
(I) Government blame the Janata Gov-
ernment for these ills. But the inex-
cusable mistake committed by the
Janata Government was that it ‘oo fol-
lowed the ruinous economic policies of
the previous Indira Government which
lasted for 11 years. The fun is that
the new Indira Government which is
vehemently abusing the Janata is also
treading the same path. What are we
to say in this situation? I am at a loss
to distihguish between the two in this
matter. Sir, in ‘Shakuntala’ the great
poet Kalidasa has written:

MANPEDA YODU MUNIKANYA-
KAY BHYAS] CHO,

MANPEDA CHENNU MUNIKANYA
YODA BHYASI CHO?

The meaning is: In the art of casting
a charming glance whether Shakun-
tala, the hermit girl, learnt it from the
deer or the deer learnt it from Shakun-
tala. Sir, I do not know who is the
guru of whom and whether Congress
(I) learnt it from Janata or Janata
learn it from Congress (I). The
gruesome social evils generated by
these economic policies are numerous
and disastrous. It has recently been
officially revealed that 306 million of
our peopls live below the povertv line.
Unemployment of both the educated
and others has reached disproportion-
ate dimensions. Sir, the number of
unemvloyed in the country as per the
live register of Employment Exchanges
at the end of March, 1980, is 146.90
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lakhs, which includes some 98,000
Engineers and 16,000 Doctors. Da-~
coity and crime and other forms of
violence against the people are ram-
pant like skirmishes of guerilias
against their enemies. Rape of women
has become the order of the day. Atro-
cities on Harijans and other weaker
sections have become a daily affair.
We touched the rock bottom of this
degradation and dehumanisation when
we have started to use women to do
the work of bullocks. Sir, you see
the Indian Express, Cochin Edition, of
July 12. In the Prime Minister’s con-
stituenecy, here is a big picture show-
ing women being used for ploughing
instsad of bullocks. This is the photo.
Sir, the photograph shows two women
yoked together and ploughing the field,
This occurred in the Medak district of
Andhra Pradesh, the district in which
is the constituency of our Prime Min~
ister.

The overall result of these bankrupt
economic policieg is the widespread
discontent of the people. Reactionary
and secessionist forces, communal and
obscurantist elements in one form or
other take advantage of this discon-
tent. In other words, an economically
discontended people become easy vic-
tims of the imperialist manoeuvres.
They raise their heads in the vulner-
able areas of a developing country
with the ulterior motive of dismember-
ing the nation. Imperialism, whose
sole interest is the economic exploita-
tion and political destabilisation overtly
and covertly finances and arms the dis-
contenfed people to spearhead seces-
sionist movements. Imperialism plays
its mischievous role under the guise
of missionaries and social workers.
Our country too has recently been the
stage of such rapacious and ravenous
ravages. In fact, the whole eastern
region of our country is still like an
active volcano. This is a classic exam-
ple of how the economic discontent of
the people will be capitalised by the
reactionary forces.

This government has not learnt any
lessons from these. The Government
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is still extending full support to these
reactionary forces. The doors of the
country are keplt wide open for the
multi-nationals who are not only
pumping out of this country crores and
crores of rupees, but are acting as the
agents of imperialism. What are the
facts? Between 1970 and 1976, the
previous Indira regime approved 1557
foreign collaboration agreements, the
highest number in any year being 359
in 1974. The Janata Government also
followed the same path. In 1977, it
accorded approval to 267 foreign col-
laborations and in 1978 to 307. Bet-
ween 1965-66 and 1975-76, that is, dur-
ing the entire period of the previous
Indira regime, the foreign private com-
panies in our country took away
Rs. 3,274.6 crores towards profits divi-
dends, interests and other charges. For
1976-77, the arnount was Rs. 343.6
crores. This means a total of Rs. 3,618.2
crores were drained out of this coun-
try during the previous reign of the so-
called progressive Indira Gandhi Gov-
ernment.

Sir, the steady and phenomensl
growth of the Indian monopoly houses
since independence has also been stu-
pendous. In 1951, the total assets of
the Birlas were Rs. 62.55 crores and
of the Tatas Rs. 105.23 crores. In 1878,
the figures were Rs. 1,171.2 and Rs.
1,102.1 crores” respectively. Other not~-
able monopoly houses have also grown
substantially in the same mannor.
Their unbridled and fantastic growth
was mainly during the tenure of the
last Indira Government and notably
after the MRTP Act and the FERA
came in force. In fact, the regulations
and restrictions of these two pieces; of
legislations were rather instrumental
and a boost for their unchecked
growth. Not only have they usurped
the lion’s share of the tokal invest-
ments in our Five Year Plans, but also
have swallowed the bulk of the fund
made available by the financial insti-
tutions started by the Government to
help small and medium class industries.
Last year, for example, 18 mohogcly
houses were provided with fAnancial
assistance by way of loan worth
Rs. 1,000 crores hyv the Industrial De-
velopment and Reconstruction Bank.
With the bulk of the available funds
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with this financial institution having
been diverted to big monopoly houses,
what chances do small and medium in~
dustries have to get assistance?
Therefore, I would suggest that the big
monopoly houses be barred from get-
ting assistance from these financial
institutions, or if the Government can-
not come forward with such a drastic
step because of its class interests, it
should at least issue a directive not to
lend money to big business houses
unless and until they have repaid, at
least, 75 per cent of the loan already
taken from these financial institutions.
Sir, in this context, let me point out
that this Government which takes a
very lenient attitude towards the big
monopoly houses as regards the repay-
ment of loans taken by them from the
Government financial institutions, has
not even been considerate to the very
genuine demand of writing off rural
indebtedness. In the light of the re-

curring calamities like flood and
drought which had severely aifectea
agriculturists, several State Govern-

ments, including a number of Con-
gress (I) Governments, wanted the
Central Government to shoulder the
financial commitment involved in writ-
ing off the loans. But the Indira Gov-
ernmeht which has offered a number
of concessions to big business like ex-
port subsidy, tax holiday, etc., amount-
ing to Rs. 3,000 crores came down
heavily on their own State Govern-
ments when they ianitiated steps to help
the poor farmers.

Sir, this is the picture of the un-
bridled growth of a handful of mono-
poly houses making a mockery of the
MRTPA. the FERA and even our Con-
stitution. The MRTPA has its genesis
in our Constitution. 8ir, on the first
page of the Eighth Annual Report
pertaining to the execution of the
provisions of the Monopolies and
Restrictive Trade Practices Act, 1969,
it has been mentioned..

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI). You shall have
to conclude now.
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SHRI K, CHATHUNNI MASTER:
Sir, I want three or four minutes
more.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): How many
minutes?

SHRI K, CHATHUNNI MASTER:
Sir, three or four minuies more.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): I will give you
two minutes.

SHRI K, CHATHUNNI MASTER:
Sir, kindly give me three or four
minutes more,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): All right.

-

SHRI K. CHATHUNNI MASTER:
. and I quote;

“The Monopolies and Restrictive
Trade Practices Act, 1963, has its
genesis in the Directive Principles
of State Policy embodied jn the Con-
stitution. Article 39(b) and (c) of
the Constitution lays down that the
State shal] direct its policy towards
ensuring that the ownership and
control of the material resources of
the community are so distributed as
best to subserve the common good
and that the operaiion of the eco-
nomic system does not result in the
-concentration of wealth ang means
of production to the common detri-
ment. The fundamental tenet of
State Policy is, therefore. to ensure.
that whilg promoting economic and
industria] growth, progressive re-
duction in the concentration of
wealth and economic power ig also
brought about side by side.”

Sir, but the actual growth rate of a
handful of monopoly houses, as stated
above, is a clear negation of this decla-
ration. In fact the MRTP Act has
been instrumental for the concentra-
tion of wealth and means of production
into a few hands. While these handful
of exploiters expanded their empires
the per capita national income increas-
ed in 15 years by only Rs. 137 or less
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than Rs. 10 annually or 2.73 paise per
day. In other words, it was just
Rs. 93 for the 11 years of the first
Indira Government rule.

These are the glaring facts in front
of us. The entire economic and political
activities of our country are virtually
controlled by these handful of mono-
polists.

In their frantic march they have
completely destroyed many of our
traditional industries andruined our
agricultural economy. They want
only that much of agricultural produc-
tion that ensures a steady supply of
raw materials at the cheapest rate in
the world. All the traditional indus-~
tries have collapsed by the on slaught
of the big business. Commercial crops
are also adversely affected. Thus
when the entire nation suffered
seriously, a predominantly agricultural
country, has become the spring-board
for a handful of exploiters to make
gigantic leaps forward. The Indian
big business is the only section in
India that has not been affected even
by natural calamities like flood,
drought and the like, Now they have
consolidated political power also.

Concentration of wealth in a few
hands leads to concentration of politis
cal power alsp in a few hands, All
the national political institutions in
our country have become the hand-
maid of these monopoly houses in theiy
exploitation, They have money,
power and foreign connections. Even
the federal structure of our Constitu-
tion is cracked.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Please conclude
now, There js a large number of
speakers, . . -

SHRI K. CHATHUNNI MASTER:
Kindly give me two minutes more.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Your four
m.inutes are also over. All right, I
will give you one more minute.
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SHRI K. CHATHUNNI MASTER:
Sir, in this contex: I strongly demanad
basic changes and basic transformation
being made in our country. The Gov-
ernment should effectively implement
the land reform rneasures throughout
the country and nationalise all national
and international monopolies which
operate in this country. The doors of
our country should be closed to all
imperialists and mualtinationals. Dras-
tic measures should be taken to bring
down the prices of essential commodi.
ties and effective sieps should be taken
for distribution of essential commodi-
ties through fair price shops. Rapid
industrialisation should be embarked
uponto check unemployment. Estab-
lish price parity between agricultural
produce and industrial products. If
the Government do not heed to this
long over-due demand for this basic
change, once again, people will be
compelled to prepare your doom’s day.

o fira =7 w1 (fagre): vy cangE
AIFEWEST § | AT G99 Fa fear
SIQAT | @ WT9E AT ATEAT E

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): I think the
Chairman called the names whose
notices had been accepted for a special
mention and the Members were not
here. So we passed on to the Finance
Bill. Names wers called but ithe
Members were not here and we passed
on to the Finance Bill.

SHRI SHIVA CHANDRA JHA: So,
has it lapsed?

THE VICE-CHAIRMAN (SHRKRI
DINESH GOSWAMI): Normally it
lapses because the Members were call-
ed and they were not here. Yes, Mr.
Sebastian, now.

SHRI NAGESHWAR PRASAD
SHAH] (Uttar Pradesh): You are
right, Sir, but the Chairman also
considers very sympathetically if a
Member i5 not present when his name
is called. Therefore, I would request
you to kindly accommodate the Mem-
bers who have been permitted by the
Chairman to malre enarial mantinna
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THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Shahi, you
keep it in mind that you walked out.
If you want your walk-out to be
ineffective by referring to this matler,
1 have nothing to say. Then your
walk-out becomes ineffective. You
want to have the cake gng eat it too.
You can’t have both. You walked out
and when the names were called, you
were not here.

SHRI NAGESHWAR PRASAD
SHAHI: Chairman alwayg co-operates
with us.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Let us not
enter into a controversy. Let us finish
the Finance Bill and see what we can
do. Let us not enter into a coniro-
versy. Now, Mr. Sebastian, you have
got 15 minutes.

SHRI K. C. SEBASTIAN (Kerala):
I am thankful to you, Mr. Vice Chair-
man, for giving me an opportuity to
participate in today’s deliberations.

The Finance Minister deserves
special appreciation for the way in
which he has presented his Budget in
Parliament. To a casual reader of the
Budget proposals, he will be astound-
ed by the sympathy, wunderstanding
ang willingnesg shown lavishly by the
Finance Minister to help the weaker
sections of the society. True, many
of the concessions anncunced do help
the weaker sections of the society.
The exemptions given are really
praiseworthy.

But does it mean that the Finance
Minigter has not put any burden on
the common man? No. The Finance
Minister outside the Budget had put
the last straw on the camel’s back.
It is hardly two days before the
presentation of the otherwise common
man’s Budget, the Government en-
hanced the prices of petrol oil, ferti-
lisers and many other essential items.
Though it may appear a tax on those
who own vehicles and landlords, the
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impact of pricehike directly falls on
the common man. The transport fares
and railway fares increased consider-
ably. The hike in fertiliser priceg will
lead to increase ip the prices of agri-
cultural products. Bus fare hike, rail.
way fare cnhancement and rise in
price of rice and other cereals dir-
ectly hit the common man. It is evi-
ident from the rise in cost of living
of the people. Government is giving
enhanced D.A. to their employees
with reluctance. I think the D.A. was
increased thrice in the last seven
months. According to cost of living
figures, two more D.A’s are due to
be sanctioned.

The Central Government with their
vast resources for finance mobilisaiion
can afford to enhance D.A. of their
employees. But they never seem to
think that there are other sets of
Government employees that exist, that
is, the State Government employees.
The State Governments are also com-
pelled to fall in line with Centre in
enhancing D.A. of their employees.
But they are not in a position to do s0
as most of the States are financially in
a position much lower to that of some
of the municipalities which subsist on
the grant from the Government and
their own sources of income.

At this juncture, I wish to emphasi-
se one point, There must be a uni-
form policy in the country for both
Central and State Governments in the
enhancement of D.A. The Cenire
should come in a large way to help
States to bridge the gulf of resources
for granting concessions to Govern-
ment employees on par with Central
Government employees. When this
issue was raised in Parliament, the
Government said they cannot help
Stateg to enhance D.A. of their em-
ployees on par with Central Govern-
ment employees. Here a question
arises. Are State and Centre diffe-
rent? According to me, for a strong
Centre, States skbuld also be equally
or morestrong., It ishere the Centre
will pnot concede. ‘They even now want
to maintaiy and perpetuate Central
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Government employment as something
guperior to State Government empivy-
ment. The practice is a follow up of
the British rule who believed that
States are glways subordinate to them.
But due to lack of time, I do not want
to elaborate on that point.

Occasional enhancement of D.A. is
not going to solve the rise in prices
problem. It only creates more prob-
lems. If the Government do really
intend to check the rise in prices they
should have a googd centralised pur-
chase and public distribution system.
There is a skeleton working now, But
it is not enough to cope with the
gigantic problem confronting the
country.

When Isay this, working of the FCI
is hefore my eyes. People are sgared
when they hear the three letters F.C.IL
They consider it as a white elephant
causing drain on the public exchequer.
Crores and crores of rupees are wast-
ed annually by them in the purchase,
transport, storage and distribution
processes. Rice purchased by the FCI
at Rs. 90 per quintal, when it reaches
the consumer through ration shops
attains a record price of Rs. 280 per
quintal. That is a 325 per cent ina
crease In price. The position of wheat
and other cereals is not different too.
If that is going to continue in the new
large scala public purchase and dis-
tribution system, one really prays
that such a system may not be impos-
ed. With a little attention by the
higher authorities and a little more
sincerity, the public distribution sys-
tem can be made effective. If is only
through the public distribution system
that you can check the price rise, even
to some little extent.

The 'Sixth Plan is being finalised in
consultation with the State Govern-
ments. I do not know how much the
Centre gives credence to the States’
opinions in framing the Sixth Plan.
But it appears that the past anomalies
wherever thy are, are going fo continue.
As a Member of the Consultative Com-
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mittee on Planning, I tried to ascertaim
from the Planning Minister whether
more autonomy in fAnances will be
granted to the States. But he had no
answer. His only comment was that
the Finance Ministry deals with such
maiters. If the Planning Commission
has no control or co-ordination
with the Finance Ministry, I wovnder
what they can achiéve in the namz of
planning.  There should be clear de-
volution of financial powers belween
the Cenfre and the States. There are
some States which are financially
sound at present. One should not tzke
it for granted that it is something of
their special achievement. India’s
national income by certain woeculiar
circumstances went into their hands
for invesiment. That investment has
now faken them far ahead of less for-
tunate States. At least in the Sixth
Plan, a new policy should be evolved.
A policy whereby the weaker sections
of the society as well as the weaker
States would be able to come on z par
with the other advanced States. Regio-
nal disparities are definitely against
the spirit of national integration too.

Whether some experts agree with me
or not, I am strongly of the view that
the Planning Commission should be
a permanent statutory body which can
deal with all developmental activilies
including regional imbalances. If the
Government feel that there may be
political manipulation in framing the
Plan, they can constitute the Commis=«
sion in such g way to suit their con-
venience. In a sget-up where
even the judiciary is committed
why should the Planning Commission
alone be uncommiited? Whether
committed or uncommitted, the question
is, if the Planning Cornmission is an
independent statutory bhody they will
extend justice at least in some cases.
Even this limited number, according to
the situation prevailing in the country,
is a blessing.

Even though much is said about
creation of new employment opportuni-
ties, I find no silver-lining in the pre-
sent Finance Bill also. The framers
of the Plan, it appears {o me, even now
are concerned with unemployment
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dole, grants, subsidies, exemptions from
taxes and so on. This outlook, accord-
ing to me, should change. You caanot
keep an industry going, by subsidising
it allthe time. It should become self-
sufficient one day. With that objective
in mind, one has to frame the Plans.
To me that vision is lacking with the
framers of our Plans.

Being the representative of a regional

party I cannot conclude without men-.

tioning something about Keralia.
Kerala is most neglected in all develop-
mental activities. Previously, tt‘fgre

was some cover while Kerala was be-
ing ignored. Now that thin cover is
also removed, If there is any 'ike in
price of Kerala’s agricultural vproduce,
it is certain the axe of import will fall

on their neck for the industrial
interests in Delhi, Bombay, Calcutta
and where not. With fond h®pes

Kerala’s agriculturists turned to Cocoa
cultivation. There was some reason-
able price in the market at that time,
Responding to the s.o.s. call from Gov-
emment for cocoa production the agri~
culturists took to cocoa cultivation on
a large scale. But when their products
were out in the open market in large
quantities, the Central Government to
their surprise allowed import of cocoa.
It meant only one thing, to bring down
the price of cocoa in the internal
market. If that was so, why should
Government wake up the sleeping
farmers in Kerala and ask them to
switch over to the cultivation of cocoa?
It is just like waking up a man from
sleeping and telling him there is no
supper for him and asking him to
sleep again. In the case of rubber also,
the situation i3 not different. The
Rubber Board was all out to help the
rubber growers. In ‘fact with the
subsidy and help and active coopera-
tion from the Rubber Board large areas
went under rubber cultivation. There
was, in fact, a glut in open rubber
market. It wag at this time that the
Government of India thought it pro-
per to import some rubber. It further
aggravated the situation. What hapen-
ed fo the imported rubber? One will
feel ashamed to know that morethan
7000 tonneg of imported rubber worth
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more than Rs. 20 crores is being
stocked with STC. It has become ocld
and according to people living near the
STC rubber godowns, they said, they
cannot live there because of the foul
smell of the rotten rubber stock. In
the case of nutmeg and other varieties
of spices also the approach of the Gov-
ernment of India is to persecute the
agriculturists in Kerala for the benefit
of big industrial houses in the wnorth.

It will be surprising to note that
there is no industry in Kerala based on
the major produces of the State., I
mean major rubber or cocoa and other
product-based industries. All these
industries are locategd in north and
they are the people who control the
priceg of products in Kerala with the
active help and assistance of Centre.
There is no indication, I regret to say
that thig blatant exploitation will have
any change in the coming Sixth Plan
period even, '

As far as railways are concerned,
Kerala is not likely to get any new
railway line during the Sixth Plan.
What the rail Ministry says is that
they will complete the Ernakulam-
Alleppey link line of 50 km. started
during the Fifth Plan. Kerala is
willing to supply cheap electricity for
railway electrification but the Railway
Minister in one of his replies to my
query said that electrification of rail-
way line in Kerala is uneconomic. I
cannot understand the philosophy be-
hind it. Leave apart electrification,
where ig the difficulty in putting
double engine for K. K. Express {o-
improve speed and also carry more
bogies? It is only neglect of Kerala,
nothing more or nothing short of it.
If such neglect continues, Centre
should not forget the developments
taking place in Assam and other
border States of India. They are
compelled to revolt following continu-
ed neglect for decades. I am not
elaborating on the point. T wish Gov-
ernment of India will take a realistic
stand in all problems raised by me.
Once gagain I thank the Chair
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for giving me an opportunity to ex-
press my views in the House.

Thank you.

st duz fasy Wt (Sax waw)
AgH YA giEw, & @ SR
faa #t fgwrag ¥ tmg @3 gwn
F AR ggT =g fo gwma s
T vl F ;g oF wgdy fae
WX TIqISEE I8 AM@AIHNT g
¥ a9 T | ST K AMEMT GG
FI A1F wAGT § 1 &Aa, 1980 F
g &df & s 9% &m o
mi€ Y fEAe. gEedifs, wewa
&7 Tor@y g awg @ #=var fao <sr
AT A1 AR T G 2fwaq o
gay faueg § @€ fa gmw amo
miigs I T W@y 90, qEI-
ofa Y sfwag a7 asig &
AET, § 30 gWT QT HEET 93
g ag waT Tgm fo gwU @
¥ gz Yxw wr g @ WK
R A «r a8 TIM @I, I8
#ifem W fv feggeas & waw
# AT RAT I HIX IV
glagi & foge g 2, =fag =@
qifgr W@ & mifge medr *Y fod
33> TA T, TAFY HAaiIE) T
g agEr 1 @ wAT g el &
N ¥ g7 6 W@ ¥ I aW
Fasdr T mE-gardy =l ¥ sy,
A T FoEE ¥ Osd |
g g WT IF T AT AT
£qrF @y F1 ogardt wdf # Age
¥ wifew & gATX w0 el W
I FEET g2 g, W Y T A
‘7% WY § sawr ff Wi, g
st ¥, @ W gfage & 7/ @@
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Tt #, med W deeds i
" g7 diEdt & sAwr fmaRe g
@ AT FEZAT 0% I gAY 90
Fivw & fw 3o g9l § T o9
T | FH AT R TER AWT @Y
EQv Y 3.'5"7} v I‘z"qg‘-(m‘- f’q‘,&"f
Tl S FreF 0 GET AT QT
W ARFmESRa famn wan, wdd
Tar-wgiTenst % fwfaufes w1 wsa
foar war M7 8@ F HF-TG qUIT
7g A fifwm Ay @r fe ahare
s mivs wgaar of¥, FWIfTs
HIEH ‘Tg"%‘ Y sy zfaw
atel St & g ¥ g gdr T
a1 sfwgn fear | g @wd qew
F gty &1 ag oed owdr, afae
asglt w dfwma @ g T
ae swdl; A welr F1Efana
#1 aeit SWT | gm mEa SHwr
gedid owdt A1 @A & wRreAl ¥
S F ABYT F 9 gT ¥ | 3T
g & fau guv ey @ wm wwTr
ge faar + dffr g o N g
# qq @ g = A @
FER & S oA 4@ g
# SR qEar Wgm wF I ¥F W
% wET ¥ Wy, AW &l CgawE
gitet &< g, Y cEN Fm faar?
Hirgay, 3o WIE :L:Eﬁr{ A ¥ Fq
oA gy o Higl {fo 7Y @it
T gE g ¥ et w4
F f@m% a1 Coz WS FY @A
¥ fag amm fowr @ #i wg
ey ¥ & T @30 |\ & a3
T ¥ WG &g Tgar § {0 g
R U W E S o W
oar gmg ¥ faq wgownadt @
qFT G, gW osA v & oady § S
ag ¢F fr qAq ¥ Ay @ A
¥ fag 7t faor w1 ow ¥
FE & UTTA a%d & fww AR
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YUY IF FATH AFEL F QO AW
& fog g0 &ew FEW AW Fq |
M AFT AN WYY AR T IR
T A IT FTAET BT QU A F
far od =37 \ AlaA o Wi
g At 7 #gr v godvR agr
gar a1, ar dg M3 fagquud aug
2 T 4 A FEE waea g
s gz gwr faOdr |t w oW
St % gy 2 wg AT foar § fw
SRy g uw odr favwd @ §
faed gt qew ¥ TR AT,
faa® wveT Fwa @ g A1, fuw
F wyx 91 g wsT feugwa
qTT @ TN 47 1 A 79 Hiee
Wt oyt o @ A ar B owaw
ge3ym T AdF or @1 & 1 ag oY
g1 f& Y oA s wET §
Iq% fagrods & awar g I
g /fww g qee F e o€ wdw
qarewifa ®r gy qe@ar fear
1972~73. 1965-66 ¥ A ¥
Ter i wgve gredfy gg @few
oY A F AR KW qow ®
AT qH W F ooy ¥ AR
Ty gfaar 3 g ar@ w5 A7 fa
adt gfrmr ¥ gAma wenwEd
T @ AN, T gfam & g @
gafae &1 fagey st L3FqEy
€FAT TATITA F* Folg ¥ ITAM
@ a1, fggEata qa gar qeE aqr
fagd st Ffza aidY & g
¥ qaedfa 9. @ qTar 1 AKX
75, 76 ®WIT 77 &7 H I
gl q@ a7 9ra, (997 10
Ff & oaT ¥ 9¥ (T & fgaw
?, @ wm WF T g ) Rfea
T 37 FfRaEey i w1, =g ¥
71T g7 FfFaeE) 1T F1 3@ aw@ A
Fate @t fzar f& wre  gasr Sy
favrgs & wfsamdr giwr fsar @
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IgF X F AF Wgd giHY gyt
T W@ A |

ey, (siwfvz @ qfawr #7
g v T § ) 8 Hew ¥ gt
T@Ea g, dgea g, frese gy,
wardt Y, afww g, fagd gu am
g, dffen §f s@ Wed ¥ gae 9
AT AFTT A FA@ F AGAAOT
WE g ' FST gt qAT gud
g w1 s, o
Iafagt fag@ #*, =gi oiw g
F, #g8 sut aw &F HY, wE
U AGICAC B EC I - C T
femra @ iy @ awd
fefefae wxdfer o fefefor gz
7Y fadt T @ war TEE THw
qed & gy qarge Ag faar wr
godT & ) ¥AR Wizve fafeet
wR¥ ¥ 39 far vags A gar ¥
gq qa &r g femr @ o agdr
gf Fral B MR F fAg gATE-

Gt ¥ fa1w q%T 579 W37 FAT |
#The Government would take stern
action against hoarders ag well as
blackmarketeers.”

¥ wgar g f8 g wEEw

g T Al ¥ HAMRI [EH P
FUST T7OT A I HT $A9IT &7
w®E fa q@e Y o 4 wed
IR IJET wIF AT 3T AWl F
f@as weg 27 I3F 14 W)
Rl qfeEE @ W S3Tar
JEY §, FYTG IQI4L, 9% wrafer
3% "W gifsw atF '

g A FAA & SAFR TS
AT TF WA S A gee F AR
FM FT qgT @H < J eava fzard
Fr wfmg #F § 1 gw TEFET
ST T AW FA  TAATAY A
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(#7 fag fo=g Toft]
TISFNT FT TU6 GTT AT & TI90E T )

¥ wgr wgar g f& v gwrar
wefafazafea zar & oad w@asng
FH AT T OENNW R OSTT N
gfesrer feedeqma favew &1 AT
STIRT FRIF & HWIT FFARiTA T
# FET@ &1 AT 7 TreAwT #
aq HTT § a1 Ju qmwar g fa
g9 d% IHT ST AT sifaw
FE | NISFWA a9 qF LI T AFAT §
AT A4 FATY GRS FT AT CAqTe€
aiE X A [t |qEar )oS™
uasf A @ AW & FS &
gl grns et Y ata
T a1 9a¥ F9T WEAT VU F
grar & | & w9F uregw § FgAm
g WeE, fF WE & sanar
FqT A WF W AT qar
931 & AEAAA FI FA FEA &
fag | att qv SS9 ¥ REUTT
1 9 FW@ F ¢ gardr I a1
¥ TR IXR((EIMA FT a6 A
ST ®T SEXG & ANy @ o gH
ow 37 Sed W g A 7
TRATT FT §Fd §, g T & &Ly
IS TI@™L H1 § gHFAT g % g0
¥ AT syraT 9% feamgve q97 q@g
¥ wExat # 97 FIA F AT 39
T A TR A W@, q§ @
tate g ¥ IRE@™ § fF 3
ot SERy At fawelt g gerfea
F | gEdT § 69§ 57 g7 S &
g SEEr AW SAter afgere g
F WEwAFAT § | qF g g fw
AR daifergu fafaees argw J
9 I @M dI 9T gaswg &
&1 g wifaw G 5 g g
¥IX ¥ # F AMER, WA F
@17 #1 Aw Sqral @ el {9
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#F qwa # o feargee FAv FY
wifre # 1 Fomd o 2dmaa fa-
A7 & I3 WATqT AEG §F AT AV
¥ fr a7 faEs &7 aws eaTw
fear s §F g A Hie @ER
et & 1 Ty F wfd gw gast
FIFAT T AFTEN FI GRS 3
TTFRT q¥E T gaesg AT AMEC )

FHT FFRT FI ¥F AL T
Favwg & 3§ aww faamr =gar fF
oAt ¥ FWR ¥ ogurdr a7 wew
gAR § o 9% drew ST
WY fawely & wwma ¥ § SUHT
FedE 94 iawa WY, &1 TN
T Feled FWr § ) WY aFvEd
wg w@e gUIU ¥ A7 & TE
faweft *1 d9ETATC A qI AT
gy 2 | ZEFT qH varar agedl.
3 F 9FW & A yaW F q4-
aty, AT WEW ¥ wg-erd g
&% WY IW aH AW & ¥ wE
93, gIT g€ TEX gy F AW
FY, TEEA MAFEY F q&F €W
F GE WIT IR AR GI AT
AR @Sl WF I G I W
& v feerm wgm & ageh
ars fysw g ofr s ST
s3w & fyorelr # 3T gr 9 SwY
< F1 Q1 77 g HiX G
#F warer fawelr Fady 8, a1 I9H!
T gIW § ofgl faeer &W 9ar
gidr & agr T3var Sy |

AR A arAr F wwe & F
R e ¥ Q0 g & I
T 17 AT Iy ANy ¥ gH 9%
gRE 7 W1 gEEEW FE IFAT
g, 9% mg fax gml Iy d9mE
Y WY & . R 9EY qAkEA
F qrg Wi W@, A TN JA *
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TR FA qrr Awig g fF e
foset g 33 97 dar 7@ &, Sa¥
@ aq7 sar 9ar T ;A §,
UG S -4 = e B
Fiforwr %% WX TqF IT@EX T |

®freft cifar #Y qTE FTE
WSSt § 9T qF § 1 A7 U qar
AT g fedr gw waF 1/
F ogad Mifw gty fomar o
darare gt § wa¥ wEaw @ArQ
faaet qargw & amr %, @8 sawn
g A g i gdfwm o qeE
¥ B9 @@ AT X qEgE W@l g
@ |

§ fadg @i 9T HOX HIEAQ
fafrer & wod wegw ¥ e
fewm wgm 5 S aefra wrfar
g wrfar wfior & amy, foags
S oy qF SHaT WS-
¥ fogrr & g ¥y ol
FAIT @ ], 9 WA AT WA
§, WeT HYAT QAT &, g ;R
TET | T qR fggEaTa A guA
O T &7 ged § AT g |
( Time bell rings)d qIY 98 YT oF
SART qEET X qF  §, oadsar
% g & 9% amaar § A%
T 3%, I7 &g FT aw® @Al
F W@ g X f5 @Al sarar
g, fresmT saar & Foasqg sqrer
§ AR AW 7g E wEAr 93w
o fergears ta &, wsfog § 4 s
g quErr § o uw &, wraafe
§ oft UF & AR FIgrer § o ow
g !

T qidt w1 @I gr F oway
fa=are Wk #9dv 39 FEW A Wy
¥y w38 w3Aq faaq 9¢, 9% @
FH ¥ 9gY wgA AW fF ogw
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T ¥ WA § gav AW @1 qF
§ fo e wfo & amay =9
@M § wieorgar & 1 & HroF
qEAH §  ATgEx WA fafreex
Wed & FEar wrgar fv g 93w
AR fagre ot fawdr @ag w1 F9
| T AT FIGW FIEAFAL
F W 7feT Fk wAwr 5@ WA
¥ g faaar =feg |

 wmfex & ¥ oo @ ST
fr gary 3T 3w ge@Te ¥ w@rfa
FTHAT *F FIAA 1,003.5 IS
XqT FT HYAT QT A9 QT
fora® Tar amar & fr g
FHAT ¥ 850 &3 TF F) ALAT
) Fw T 153.5 FAUS wwAT
I8 g AT Mfgg 97 A&7 9% @9
W & fag fome fr fadt o @
IS agt fEar w1 gear &
gidw § woF Hregw ¥ g A9
I8l @Al Wgm & dwe "R
TR 3fwmeT & faw 19 FWE,
9 & fag 12 #Wy, V¥ AT
faste & fag 45 w0, fefew
T AR HEAxT 9T 18 FUG,
gfear fegaqiiz qr 11 +907%, I8¢
AT 9T 15 FUL, ©WAA Hes
wfggew 93 8. 25 Fg, Ffsfoaa
fafreig wx 3.75 =m, e,
gIHRT FRX TSI FEAT A qTAFET
7T AT FIT, ITEAT 9T 10, 29
FUT, gfawa ggds<t 9T 8. 51
FOT, fas Jga a@ X O7
FE | 37 AFST & wrg & g
FeqT x5 garx IO WRW FY W
W &, 9UF HAlas HITT G,
g wifar sdmT ¥ w wfes
T8 dgT AW fr gAR &gy ¥
fqQet sy F Famn ¥ owgr fg
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[+ qaz fasd i)
fazem & faaer & &fds fraar
F =T W QP WA #1 A
T

‘It &Y wEF-@ @Y o gy, ar

qrer

77 s [¥xq gagr qemg T

T g

Iz FIX FIMHT FT UF #A

g FuT, g wigAw faw 1 IA

RERIT & QA H TH WEAE (a9
F1 fgamag #7a1 £ |

st frg =7 AT ;. EHIW WEE
6 WET § | qeged S g w9
W & 3o waAlRE foi arawa
FY GXE Y 3T FT AMT AT S
TgET X A o & 1 Praws ¥4,
St geure fes 93——39 9T agd
gaar gzr 1 #@F o fyaws Tifew
U1 gyl fyar g, fowdr s
&1 afaq )y a fAvia 7 grerar
§ sar =g, ar wig {3 A
FT AT FY 9AT T aifE STew
g See, g9 H 4T A1 ¥, 9 dF 98
¥g 3 | gafag § =9 & a8 SraAr
g g, R fyaws g9y wv Tt
AT AT I@F X | wegeq U F47
FT W 7

THE VICE CHAIRMAN (SHRI
DINESH GOSWAMI): The
speaker is Mr, Shervani.

Nt fmm w7 w0 A g AT

FqT AT ?

THE VICE-CHAIRMAN (SHRI

DINESH GOSWAMI): It is gone on
record and I have taken note of it.
I will request the Chairman to look
into it.

[RAJYA SABHA]
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Mr, Shervani, there are two Mem-
bers from your Party and the total
time available is 16 minutes.

SHRI M. R. SHERVAN] (Uttar
Pradesh): Both combined together?

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Yes. 1 think
you will be able to finish your speech
in 10 minutes.

SHR] ARVIND GANESH KUL-
KARN] (Maharashtra): I also want 7
minutes.

THE VICE-CHAIRMAN (SHRI
DINESH GASWAMI): Then ten plus
seven minutes.

SHRI M. R. SHERVANI: Sir, 1 rise
as a member of the opposition not
particularly to oppose the Finance
Bill, but to place certain constructive
suggestions for the consideration of
the I'inance Minister.

At the time of introduction of the
Finance Bill ipn the Lok Sabha, the
hon. Minister stated with great con-
fidence that prices will not rise fur-
ther. During the last four months
prices have risen and they continue
to rise.

Ir my humble opinion, the single
largest factor responsible for price
rise is the circulation of black money.
The larges! generation of black money
is through the sale of controlled com-
modities, whether they are sold by
private traders or by official ageficies
I will give a few insfances.

A man who gets Rs, 500/- per month
goes to buy a tin of vanaspati. He
pays Rs. 25/- against cash menwo and
another Rs. 10/_ extra. This Rs. 10/-
is thus converted into black
money. When he goes to buy
a bag of cement, he pays Rs. 37/- out
of which Rs. 27/~ is paid as white
money and Rs. 10/- as black money.
Thus by the end of the month a sub-
stantial portion of his white money
is converted into black money.
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The second largest source of gene-
ration of black money is due to the
cumbpersome procedures and too much
avthority vested in various official
agencies. If a man wants cement for
indusirial construction, he has to apply
for it to five different auflorities.
When his application finally goes to
the cement authorities for jssuing per-
mii, the issuing assistant Takes bribe
at the rate of Re. 1/- or Rs, 2/. per
bag. The meedy obviously pays the
amount because in the market he will
have to pay Rs. 10/- per big exfra.

I am told that if a man wants to
buy bananas in the wholesale market
ang sell them on the streets of Delhi
in push cart, he has to obtain a licence
o- permit from five different authori-
tiec in Delhi and at every stage he
has to pay his white money whicah be-
comes black in the hands of the bribe
taker. T

There is hardly any office in the
Government where aunything moves
without money. I believe this is the
second source of generation of black
money.

The third source is tax evasion. In
every country in the world there are
some people who evade payment of
tax. But in India it has become a
compulsive necessity; due to the rules
that are framed under the wvarious
Acts. Such rules for house facility

and vonveyance were framed
4.00 PM.in 1960 or 1962. There has

hardly been any change since,
The rents have skyrocketed and
the conveyance charges have gone
up very high and yet then
the perk value is calculated hy
the Incometax authorities under the
obsolete rules framed in 62, They only
allow a certain portion of the house
rent and conveyance charges and the
rest is added back to the salary of
the employees. In some cases, if a
return is filed honestly, the “take
home” pay would become negative,
that is ip say, the salary will be less
than the total tax liability if the rules
are properly gnd correctly interpre-
ted. The result is that there is no per-
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son today in any profession who is
prepared to take his fees or remuner-
ation through cheques, whether he is
a lawyer or a doctor or an engineer
or anybody who belongs to any other
profession. Part of the remuneration
is taken in cash and part through
cheques.  Sir, if this black money-
generating source is to be stopped,

the Income Tax rules have to be very
drastically revised.

Take again the instance of Wealth
Tax. According to the Wealth Tax
rules, certain valuation is done of pro-
perty or house and the tax is calcula-
ted. Now, a man, who has inherited
& house fifteen or twenty years ago,
of a value of about one lakh and has
rented half the portion, has probably
to pay the entire rent or even more
as Wealth Tax because the valuation
of the house is done on the basis of
the current value which would now
be eight lakhs or so. Now, though
no fault of his, due to inflation, the

vlaue has gone up so high and he is
penalised.

Rules under Wealty Tax Act need
draslic amendments. The second
source of black money generation, if
it is to be plugged, then the bureau-
cratic restrictions have to be reduced
and the procedures simplified. And,
Sir, the first source, can only be che-
cked if the least number of items
are conirolled, as few items as pos-
sible arps controlled. But this is not
going to happen because the decision-
mekers, the bureaucrats, the traders,
the industrialists, all are interested in
black money. The only person who
would benefit, if this is done, is the
common man. We all talk about him,
but ncne is interested in him or none
cares for him,

Sir, what are we doing today? We
are mal:ing the procedures more com-

plicated, we are vesting more and
more authority in the officials, we
are raising the taxes and we are

doing everything to control more and
more items and the list is ever in-
creasing and nothing has so far hap-
pened as far as holding the price-
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[Shri M. R. Sherwani]

line is concerned on account of the
measures that we have adopted.

Sir, T am sorry to say that on the
one hand, we are asking the people
to save and, on the other, we arp de-
priving the people of their legitimate
income. 1 have the Provident Fund
in my mind. The Provident Fund is
generally managed by a trust or it is
deposited with the Provident Fund
Commissioner and money has to be
invested in specified securities which
do not bring a return of more than
5 to 6 per cent. Now, if the trustees
are allowed to invest these funds at
theirr disposal according to their dis-
cretion in good-yielding securities, the
accumulation would be, as I have cal-
culated, nearly double. That is when
a worker retires, if he gets thirty
thousand rupees now, he will get
sixty thousand rupees due fo return
being 11 to 12 per cent.

Then, Sir, there is another thing
and I do not know how really it can
be justified and I would request the
honourable Finance Minister to let
me know the reasons for Rule 89 in
the Income Tax Act. Under this Rule,
at the time of retirement, the superan-
nuation fund has to compulsorily take
an annuity Policy from the LIC.
The LIC pays 7.5 per cent to the pen-
sioner for 10 years and thereafter
there is no liability. The poor pen-
sicner who has the misfortune to live
beyond 10 years does not know where
tc¢ go. 1If this rule was changed and
the money was allowed to be deposit-
ed in banks and in the post office, he
would get 10 per cent return. (Time
bell rings) And after his death the
corpus would go to his children.

Then, Sir, another section introduc-
‘ed in the Companies Act 58A. deprives
a depositor from depositing his sav-
ings in companies beyond a certain
‘perceniage. As a result Bank deposits
have swollen and the banks, while
paying the citizens 5 per cent for a
year’s deposits, lend to traders at
17 or 18 per cent, depriving the de-
positor, Previously, companies were
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paying 10, 12 or 15 per cent before
the introduction of this section. Now,
Sir, the hon. Minister is proposing a
tax on interest at 7 per cent. If it
goes though the interest will be fur-
ther increased because the Reserve
Bank has given a directive to Banks
to throw the burden on the borrower.
Sir, T want to know how this high rate
can be conducive to creating in-
vestment climate and higher indus.
trail production and . .. (Tiine bell
Tings)

There is only one more thing to
which I would like to draw the at-
tention of the hon. Minister and that
is the anomaly existing in excise
duty on dry batteries. Sir, dry bat-
teries are of two kinds: metal eclad
and paper clad. The meta] clad ones
being expensive are used by the more
affluent and the paper clad being
cheaper are used by the common
man. A few years ago, the duty on
metal clad batteries was reduced
from 25 per cent to 20 per cent while
on paper clad batteries it remained at
25 per cent, Therefore, Sir, the rich
or the affiuent are paying less duty
while the poor people have to pay
more duty. It might be said by some-
body that I am speaking for person-
nal interest because I happen to be
a manufacturey of dry batteries. But
I produce both type of dry batteries
as any other manufacturer.

Thank you.

THE VICE CHAIRMAN: Mr. Huk-
amdeo Narayan Yadav. You have
got 10 minutes,

=t gEER AU q17”  (Fagiz)

gaTe g gt 7t § ) 98 w9 ™ |

THE VICE-CHAIRMAN (SHRI DI-
NESH GOSWAMI): It is your party
matter.

SHRI R. MOHANRANGAM (Tamil
Nadu): Our party, All-India Anna
D.M.K. party has riot been called to
speak on the Finance Bill. It seems as
if. ...

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Why I will
try to accommodatz you as early as
possible. There has been some mis-
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take. You will be accommodated after
this.

2y gIRdg ATAN & I
qureqer AT, AT F AVA AT T
faa fadas qza § AT ™1 § 39 faer
fagas =1 weT 93Ty FAT FET
aifen 59 fasa fadas =1 5@ &
O qrERd FAT AW qEAA
AT B FOAT FFATE AT FVETT
F wtr gz fifa gfarfza £ 9t
fr faca fagas & af<n Fra gazm o
F NI HGF T A1 T qgami
qUFT FTAC FTH FUT | THT FAE
axfaem fada® Ry war st =ifed

Ty FFETHT S 5w A 9
MT I3 g & wfew g fa7
fada®s a7 & @v AT AT ANALF
Wad qg W AT o7 fw g AW
¥ fadfrm gig # #12 mifawErdr ofc
TqT ZH VAWM T I8 AT A Y o
W qEEIT A S 741 957 97
frar sroar W T A fFiww oo
frar sngwe gad 4y Hilawy qf-
gdq 2w AiFg wfaRd ofvagy
F® W1 wE A | Suawiers w@)-
@, 8 gl TEAE w9, ufer
FI1 937 &, o Afgqr #1981 2 HIX
T A% S FTAIF(A  ATTAT ST F)
o3y & Wi fgrgeara e faret Foeax
ofcada & fawrg <@y atd & o
& SR AT &7 9gr 8, ST
NEFT F A TEAAIFM I A qTHTT
o g 37 @9 ¥ fagwar &7
e FIAT A E TIFT AR ALy
qrEadAr § @0 S qv Agr waEAr
a3t f mas wic ofse & e
gy o S iTE BT qETT I w0
TR AT g AT AT #°y faamx
qrr & ¥Fe giamie et s
TN AT HIFTT 4T A A Hav g,
ggaaF feard gww@m giomar 8
841 RS—9.
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fao yw1T a1 A =fg o FW
AT FAATT @I FT § IR
ey Hifagerr  wfads #7 oW
TG FTSTAFATY 1 FEATT ALFTTFT
v gt Tar g1 & T fogd sanan
¥ ST ATH UG AR 1 QA AT
Fifowr #r s EfSegiA A ARSI
garH g Hage &1 & faawEr o
T ¥g1 & frgma femat s fgrgeara
FY TG FT 35 FUT T AT DT A
g 1 dfpw & gear angar g e s
FET FgAF FOTH 641 T
TIFT FT qEY AT | IEH HOA
35 FT ¥oA FT BE A1 AN
606 FUT&YT T | Al AT
A ¥ 440 FUTRIT IN AT
faT FIT STaT IT 10 46 FLT ®RIAT T
IR w1 fear ) § Q@7 WTEAT §
fF 39 @@ ¥ feqar agr oy
fergeara # s & ey et AT € 4
F T arfyw qdrsdgd gfF
g 35F0% Teaiar gz adNE, AfEA
@ G GIaT T 1046 FT
FAAT FTFCHT AL TTF AT [T
g1 fom wdvqfaw fagas & fae
TFT AT @z ! FEAGEAR
fererfaar #1 arsft 93, sEH gz &1 e
TR g%, I gz &1 § T
FEUC 4T, IFgIT G & § A 7
AT 9%, qrET I FRA  qW@
dgdt wr mfg  w%F 9w T A
AU AT E 1 39 70§ fgrga ¥
a0ET g AT g oawdr g0 0§
q& T Agal g {5 gw ]w ¥ feq et
Farg gm Ffag IO N TEIE,
g% forq mreq 71 a1 & 9 T
#FO Flew sz T gz dig?

fog wdt odice 7 T 5
AN ITEHIAE § ST A Afrwwe
gz iz fafne =serfand o &@fea
q9A  FUEI  [wqAT werar § 7
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o9y ZTET 72 gCARE F AT FT
66 Txd #¢ fagr & 1 afwa
T FTal o fwa TN KT REET TG
2, 39 97 fqT & ® qEE g |
A Fragd §F faEragus w1
TWBT AT Y FWR I
gas  wgr grT i (e g &1
FeTor g AT FET T WG SHFT
YT FT 66 TTERE  § 26 TWT  FT
I mg S FEA & P EEd
foardt o & gdreewT IF AV
LA TF ,@eq wL (24T TH AT
FART w7 frmt a I wa
ar \radig wor fag ofy 7 FRaTEn
DAY FT IIMAT | AfEA AT
TRaT Agw aid & osm fw
qi=xor fag T7&T FyaTg FT £
Hug TF QT ¢ Fgar qgar g fa
fagas fomra) &y ag 3 160§
HIT fqqaT o< oy g F Aar
197 fag o aarar At g fw
a3 f&gil ¥ fqwqi« s ad g,
afEd gq 9y ag eyt &1 fady
FW @ &1 gH a3 fraiAry audE
a5 <@ g1 #ug wgar agw &
ST AT F3 AL O 3T SAEN
29 TGLEAF AT wXG & AT AW
STa3 i Figed & §fwn
WIRT weyafa AT § g9y ¥
T FHE 1 AT F
AR Y WIGT TAT F qE= g4
AT & | WL Wi Waar qiE &
AT ¥ FAH ARG Fr i@ ar
WIqKT GFT 99 JICA f% 39 9907
fagyaiz Faag s3ee ¥ A1 41
q=d qelt qAArwATAT L fagie A
TR A G ST TG AEH AT
Heq wdr gt ot fagd g 7
FIT % A F4Y , T AT F owEh
AT g AR ST QF ATS FT qLA G
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gATX JATH § 39T gI97 H 7 779
XN HTET &1 HET AT IGT 99T o
3 guTaats ¥ favarg &< a9 @,
T FAAGE L WL OUF AdT T
9T H IAET JH OIHT 4T 1 EEA
ITFT F HRT o, TF9fr gadqT
FTOHES  HE garal wT gfeRr F
ges? o eI §9 FATT FLALT
FAW B QT WATFAIIT) IAANT
FAAE HTACT q (KA, §F T HOAH
&1 afegwra wad fagre & weae
aq8 Jm FET ¥ oxar qer g,
qq Wl #1 qEr wdU gAar g
fsqaTady asas fwamia ...
(Interruptions)

afes & g 5 a7 7w faw
faga® ufEh | ImaATAN wEEE, §
zAd  waAT AEm F @ fgeaa §
zq g% (FaTat F1QAFEFT gAGH T
gz ATTE FIATRT HEAT 16 BT
71 AfFA feeay ® & z9F7 S3g AT
e & Hear 19 g B | UF
faedlt WX W 10 M AWM F A
fF 759 239 &) AIATA FXE @
mic A fgegeata & 16 g ey
¥ AT TAETIT UL TAFH 3 AT
EUEIEIC G B CARUR ELS N o
fargrata o feama S AT
TAFH 249 24 ATAT AT, 3948 qIT
gArT sArar AW FAe fEedT ¥ AT
AT A9 W AA | FEY
faedl TF @& =T AL fgegeara
FT f5aTts Ux a6 WT AT 97 &L
wrzave fadr & weT g6 aue F
fax 5 w19 Fl 0 F1 & FrAT TGS
g1 & gmi  guAr Jrgar g (T
®EAT fFa FATRT wrF w7 framar
F faar =7 amv wforer g1 @Y &, fgesEara
F gy 7 gfaar wvafagm 3w
Frq v araar & fw e & § @dr
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9T AT FHIIM agh wEd wmaEdr
SRICUNE LI (e EO- S SO
qTT udar At owWma  AmwmeAr W
AT FAA | ITqATETA HFIT, 1950
¥ 9T A AT F 43,1 QRS AR
g1 wcfadT dzaagn wafrar &
YT HqTq 355 T(AX ATHIT 1965
¥ o7 gRfEFT F 5 1 q¥dT  @qr 9%
friT & 1 wafewr & sgq wa
2021 TAX F AL | W &S
a1 Fmamarg oafewr S99 L,
F& sa A awa ¥ fF e and
TR, A O AT A7 A8 e
ATy qTF AT q o q@AT JgAt :Qr
fF et R afadiagd &, 109 &
T w1 A g Aa, fgrgEAT
¥ Aoiafees 29 o AT
FT AN A AT FET w@ AT
Ygw o1 GAINAT &1 A1, FEf wer
TAT AgEAT AT FT wRARS AT AT,
ey faor ¥ wream ¥ & woar
zav wrar g & mwafvat s a3y,
¥ gzl W W TR WA 8§,
Tgq AF FSTATIAI G, WRE  ATRE,
10 wfgoa TrEe &, 7 SO&; AW
1 go7 Frgraes FIEa 278
gafesr @ 1 M 27 &1 0@ §,
qYTR | 1 W S FTLIAT B, AEATT
¥ 1o 9w efmar g, zfad wifar
F 1oz 51 <ol 2, fEfadias
® 1 AT 40 %1 IO, dmEe A
1% 14 &7 @Ay, RAGI A
19T 13 :IMATR, 00 qFT W 1
o 26 1 f@AT g W€ Ty
¥ 1 w¥ 36 @ Tmar &
ITAN(LIE S, wHISErE AT AT
T g wafErdsimd W TE 19
27 FTweAT @, fgegents w Ariafees
dz4 3% @rEmEE; 1 AT g
s /W H TE I A FIE wlaT
36\ Fzh awwEw ! faw ae)
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Tfomgar g ameag ? framew b
four goTd amtsaTe 7 sow ey
WU AW a3 A AT wifse
¥ wmlt wr wv o & o
A AT FH L7 F1 AR, T
9T FFE F GdFE =i 9w a7
FI3  #T qaf WAl gegA &7 AW
W@ gL I AR & F@ A« qw
TE wAE O gEreETe H
AN TSR AT AR ¥ felr moaman
& A AT AT S AT e
T\ EART gWivElg W faeEs
%, T |EISAE & for wew wn
gAR g @S ¥ fad g &
% fay sni g1 9z qafer AT
fF g zare1 e AW B oW
‘?ﬁ'ﬂ% | B9 W& & T a%T
mT § fod aqErg @ W aET my
g 99 At & wifga-fifeq @ &
g SIS H A AT 1 Swgdrsae
wgied, & gTE QoA WigaT § fF w
F1 fqauat fa avar w73 g,
FfFed #  mqd@ FgaT =RAT F
fF 1964-65 %, 1960-61 ¥ He¥
HIEIT 9T UF (3T &1 WEd  HIg
335,189 o1, @ ST ST wyria
¥ THAT WWS AWIAT 220. 5 T
or #r fwT s Gt zfw &1 S
gezt o1 S9% #igd W 639.5
Y A0 § IS Fg  EAT ARATE
fr sef  1964-65 H 98 WAEAT &1
AT ATAZT 1975-76H, 1975-76
F aq oY eatorm qw feret A
oo zfagrm W, a1 1975-76
fagar w&iom a9 Few g M ST
¥ fer fegeaa & geg @19 fea ¥,
agi we I fEwea ag wmr 7
T 9T AIETE S MG WT 64-65
¥ 220.5 ®OY oA, 48 1976-77 W
195.5 W g1 T MT AT FW IE,

B T
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[ g vmr 37 FTXTAT ATEA)

mraifes oga A 8132 &1 TS
ST 64-65F 639, 5T 4l |

# gt = & f @t mAT gq
100§ & 70 @MW & WET AW
19571y 3% g§RA WX Pfo qw
& @ gT AN F FET AW 813 T
ot | § QT =TT '§’ .. (Interruptions)
wgz wgd fewr N fFog@ wW
gfaar  fF s gfem A oA S
o wEY farans, &7 a7 S T aWE |

st wgeg AgA faw (faere): 7w
Y fre & SaT STy & B f Tt
@ F I AT F | WHE AW
A aw wa #fC

Y gaRIE  ATNEW TR
AF 3F & | AT TEL S
ifr & frrae ¥ g 1 e
SoEwTeRe o, § 9w Fg B omr
g1 1964 ¥ fggmm & feam
g Ww AT 220 TWA Y
gl 1976-77# IAHI HWEA W
1957 WA W 4T gt
FFw W@ gT AW FT 639
T gL T TE FT 813TIART TS |
ug fowar 9= FEH g 1 St
gh = fal F@ Fw A @
I wEa o e owaEfy
T 7€ AR T T H ' ogq
M AT HET FE FgH &
F PRI TATE AR a7 99 1 37
g1 wEfwe Famw e wew fs
ag S ATE BEAE A R
dur fam @ SEET WTORT WO
frgeaTT & QAT FY ZET FT T A
fpar 3 SO fam e uw A A
w® ¥q9 FrE AT A FEr AT
s Fnd i dar Fgi § 9 A
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Hug wgar Argarg fr afeae e
q g 8, ofady mwmaw & giar g
qfeadw & WA ORREET 9
fageet & 1 ofe@dw &1 F9 9
A F G g afEad v
FH ATH Fi @ WA A AELFHET
g1 W@ T oAEEER T e
T 9 &, T FATHAIR  HT F1GT
A AT § | FATHATE & forq g
T AT AT | W WX q9
g9 AT a1 & SUF) 99 giwS q@r
3 gifag #X <ar f@ oo fawgar
TET T TR AT | (Time bell rings)
ITqqTeEE  Hg Ry, wa ¥ uF AT v
T A AR | gW ST faE
Fow aw ok Sox faEe &
WRT FEy AT ANl 1 g
T § 7 few awAw mEen §
Faq gy §1 ;@ WA wERd
g gEe fEEEr @ wdEt
wqaT, ArEt wuen ST A F oo
FHTAT TSI GATE | FAHT AT HIH
Ffmgam s g § ? gw AR Ed
¥fger el §aw  F9H @R A

©OFR AT AN & aY AT F &

I ATE 9 @ | A e
% gMT aME W & FEEr FT
T Ag0 R w2 § 5 g
F AR FAEF F WER g1 a9
AW AT T AT 100 T FATH
AT =gt 3 9 fmmt 7 fGgwa &
AWM Y FAAFTC FT HH FAT )
oy sifa 1 wrfarer F% faar w,
st wfr wt & fon sy
THEST AT §F  Aql &AT W@ |
T D AT Y, g e
qN FFAWATY TP\ Hfaw A
AT St X g & fawmar &y
FH FA A AAT AT AT A
i faarfgar & X @9 F9
gaT ey AT AR TS @ Ay
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agrET T § | § a8 gifad T & |
ford dF F AOAT uF 9 Al g
99 @9 F wAlew  OET IavEd
3 gffma = & 1 TREE,
qHTE  FATHRF TGl FT AR g
& & 1 SdrEd &% @) A aqr
& wage a1 fafafeed | w1 Senam
FE A1 AT aen § afwd TR F e
FIFE  FT F FAT T L HTIET
wEE foor 99 gl ¥ @A
fgs a7 ax M gl & e
gt wema JEr 2 afEd SEE
qEY gE AT FT TF YR W
qey, fafufes o aw S@=H
g Hgwx foam #t g wifaw
FXE & | FOF Hgaw  fad
FF AFA A BT A AT § )
IFTHAT TR, HUHT K9 S
¥ qgmed ¥ dwE S oA #
st & FAEN 3w R ww gew
¥ frt fom faow awn w5
ferge @ & wwEAr f9 F@i ww
fawwar #9 fazr  aen #r swfa
4 ghi, Bl gT ¥ favmar £9 @
grt ? fager W @A o9r B
AR F oy fawwar & SHA) @
F FT FW FG T | fagem F Iag
FTFUST AT AT aGA  AGT FGT
FfFT TR g® fpamet 9% 100 v9AT o
FS GRIT A AT A ATA-AT I5TF
FT T FOT | fagar zver, srafm,
E1C I S T i e
TEF AT fgegew ®
ma w0 T frew aaeEE A
AT | T oW ¥ gy H oag
Fgr e § fFag T s
far @& Y H hEA o
g @AY AT THIT, TA-EHIT,  FAC
T TR BT F HF T TR )
@y & goar faQy Fwan § wite
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7z framt oYty Tl F7 faent &
TAT FATHN AR FSA@AT F1 AGT
AATE |

SHRI R. MOHANARANGAM: Mr.
Vice-Chairman, Sir, I am very great-
ful for the opportunity you have gi-
ven me to express some of my feel-
ings on the Finance Bill introduced
by our hon. Finance Minister Mr.
Venkataraman. I  wholeheartedly
support this Bill not that Mr. Venka-
toraman belongs to my State, not
that I am his voter, but because he
has really introduced 5 Bill which
gives relief to peasants, farmers and
the working classes. It is not an ex-
aggeration if I point ouf that we
who belong to the southern part of
the country, for the last 25 years,
have been developing our political
philosophy, the political system and
our parties only just talking about
Centre-State relations. If I remem-
ber correct, Article 280 of the Con-
stituticn clearly says that there should
not be any discrimination 'between
the States and the Centre financially
or between the States financially and
fiscal gaps should be filled up by
establishing Finance Commissions and
their recommendations, namely, finan-
cial reports.

1 find, Sir, as far as Tamil Nadu is
concerned,—crores and crores of
rupees we are giving to the Centre for
distribution to the States whereas we
are getting only one fourth of what
we give to the Centre, Not only that,
with regard to the deficit finance, T
have already spoken to the Finance
Minister one day orally when we
were in the Lok Sabha that it is
compensated in three important
ways. One is by printing additional
currency. Second way is by borrow-
ings from our own people and third
is by borrowings from foreign coun-
tries. As far as the States are con-
cerned, they are not given the po-
wers to print additional currency.
Even the States are not in a position
to borrow money from foreign coun-
tries. And whenever there is deficit



" 267 Finance (No. 2)

[Shri R. Mohanarangam]

finance, it 1s met by the Central Go-
vernment by these three ways. But
as far as the States are concerned,
they are not in a position to compen-
sate or meet this deficit finance.
'Therefore, I request the Finance Mi-
nister to give prefsrence io States
which are actually backward, espe-
cially the States in the southern part
©of ihe country.

Then, Sir, we are strictly follow-
ing the principles of Mahatma Gandhi
and his prohibition policy. Actually
speaking, in Tamil Nadu we follow
the prohibition policy whereas there
are cerlain States ruled by the Cong-
ress which are not strictly following
this prohibition policy. Wg are proud
to say that under the leadership of
our Chief Minister, NMr. M. G.
Ramachandran just by introducing
stern measures, we are following the
prohibition policy and thereby we are
losing every year Rs. 50 crores. Not
only we are losing this amount of
Rs. 50 crores of this prohibition po-
licy, in order to strictly enforce it,
we have to appoint thousands and
thousands of officers as security offi-
cers on our borders. In our neigh-
bouring .State, Andhra Pradesh, li-
quor is going on like water. In
Karnataka, it is not an exaggeration
if T sav that we get liquor there very
easilv In Kerala, I understand, we
can get liquor easily. But in Tamil
Nadu, we adopt the policy of Maha-
ima Gandhi and we are losing
Rs. 50 crores every year. I request
the Finance Minister to give atleast
50 per cent of our loss because of
this prohibition policy.

Often we see in the newspapers
that there is some raid or the other
and black money is sefzzd. Hundreds
of lakhs of rupees are taken away
from one place or the other in the
form of black money. I do not know
where this money is taken, I want io
know exactly for what use that mo-
ney is put to after it is taken away
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from th¢ black-marketeers and other
corrupt people.

With regard to customs duty, when-
ever some important persons come,
from  foreign countries, they are
able to evade the taxes and custom
duty and are able to bring their
articles very easily without paying
the duty. But ordinary persons like
me are not in a position to bring
goods because of the heavy customs
duty. I am sure, the hon. Finance
Minister will be in a position to think
over this problem and 1 hope, he
will reduce the customs duty.

In regard to income-tax, I appre-
ciate that our Finance Minister has
increased the exemption limit from
Rs. 10,000 to Rs. 12,000. But if a
person’s income is Rs. 12,001 or
Rs. 12,002 he will be liable to tax
for nearly Rs. 4000, because, the tax
would be calculated from Rs. 8,000.
if 5 person is getting one rupee more
in excess of Rs. 12,000, he will be
liable for tax from Rs. 8,000. Hence
1 would request the hon. Finance Mi-
nister, through you, Sir, that the
general exemption limit, for the pur-
pose of assessment of tax, should be
increased from Rs. 8,000 to
Rs. 12,000.

Now, Sir, I comz to the problems
of my State. When I speak on politi-
cal platforms, I am asked so many
questions by my parfy people. Since
Independence, not aven g single Km.
of railway line, broad gauge railway
line; has been sanctioned for Tamil
Nadu and other Southern States. Espe-
cially in Tamil Nadu, in that part of
the country, which I represent, not
even a single Km, of broad gauge rail-
way line has been provided. We have
been asking for the past so many years
that we should have a broad gauge
railway line from Karyr to Tiruchi
and from Tiruchi to Tuticorin. But
the reply given always is ‘We will
consider the matte’. According to
the Oxford Dictionary, consideration
means evading a certain issue, o,
instead of giving a megative renly,
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they will say ‘We are going to con-
sider the matter properly and sincz-
erely’. But for the past 25 years we
have beenn demanding a broad gauge
raitlway line from Tiruchi to Tutico-
rin. This has not been sanctioned so
far.

When we come to industrial deve-
lopment, it is the same position. When
1 was a Member of the Lok Sabha
I askad the former Industry Minis-
ter, Mr. Fernandes, about this. I siid
that we shouid have some major in-
dustri=s in Tamil Nadu. The position
in Tamil Nadu is, since 1967, espe-
cially, after our present Finance Mi-
nister, left the State—he was our
former Industry Minister—not a sin-
gle major industry has been estab-
lished in Tamil Nadu. The main rea-
son is that the State has been ruled
by vpatrties other than the Congress.
It is because the State has been
ruled by parties other than the Con-
gress, I feel, no major industries were
started in Tamil Nadu. The answer
given by responsible persons here is
that there is no railway line in the
southern districts of Tamil Nadu, and
therefore, there was no possibility of
starting any major industries because
there are no adequale transport faci-
lities. When we asked our Railway
Minister. the former Railway Minis-
ter, Prof. Madhu Dandavate, he
said ‘Because there is no industry,
we do not have any railway line’.
He said, we should go and approach
the Planring Commission. Fortuna-
tely, at that time, Mr. Venkatara-
man, was a Member of the Plann-
ing Commission. When I asked him,
he said, I should ask a question in
the Lok Sabha, and that the Minister
will give a reply. When I asked the
question in the Lok Sabha, they said
“‘Wo are not going to start any indus-
try in Tamil Nadu, nor, are we g0-
ing to sanction any broad gauge rail-
way line to your State’ This is the
stat, of affairs, as far as the Southern
States gre concerned. I would request
the hon. Finance Miaister, through
you, Sir. that at least in the Sixth
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Five-Year Plan, the Government
should tzke somg steps for setting up
new industries and for sanctioning
now railway lines.

Sir, in this House, just two days
ago, it was pointed out that the price
of salt is nearly Rs. 2 in Calcutta.
Just for a minute, for a flicker of a
moment, I would request the hon.
Members of this House to think over
this prcblem. I am making my
maiden speech in this House of Par-
liament. If you come to Tuticorin,
especially to my place, Vedaranyam—
this is the place to which Mahatma
Gandhi used to come and this has
gained o historical name and fame
in our political history—you can
get =alt for 65 paise per measure.
If you go further deep, you can get
salt 45 paise per measure. What
is the reassn that salt is  be-
ing sold at Rs. 2 o#d at Calcutta?
This is because of lack of transport
facilities. If you have fransport faci-
lities to the southern partis of the
country vou will have salt and some
other important commodities for eight
annas, ten annas and so on. What is
the use of saying that from the lofty
heights of the Himalayas to the
sacred shores of the Kanyakumari,
througy its length and breadth, India
is one and we are all Indians and
that we should work for the progress
of the country? Half of the speeches
made by our stalwarts, I have not
been in a position to understand.
1 can definitely wunderstand, if the
personsg Who are not in a position to
express their ideag in English, spoke
in Hindi. I can understang that be-
cause due tp lack of knowledge of a
foreign language they gpeak in Hindi.
But when stalwarts like Shri L. K.
Advani and other important and
famoug persons like Mr. Kulkarni,
spzak 11 Hindi, T cannot understand
a single worg of it. You can say,
why? Why don’t you hear transla-
tion? Sir, they speak for five minutes
and the translation is only for one
minute. Sometimes when T hear
laughing in the Hindi speech, but be-
fore I understand why they are Jaugh-
ing, that gentleman passeg on tp the- -
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different gubject. This is the situa-
tion prevailing in the House. 1 re-
quest gur Members, even though it is
theip fundamenta] right, for the sake
of the Membarg who have come from
the deep southern parts of the coun-
try, at least for them, speak in English
language so that they can ynderstand
the parliamentary procedure. They
shoulg not consider English as a
foreign language. 1 ‘feel the Angle-
Indian community ig one of the com-
munities accepted under the Indian
Constitution. English is the mother
tongue of the Anglo-Indian com-
munity. Therefore, why should the
proceedings of the House not be con-
ducted in English by the persons who
can more or less speak and under-~
stand English? It is not my command,
it is my request.

Next, Sir, nearer to Chingleput,
which ig my area, there is atomic
energy plant at Kalpakkam It was
started just a decade ago, when Mr.
Venkataraman, the present Finance
Minister at the Centre ang former
Industry Minister of Madras, was
there. Every year we used to raise
questiong on the floor of the House
there or ph the floor of the Lok Sabha
about what has happened to the
Kalpakkam plant. He used to say,
within gix months it will be there,
they are going to start production
from next year and so on. This is

what we have been hearing for the
last ten years continuously. Now 1
want to know from our Finance

Minister, how much they are going to
spend, much they have gpent, how
much they propose to spend for the
development of this plant gnd what
exactly will be the production capa-
city of the atomic energy, Through
you, Sir, I would like to giress upon
our Finance Minister to give yg this
informativn and also to take expedi-
tious stepg since we both come from
that area.

Next point is with regard to postal
covers. It may be simple, but I can
say that the middle class people,
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especially from ocur areas, will not
write letters on post cards because it
hag been a fashior: in our area to reaq
them first and then deliver them to
tha persong concerned. So, they write
only in postal covers. Here you have
increaseq its rvate from 30 paise to 35
paise. You can gay that it is just five
paise, but why don’t you reduce it
from 35 paise to 80 paise ag it was
before to the introduction of thig Bill?
Therefore, Sir, T request the Finance
Minister, through you, Sir, to reduce
its price from 35 paise to 30 paise.

Then, §ir, I do not know how far
it is true, but there is a proposal of
demonetisation of one hundreg rupee
notes, this is whal we have heard. Of
course, in puUr party we have passed
a resolution statirg that all the one
hundreg rupee notes, from a parti-
cular date, should be demonstised. On
behalf of my parly, on behalf of the
people of my arey and on behalf of
Tami] Nadu I would like to say that
we would fully appreciate jf that pro-
posal is for brought forward and
implementeg as early ag possible.

The next point is about turmeric.
It iy a gmall thing. If I remember,
just a week ago, qgur Finance Minister
pointed out on the floor of the Lok
Sabha that the export duty ig going
to the middle people, that the profit
from the turmeric export duty goes
to the middle map anq that is why
the export duty hag been imposed.
Sir, we know full well that the price
of the paddy is only Rs. 100 or Rs, 110.
Our agriculturists in Tamil Nadu are
not in a position now-a-days to under-
take culfivation of paddy for the
simple reason that the amount spent
on the production of paddy is much
more than what they get by gelling
their product in the market. If you
give them Rs. 150, then definitely,
there is some chance for the poor
agriculturist 5f Tamil Nadu, If you
introduce this export duty, if you do
not remove the export duty, definitely
there will be a tirme, Mr, Vice-Chair-
man, through you I would like to tell
the Finance Minister, when the pro-
duction of turmeric will not be in
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Madras or other partg of the country
where our ladizs who are conserva-
tive by nature are using turmeric,
It is especially so in qur part of the
country.

Before I conclude my speech, I
would like to  gstate one thing. In
Tamil Nadu, our Government has
come forward to write off all the loans
due to the Government from farmers
who possesg lesg than 5 geres of land.
We have written to the Reserve Bank
about this, but the Reserve Bank
have refused jt completely saying that
it ig not going to help the State in
this matter. I have a request to make
to the Finance Minister. During the
Lok Sabha elections in January,
1930, when our party was completely
washed away by the party to which
our Finunce Minister belongs, they
had said that this would be given some
consideration. Ouyr Finance Minister
is a very clever man and a very cle-
ver Minister. He used to give answers
that will be suitable for the present,
past ang future. (Interruptions) I am
finishing. After all, it is my traiden
speach. It js the convention that a
maiden speech is not disturbed. I am
not going to take more than one or
two minutes,

THE VICE-CHAIRMAN (SHRI DI-
NESH GOSWAMI): If you were an
inexperienced Member, T could have
understcod it. But you are a very ex-
perienced parliamentarian.

SHRI R. MOHANARANGAM: But
I am not, s0 experienced as you are, or
ag our Finance Minister is. I only
want to ask our Finance Minister to
take necessary steps for writting off
the entire loans, which concession our
Tamil Nadu Government has given
to the poor farmers. With these
words, Sir, I conclude my speech.
Thank you.

SHRI SAT PAUL MITTAL (Punjah):
Mr. Vice-Chairman, I rise to support
the Finance Bill and compliment tihe
Finance Minister for presenting a very
well-balanced budget, especially at a
time when the economy of the couniry
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was 1n bad shape and had been damag-
ed by the musrule of the Janata Party
Government.

The concessions announced by the
hon. Finance Minister have been wel-
comed by the small scale industry and
other sectors. The nation was expect-
mg a heavy dose of taxation and it
was g matter of great satisfactiion
when the people found that instead of
heavy doses of taxation, there we:e
concessions. The Finance Minister
certainly deserves congratulations for
making various concessions to the
small scale industry, to the individuai
tax-paver whose exemption limit has
been raised from Rs. 10,000 to Rs. 12,000
in income tax and whose wealth tax
limit has keen raised from Rs. 1 lakh
to Rs. 1.5 lakhs. It is all the more
welcome that while doing so, he has
also raised the developmental expendi-
ture corresponding to the last year by
no less than 16 per cent in order to
promote an atmosphere of growth and
investment.

The main criticism by the Oppesi-
tion is about the uncovered deficit of
over Rs. 1400 crores. It is amazing
that many Members of the Opposition
while criticising the amount of this
uncovered deficit have laid more and
more stress on raising the develop-
mental expenditure in one direction or
the other, which means that even if
the developmental expenditure is not
raised, it is at least irreducible.

There is pressure on the hon. Minis-
ter for more concessions for one ot
the other kind of industry. In some
cases, it might also be justified. For
example, the budget has provided relief
to small manufacturers under tariff
item 68 by way of complete exemption
from duty upto Rs. 30 lakhs. This
will certainly help industries engaged
in the manufacture of controlled cloth,
cotton, cotton-viscose-blend hosiery,
cycles, sewing machines and 30 life-
saving drugs. This concession is wel-
come, The inflationary trend will
consequently be checked to that extent.
The engineering industry has, however,



Finance (No. 2)

275
[Shri Sat Paul Mittal]

not been given a sguare deal, especial-
ly the hand-tools, ruts and bolts and
auto spareparts.

These items certainly deserved the
same concession of <xemption up 1o
Rs. 30 lakhs. The exemption limit [ov
these categories being five lakhs was
fixed at a time when the price of stec!l
was Rs. 800 per metric {fonne com-
pared to the prevailing market price

of Rs, 4500 per metric tonnc. In
order to correct the imbalance, the
realistic level of exemption limit

should be raised to Rs. 30 lakhs. The
rise in price of steel and oth>r inaus-
trial raw materials coupled with acute
shortage of power has glready render-

ed the installed capacity of these
categories idle ang not raising the
limit will only make it worse. Many

Members will point to similar items
which justifiably may be deserving
similar concessions. But in view of
the demana for raising the develop-
mental expenditure and more and
more concessions, how the Finance
Minister will covey the uncovered
deficit of Rs. 1,400 crores will remain
a dilemma. The Finance Minister
seems to have yelied pn a number of
factors that are likely to yield enough
resources. When he increased the
limit from Rs. 10,000 to Rs. 12,000 on
personal income, reduCed the surchargs
on income tax and raised the oxemob-
tion limit on wealth tax from on~ lakh
to 1} lakhs, he must Ye exrecting
more and more people. who have been
hither to evading and avoiding taxes,
1o contribute their due share to the
national exchequer. We hope that his
gesture on the direct taxes front will
attract more and more peovle to be-
have as responsiblg citizeng and pay
their dues. He may also be extecting
that the concessions given tg industry
and agriculture shall help in their
substantial growth and usher in an era
of plenty and put an end to a period
of shortages which is the legacy of th2
misrule of the Janata Government.
I, therefore congratulate him for his
imagination, fersightedness and bold-

[RAJYA SABHA]

Bil, 1930 276
ness tg present gz well-balanced Bud-
get.

I would like to point out to the
Finance Minister, before I sp=ak on
two or three points concerning my
Spate, that the performance budgets
presented by the diflerent Ministries
do not give any clear ideg of the phv-
sical targets for their respective Minis-
tries for the whole year. How are
Parliament and the pcople to judge
the performance and achievement of
these Ministries abouat their physical
targets when these are not clearly
defined?

We have becn voted to power by
the promise of our esteemeg leader,

Shrimati Indira ‘Gandhi to form a
Government that will work. It is,
therefore, our performance in all

fielas—be it the industrial or agricul-
tural sector, the running of :ailways
or power plants, the State sector in-
dustries or the law and order situation
in the country—which alone will justi-
fy that we are worthy of the peorlz's
confidence. A realistic approach will
have to be made for streamlining the
whole system_specially the working of
our industrial projects in the Stat=
Sector. Wasteful expenditure will
have to be curbed, the mess created
by Jorse amdinisfration and inept
handling of the labour situation in the
public sector projects will have to be
set right in a manner so s to ensure
unhempered and optimum production
while giving the employvee his 1ight.
ful due. The poley cf curbing mono-
poly and bringing mass production
industry—keeping in view ths puklic
welfare—under the State conirol in
the sphere of public sector, is as sound
as before but the indiscipline, th~
inefficiency, the deteriorating manage-
ment-labouy relations which have re-
sulted in huge losses and have &t
times prought bad nare to the nublic
sector will have to bé remedied.

The mons‘er of black moaay &na
parallel economy is fattening day by
day, and drastic steps have tg he {aken
to meet this menace. Take for
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example, steel. The official price 1s
Rs. 2,70 per tonne, whereas the market
price, or the black market price, to ke
precise, 1s around Rs. 4,500 per tonne.
While there is 5 great cry that steel is
scarce and it is not avaiiable at the
steel plants or the steel depois because
of acute power shortage or labour
trouble, there is dearth of the material
in the black market. If you pay the
price, you get the kind of material and
the quantity of material that you re-
quire. Where does it come from? Ani
where does the huge profit of approxi-
mately Rs. 1,800 per tonne go? 7'his
definitely geaerates black money, un-
accounted money, on which no tax is
paid. The plain fact is that the poli-
cies of the Government are lwisied in
a manner as to benefit the fake manu-
facturers, the so-called actual consu-
er and the one who gets huge guanti-
ties of this and other industrial raw
materials in the name of ‘proposed in-
dustries’ for which the Government
gives very liberally on account of its
desire to promote the growth of mere
and more 1ndustries in the country.
Crores and crores of rupees of black
money is shared by this category of
people, the middleman, the burcaucrat
and the one that I have mentioned be-
fore And the worst sufferers are the
State and the people—the State in the
sense that the taxes are not paid, anrd
the peovple because they are Jdenied
their due share in the distribution of
raw materials of this kind. The same
is true of cement, cosl ana similar
other essential raw materials and in-
puts. Why can't the Government
adopt a realistic policy of raising the
prices of these commodities to a level
where there is no difference in fluc-
tuations between the official price end
the price in the market, and devise
methods to shuttle back the profils so
earned to the real actual consuner,
the small and needy citizen and the
real export_oriented industries? This
will put an end to the evil of black-
marketing hoarding and recket-ring.
which is cripnling our national eco-
nomy. THe Government can ration-
alise the prices of these commodities
in a manner as to make these comnio-
‘dities aveilable to the small coasumec
ijn the rural and urban areas through
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its own agency not only at the present
market prices but even at the subisi-
dised prices. Besides, these things cre
not used by the vast majority of our
people who live below the poverty line.
How can we expect the agriculiural
sector to produce resulls when we
raise the prices of agricultural inputs
without giving a fair price io the agri-
cultural produce? Who is vesponsible
for this scarcity and high jiice
of sugar in the country? Cer-
tainly not the farmer who produ-
ced enough sugarcane but had to burn
the standing crops because the pri:es
offered to him were less than the price
of firewood. Who is responsible for
the glut of potatoes last year, which
was sold at a throwaway price, much
below the cost price, without ‘he Go-
vernment coming to the rescue of the
producers? What has happened to cot-
ton? The farmer was completely ru-
ined and burdened under the weight
of indebtedness. Who 1s responsible
for this pitiable plight? Certainly the
wrong policies and bad planning and
the callous attitude of the Janata Go-
verment which professed ihe welfare

of the rural people but brought about
their ruination.

The Opposition has accused the Go-
vernment of raising the prices f die-
sei and fertiliser. Can any Govern-
ment continue to give inputs at heavi-
ly subsidiced prices for an inderdnite
veriod of time ? Certainly not. We
fully appreciate the Government's com-
pulsions in raising the prices of thesze
and other inputs, which are largely
due to the spurt in the prices of these
commodities in the intermational raar-
ket. But what about the price for the
produce of the farmer ? The Govern-
ment should keep this in view while
fixing the vrice of paddy and othesr
agricultural produce. This has to be
done in order to avoid the recurience
of what havnened in the case of fuznry
at the hands of the Janata Govern-
ment. I, however, congratulate the
Finance Minister for gholishing wealth-
tax on agriculture which has heen
universally welcomed by the peovle nf
India. 1 come from a State :.vhic'h
contributes about 60 per cent of the
foodgrains to the Central Pool.
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I come from the town of Ludhiana
which is known in the country and
in the world ag a centre of zmall-
scale industry. How thas the small-
scale industry survived all these
years without any large.scale or
medium-scale industry in the State
to support it, is just a miracle. It
may be the result of the hard and
sustained labour of the people of
Punjab that it surviveq despitz the
fact that the sources of supply of raw
material such as steel, coal industrial
lubricants are situated hundreds of
miles away which entail undue delay
and additional transport costs. Power
supply vosition being awfully sad. has
made the matters worst. I #£2il to
understand why some of the projects
like the Thein Dam, Anandpur Hydel
and Kukerian Hydel Projects are not
being cleared by the Central Govern-
ment for the last many, many years?
These projects, if cleared in time,
could have started power generation
or must have reached the compietion
stage by now. Apart from otrer
things, the undue delay in the clear-
ance of these projects has caused a
great financial burden on the State of
Punjab. Leave aside the Thein Dam,
as much hag been said about it a
number of times in this and the other
House in the past. Let me touch the
Anandpur Hydel Project which was
estimated at Rs. 29.19 crores in July
1970 with a firm power of 119 MW-
and has 900 million unils production
capacity per year. This estimated
cost had to be revised to Rs. 52.40
crores in June 1975 and Rs. 84.18
crores in 1979 on account of the ever-
jncreasing phenomenon of price_rise.
It must have risen Itore gnd who
knows to what extent it will rise by
the time the Government gives its
final clearance after resolving the inter.
State claimg ang disputes. The same
1s the case of Mukerian Hydel Project.
Its cost estimate was Rs. 25.90 crores
which, was raised to Rs. 75.57 crores by
designing three units insteagd of one
at each power house raising its capa-
eity from 62 MW to 207 MW ir all the
four power houses. This cost estimate
bhas bheen revised a number of times.
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The latest updated cost estimate under
preparation will certainly show rnore
increase in its cost. Is it in the
national interest to permit the inter.
State disputes to blockade the way of
the clearance of these projects? Is it
in the interest of the agriculture, the
industry or the common man, the
interest of my State or the neighbour-
ing States which form ap integral part
of India, to allow these disputes to
impede the process of their comple-
tion? Certainly not. T would, there-
fore, urge upon the Government to
clear these projects without any
further loss of time. Keeping in view
the overall power picture in the State
and the gver-increasing requirement
of the people of Punjab, the nrying
need and the only answer is the
cetting up of the atomic power plant
in Punjab. Before T say a word about
the law and order situation, 7 would
like to know whether the excess capa-
city regularisation which has been
allowed by the Ministry of Industry
in case of large and medium scale will
also be applicable to the small units
or not. I compliment the hon. Industry
Minister in ntroducing this bold and
realistic measure of regularisation of
excess capacity in oraer to have a
clear picture of the total capacity pro-
duction in the country.

The Jaw and order situaticp is quite
satisfactory in my State where the
new Government headed by Sardar
Darbara Singh took immediate steps
to nab the antisocial elements includ-
ing the hoarders and blackmarketeers.

The opposition and the press is
blowing up the crime figures in the
country to show that the jaw and order
situation in the country is not really
satisfactory. They do not realise that
the present trend of violence was
starteq during the Janata Government
which miserably faileq to maintain
law and order in the country, which
gave rise to communal outbursts,
atrocities on Harijans and weaker
sections including women angd promot-
ed divisive and fissiparous tendencies
in the country ag a result of which we
saw the delicate situation in some
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parts of the country like Assam. It
is the hangover of the past which is
continuing.

The reports of the gecessionist and
subversive activities in Jammu and
Kashmir where pro-Pakistani slogarns
were recently raised and Punrjab,
where a parallel and mock Khalistan
Government have been announced by
a crazy extremist with himself as the
Rashtrapati of that imaginary Govern-
ment, are to say the least, very dis-
turbing developments. Nobody can be
bermitted to hamper the integrity and
sovereignty of our motherland and
such anti-national activities have to
be dealt with in the sternest possible
manner,

5 pM. The police must be trained
with the latest and modern techriques
and provided with modern equipmeant
to deal with the crime situation in the
country. The people have implicit
faith in the leadership of our illustri-
ous Prime Minister, Shrimati Indira
Gandhi, and we all look to her for the
solution of the problems which are
great and many and which can be
solved only through the implementa-
tion of the 20-point programme.

With these words, Sir, I support
the Bill.

SHRI JASWANT -~ SINGH (Rajas-
than): 8ir, 1 rise to speak on the
Finance Biil, 1980.

[(The Vice-Chairman (Shri R. R.
Morarka in the Chair}

Sir. the purpose of the Bill ig to
give efTect to the financial proposals of
the Central Government. My under-
standing is that it is an instrument of
fiscal policy ang in the annual exercise
that is undertaken the expectation is
that the Government, throuzh the
medium of this Bill, would give direc-
tion and propulsion, which are needed,
to the fiscal policies of the State. I
must submit to the honourable
Finance Minister that I studied the
Finance Brll with the intention of
looking for or finding the direction,
the central nuclear core of policy, the
overall total picture, towards which
the Finance Bill jntends to propel the
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economy of the country. It is possible
that the laulf is mine and that I lack
understanding. But it is entirely
bossible, and give me the opportunity
to say so that it is entirely possible—
that there just is not any policy, a
central policy contained in the Dbill.
There is a little bit of everything lere
and there, When the honourable
Finance Minisier was appointed to this
portfolio, T am sure, large number of
people were full of expectations
because thought at last we have a man
of eminance, a map who knows the
subject that he has to deal with and
has been entrusted with the rasponsi-
bility of directing, of giving direction
to, the most vital segment of the
nation’s life. But I regret to say that
the Bill that has come, the Bill that
has beeen presented to us, shows that
either Mr. Venkataraman is not ahble
to impress upon ths Bill the geniug of
his versonality or there is a total
absence of policy on the treasury
benches and the Bill hag ended up by
being neither fish nor fowl. What I
did not find in the Bill. I looked for
in the arguments and the speeches of
the valious members on the treasury
benches and 1 thought that what the
Bill did not contain, perhaps the Mem-
bers on the treasury benches would
enlighten me on. T found three things
generally being spoken of by the
Members on the treasury benches.
There was a parrot-like repetition of
the 20-point programme. Then there
were exhortalions to patriotism and
there were exhortations to co-operate
with the Government. If the economy
of a nation could possibly move by
exhortations to co-operate with the
Government or exhortations ¢, patrio-
tism or to this much~flaunted 20-point
programme, we would never be fic-
ing the problems that we ars facing
now. Sir, the Budget hides more than
it reveals. Everyone has spoken about
the dideit. And, Sir, I do not want
to be repetitive. Let me talk about
the revenue deficit only. We have
a revenue deficit of Rs. 954 crores.
I would be very happy if the honour-
able Minister would correct this state-
ment of mine. This is the highest
ever revenue-deficit Budget that has
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been presenied in Independent India,
and this deficit ig a {ruer indication of
the actuality of the nations financial
state than the total deficit of 1,420
crores of rupees, which has been men-
tioned as the deficit this year, because
the TFinance Minister had already
levieg about three thousand five
kundred crores or s¢c which was the
additional impost on petroleum, etc.
1 am not talking of the necessily of
lack of necessity of this. I have tried
to investigate and found that the two
major components of this revenue de-
ficit are, firstiy, the General Services,
costing Rs 600 crores. At this level this
head shows an 1ncrease of roushly 20
per cent over the last year. Geaetal
Services' i3 not a very productive item,
Secondly, it is the holy cow of Defence
—R3. 500 crores—which shows an in-
crease of 18 per cent. I seek your in-
dulgence. I will just try to read out
a verv small quotation:

“The anticipated hudget deficit fot
this year is only Rs. 93 croves less
than the revised deficit for 1979-80.”
This is only a reflection of the fact
well known to all those who have
studied the Centre's finance. The Cen-
tral Government consumption expen-
diture has swallowed the entire in-
crease in taxation”. I huve only very
iimited time. Unfortunately, I have
to rush through.

A number of Members much more
learned than I am on tax matters have
spoken about various kinds of reforms
that are necessary in tax, anu people
have spoken about wealth tax from
Rs. 1 lakh to Rs. 1.5 lakhs, section 80J,
and so on. The central point is mis:ed
to my mind. This is perhaps not the
occasion nor the ~lace to talk about
the philosophy of iaxation «~r the
theory which should govern taxation.
But I would submit to the hon. Firance
Minister that I think that the assential
point is missed. To my mind. ficstly,
taxation must not be expropriatary It
has reached the saturation point, and
I think the Finance Minister is to be
commended for making some kird of
an effort towards reducing that satura-

[RAJYA SABHA]

Bill, 1980 284
tion. But we are stili living with the
psychology of expropriation. We have
lived for so many years, in the past,
in such fashion. 'The nation has got
used to the idea and the Tax Depart-
ment treats the citizens as though they
were criminals ab initio—to start with
—and then everything is expropriatea
There is a psychology of expropriation.
We talk about the rich, black money,
etc. I submit that there is no us2 talk-
ing about black money unless yov
eliminate this psychology.

The second thing which I feel zbout
tax laws is that they must be basically
just. It is no good talking about 30J
or 80M or any other. Thirdly, Siv, the
tax laws must be slable. A citizen
must have the satisfaction of knowing
that he would be enabled to plam for
the next three years or so. The hon.
Members who are much more learned
than I am on the subject, made some
recommeadation to the hon. Finarce
Minister, knowing very well that the
Finance Minister is not going to mszke
any changes. It is not in his power to
make any. It is going to prove a futile
exercise by making these recommendan-
tions merely for the sake of the gal-
leries. Anyway, I am wasting my own
time by labouring on this point. [ sub-
mit 1o the hon. Finance Minister: You
have spoken about tax reforms;
the past Governmrent carried out a
determined exercise for taxation re-
form. There wag the Choksi Com-
mittee, the Jha Committee, and there
are Reports. A large sum of money
was spent on them. Much time wyas
devoted on these reports and they mude
certain recommendations. Theay have
said a lot of things. But no one from
the Treasury Benches has recom-
mended the adopting of these Reports.
The previous Government had also not
adopted these Revorts,

Months of effor:s were
them. I would sibmit to
Finance Minister to please consider
this. I will make one more recom-
mendation on the question of taxation
Please do not change laws-which have
been established ky the courts of this

spent on
the hon.
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land and do not make laws retrospec-
tive in effect. They are basically un-
just. They besically go  against the
tznets of justice in tax laws.

A number of Members from bhoth
sides of the Housz spoke about the
question of inflation. I am suie the
hon. Finance Minister by now is bored
beyond belief, having heard all of
us and he is hoping as to how soon I
finish so that his ordeal is over. The
question o! inflation, I believe, is seri-
ous. The inflation which this courtry
has been afflicted with in the last 18
months is very serious. I am not
making a partisan distinction [ am
not attempting to put the blame on the
present Government only because
things like 1nflation are indiflerent tc
political persuasion. They do not make
a difference between me, who sifs in

opposition, and between you. The
sugar purchased will cost the same.
The effect of price rise will be felt

equally by you and by me. I feel that
the slide down started with the hon,
Mr. Charan Singh’s budget and in ths
last 18 months we have seen an infia-
tion in India of the kind that we have
not seen in the past 30 years Please
‘treat it in a non-vartisan fashion and
treat it os one of the most vital pro-
blems facing the country. A mumbe. of
Memhers, who are perhans econorusts
talked about demand management.
Thev have talked about conlrolling
money suoply, etc. I submit for the
consideration of the Finance Minister
that there are some peculiar features
of this particular inflation which we
are afflicted with. Demand manage-
ment was the suggestion made by
one hon Member. Sir, demand
management presupposes an economy

of surplvs We do not have an eco-
nomy of surpluses. We have not got
even the esgentials. How do vou

manage demand when the escentials
are not there? How will you manage
demand which is a much more com-
plex thing? 1 do not pretend  to
know the answer. I do not ‘ell vou
that 7 know the answer. But I would
tell those of you who sit on the Trea-
‘sury Benches that, “Do not have the
-arrogance of the infallibility of a
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view point on as complex a subject
as economics.” Most of us do not
understand it. Those of us who
understand shou'q know— =z 1 §
gm w3 A1 % 1 that wa are all
naked in the Hamam, Wec are play-
ing with fire when we play with the
kind of inflotion that we have and
we are talking without sufficient
knowledge of the subject. (Time
Liell rings).

THE VICE-CHAIRMAN

R. R. MORARKA):
more please.

(SHRI
One minute

SHRI JASWANT SINGH: Piease
allow me a little more lime.
This 1is, as my colleagues and
friends said, my rmaiden speech.
Please if you force the pace, it would
be tantamount to rape. However, T
shall be fast. The peculiar feature
which I bring to the notice of the
hon. Finance Minister is thai all
other inflations have coincided with

the failure of monsoon., Secondly,
in every inflationary situation that
the nation has seen, we have had

the agricuitural prices always out-
stripping the prices of manufactured
goods. The position has been reversed
here. Possibly, it iy not demand pull
Tt is cost push. Examine that thing,
Sir.

I woull —ak- a prief mention of
what 1 am recommending to you.
They are just four points. 1 will
refer to them very briefly. They
may appear simplistic, but they merit
consideration. We have a revenue
expenditure of 13,000 crores of
rupees. We have identified the non-
productive items, If ws are able to
effect 10 per cent reduction in reve-
nue expenditure, it comes to 1300
crores of rupees. We have invested
15,000 croreg of rupees on the public
sector. If you are able to ensure a
10 per cent return on it which is
what the Dbanks are now giving,
Rs. 1500 crores, and the tax revenue
which the nation earns; and which is
1oughlv Rs. 12000 crores, and if we
can eliminate tax evasion to the ex-
tent of just 10 per cent which comes
‘tc another Rs. 1300 crores, then you
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have Rs. 4,000 crores. DPlease consi-
der this.

Sir, just a short word on the ques-
tion of this holy cow of Defence
spending. As an hon. Member from
my side said, “let the Defence have
whatever they want.” 1 beg to differ.
This question of economy in Defence
matters is a terribly complicated
thing unless it is dovetailed with the
Externals Affairs, with foreign matters
etc. But the basic thing, and the
reason why we are faced with a
problem of treating Daofence as a
holy cow is because we  are
not applying our ming to what
defence problems are—(a), (b), and
(), T would be very happy if the
Finance Minister would inform me
that 1 am wrong. My belief is that
70 per cent of Defence Budget is
spent on constants-—salaries, wages,
renefits, development assels, etc.
They cunnot be changed. 1t is only
about 3¢ per cent that is available to
the Defence Services which we cian
epend either on the Jaguar or on the
Mirage or on the submarineg or
whatever we wish {0 acquire. The
point is, unlesg there is an integrated
perspective planning about Defence,
‘there will be no question of economy.
And when 1 talk aboui integrated
perspective planning, 1 am suamit-
ting. .. (Time bell rings). Sir, I can-
not go more on that point.

Sir, one thing about my State. You
have spoken about the 20-point nro-
gramme. The Government of Rajas-
than is unable to pay, under the
food-for-work programme, the labour-
ers who have completeg their work.
Please consider this ineguity and in-
iustice. Finally, Sir, nowhere in the
world—please correct me if I am
wrong—does the bank borrow at 9
per cent and lend at 18 per cent.
Please consider it as well.

1 thank you. Sir, for giving me the
opportunity.

THE VICE-CHAIRMAN (SHRI
"R. R. MORARKA): Shri Kulkarni.

SHR1 ARAVIND GANESH KUL-
KARNI: Thank you, Sir. for calling
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me though at the fag end of the dis-
cussion. Sir, I do not want to spend
my time on the geaeralities of faw
and order or the price stability I
will refer to two or three vroblems
which are agitating my mind.

Sir, persistently, I am putting this
point of view before various Finance
Ministers on the excise tariff on the
power and hand processing units, and
pnow more information hasg come into
my possession. Sir, now I find that
the entire revenue collecteq from
the power processing units is some-
thing like Rs. 14 crores 1ic Rs. 16
crores. Out of thet, I am al] along
requesting the Finance Minister, at
least, to leave aside the co-opcratives,
which sector, in your upper heort of
vour heart, requires more sympathy.
Sir. it will be a sin to accuse the
Finance Minister, Mr. Venkaiaraman,
and such a pious man cannof be
accused of any thing. Sir, I find it
difficult to accuse him. But | am only
suggesting the one thing to him. Sir,
I know that he was in a very em-
barrassing position some months back
when the Finance Bill was presented.
1 only draw his attention te an
anomaly. Sir, a power processing
unit in the co_operative or whatever
sector is providing employment in the
rural areas. And, here, at page 44 of
the Finance (No. 2) Bill, a concession
has been granted to the soft drinks.
Sir, I do not want to allege that what
I saig is against Mr. Venkataraman.
But I know his embarrassment. You
have reduced the duiy on soft drinks
using caffeine ete. from 60 per cent
to 40 per cent and enhanced the duty
on soft drinksg not wusing caffeine
from 30 ver cent 1o 40 per cent. At
least, do we not in the co-operative
sector deserve that much of sympathy
at your hands? Sir, 7 will only give
him three figures. In 1978.79 totai
excise collecteq on soft drinks +vas
Rs. 11 crores. In 1979-80 it was
Rs. 15 crores. Growth is, Sir, you are
also an economist, 30 per cent. Now,
Mr. Venkataraman, under somebody’s
pressure, God alone knows whose,
my friends from that side will jump
to their feet, changed it. It js the
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Campa Cola lobby which has forced
Mr. Venkataraman to the sin and
that sin I would show you just now.
Sir, the duty now has been equalled
to 40 per cent in the new Budget.
‘What is the expected revenue? 1% is
Rs. 16 crores. It means a growth of
30 per cent. If it had not been
changed, instead of Rs. 15 croreg in
1979.80, Rs. 20 crores would have
been collected in 1980-81. But now
cnly Rs. 16 crores are being collected.
‘That meang a big gift or a big grant
to Mr. Charanjit Singh or Charanjit
Lal whatever he is. What is the gift
or bonanza? It is not only Rs. 4
crores. 'That other fellow, the Par-
les, I have also read it in the paper,
both of them have made up, this
Campa Cola lobby and the Parle
lobby, have managed with the higher
ups. So, what is the result? T have
calculated. The Parles have to pay
Rs. 2 crores more, because he was to
be hauled up by Mr. Venkataraman.

AN HON. MEMBER: Whom he
has to pay? (Interruptions),

SHR; ARVIND GANESH KUL-
KXARNI: He has to pay Rs. 2 crores
because he was under the shadow of
being prosecuted for whatever aids,
money grabbing, by Chavan etc.,, who
ig also g friend of your friends. I
know Mr. Bagaitkar. You don’t come
in.

SHRI SADASHIV BAGAITKAR
(Maharashtra): I have not come in.

SHRI ARVIND GANESH KUL.
KARNI: Thesy are politicians. What
can T tell you. So, Sir, Rs. 2 crores
bonanza to Mr. Chavan in the Parle
group and Rs. 5 or 6 crores to Mr.
Charanjit Lal or Charanjit Singh, I
do not remember his name. He is an
M.P. from De'hi. In al} Rs. 6 crores
bonanza,

Mr. Minister, do I not deserve any-
thing for these three co-operative
processing houses—not a gifi or a
concession-—for creating employment,
and the most valuable social part of
it, removing powerloom sector from
the clutches of the master weavers
and master pressers. For a crore of

341 RS—10

[7 AUG. 1980]

Bill, 1980 290

rupees which are being collected by
them, they only contribute to you
out of Rs. 14 crores a crore. Do they
not deserve anything, when the
Campa Cola or Mr. Charanjit Singh,
coming from Delhi, can get Rs. 6
crores straightaway on g silver
vlatter? Mr. Kulkarnj bpleading for
these co-operatives is not getting
anything. Even Mr. Charan Singh,
who was the Finance Minister, but I
do not want to blame him because
these are the Lok Dal Members sit.
ting here, his entire economic know-
ledge was limited. 71 do not think
he is an economist at all.

SHRI LADLI MOHAN NIGAM
(Madhya Pradesh): He js a farmer.

SHRTI ARVIND GANESH KUL-
RARNI: Yes, He writes books and
he gets them written by somebody-
else who gare half-economist. That
Mr. Charan Singh was carried away.
Nothing ever we got from the Gov-
ernment. ‘This happened like this.
I plead with Mr., Venkataramap to
please assure me something for the
co.operative so that I can have a
good sleep, which are under liquida-
tion. (Time bell rings). Sir, only
two minutes more. Sir, this is my
only pleading with him. But Mr.
Venkataraman, it is in your heart that
you are responsible for giving this
six crores of rupees to this Campa
Cola which I say 1 do not want to
go into just like my friends Mr.
Yadav and ctherg did by calling it
elitist consumption of Campa Cola
and Parle’s or whatever it is. No-
body drinks it; why should one
bother and pay Re. 1 or so, just for
one bottle which is not a very in-
teresting experience. And 1 think
nowadays due to certain liberal
policy on prohibition, the other grink
will be cheaper than Campa Cola.
God knows what will happen tc if.

Secong poirt is, thg Minister said
in Lok Sabha and here also that he
is responsible to the welfare of the
poor under hig party’s manifesto.
Now, everybody is responsible for
the welfare of the poor right from



291 Finance (No. 2)

[Shri Arvind Ganesh Kulkarni]

Jammu and Kashmir to Kanya
Kumari; everybody is responsible.
But the point is, this law and order
situation does not come in. Then
about the price stability, 1 do think
thig question of price stability will
remain in the hands of the Govern-
ment. I must say that the credibility
of the ruling party and people’s
confidence in it are eroding. They
won by a massive majority. I really
desired that this great Janata Parly
should have remained there but un-
fortunately they quarrelled among
themselves and I have never seen
such types of persons who are totally
incapable of ruling this country. At
least your Government which is led
by a very powerful and a very dy-
namic leader, should remain there.
But the credibility of your party is
fast eroding. T would request the
Minister 1o see that no hankv_panky
business is there.

Now, take the case of sugar. What
iype of sugar are you importing? I
do not want to go into that scandal
because the Finance Ministry was
consulted at the last moment only
when the deal was already through
in London. Now, have you seen that
sugar personally? 1 have seen it
personally. You must have seen
khandsari. Khandsari is reddish; this
is yellewish. Tt is produced in Brazil,
and only 16,000 or 20,000 tonnes have
came and that is being s0ld in the
shops in Bombay. I would like to
know why, Mr. Finance Minister, you
are throwing away the money, Rs. 200
croreg or whatever it is. Tou are
throwing this money on the purchase
of this sugar. You purchase khand-
sari in the market. T mean you take
over completely whatever sugar and
whatever Kkhandsari is available.
Dor’t go in for this yeilow imported
sugar which is khandsari ang the
price you are paying is of the A-grade
sugar of this country. A-grade sugar
is luxurious which the country pro-
duces and you are paying that price
for a product which is lesser in
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quality thapn the khandsari, and I
think it will not stand the test.

Mr. Chairman, 1 am thankful to
you and also to my friend Mr. Shaha-
buddin who has given me the oppor-
tunity because 1 wanted to leave for
a meeting. T woulg only request Mr.
Venkataraman, the Financ. Minister
to oblige the co-operatives—whether
I am sitting here or not—and givea
better deal than what is given to
Campa Cola. and on that ground I
plead with him that he shouid at
least say something about it.

THE MINISTER OF TFINANCE
(SHRI R. VENKATARAMAN):
Please remain here; I want to reply
to you.

SHRI SYED SAHABUDDIN
(Bihar): Mr. Vice-Chairman, Sir, the
proposals contained in the Finance
Bill are sort of a mixed bag. The
picture is a mixture of light and
shade and the darker shade seemsg to
predominate and the prospect and
the outlook which we wait for and
which =shall become very apparent
by the end of the financial year,
appear to be rather full of dark fore-
hodings. When the Budget was
presented by the hon. Finance Minis-
ter, it struck many of us as a great
excise in showmanship, almost as an
exercise in illusicn-making, but by
now the euphoria which was generat.
ed, has beep cissipated. And the
real implications of the Budget are
coming to the fore. I would like to
remind the Finance Minister, through
you, Mr. Vice-Chairman, of his
assurance not only that price stabi-
lity shall be achieveq but that cor-
rective action shall be taken by the
Government at the right time. We
see no signs of this inflation abating
and indeed ihe irflation is continuing
with accelerated pace from month to
month and from week to week, and
there is no sign of Iet up at all.

Mr. Vice.Chairrnan, 1 would not go
to the extent as some of my friends
have gone, to call this Budget a3
anti-people Budget put when I look
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at the totality of the picture, certain-
dy I cannot define it as a peogple’s
Budget. T know, it could not he a
socialistic Budget, because, we do not
live in a socialistic economy. We
live in a mixed economy. As I under-
sland {he concept of mixed economy,
ag it was defined by the great genius,
Pandit Jawaharlal Nehru, it is that
we tolurate private enterprise, rul
we do not treat them so very lenient-
ly and so very costly,. We do not
embrace them, The tax proprosals, as
they stand, give much more to the
big business, than they deserve, and
far too little to the common man.
While the incentives given to the big
business are real, the little conces-
sions given to the common man and
announced with great fanfare and
with great sleight of hand, have be-
come absolutely illusory in the face
of inflation. However, there are some
points in this Finance Bill, on which
1 would like to commend the hon.
Finance Minister. Hg has taken the
historic step of trying to close some
of the apparent loopholes in the tax
system. The tax avoidance which
was being practised through frag-
mentation, he has tried to stop it to
a very large extent. In a historical
perspective, perhaps, this will come
out to be the biggest single achieve.
ment of this Budget exercise. 1 am
referring to the new provisions in
regard to the HUF and in regard to
ihe discretionary trusts. It does re-
duce, to some extent, the strangle-
hold on our economy and | do hope,
if he continuzs to be the TFinance
Minister next vear, he will carry this
process and this exercise firther fo
its logical conclusion, T wouid also
like to point out that the Budgset, in
defining  various cut-off points and
fixing limits, refixing limits of faxa.
iion, does not take into account the
real value of the rupee into consi-
deration, and the devaluation which
has come about over a pericd of
time.

T woulg like to point out that there
are extraordinary concessions, as I
mentioned, in favour of the big in-
dustry in the pame of expanding the
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quality and the content of tax holi-
day, in the Jeduction of promotional
expend:ture, in defining the new
maximum slab for taxation, in the
deduction of R and D expenses, in
continuing ang expanding the export
subsidy and so on. All these present
to me a picture ag if the indusiry in
India has not yet come of age and it
will still have fo live on cruiches.
But I would like to know from him,
through you, Sir, when shall the
industry do without these crutches?
When shall our exporters do without
subsidies? When shall that time
come? 71 find that the effective taxa-
tion on industry has now gone down
to about 30 or 35 per cenf, as some
experts have pointej out, whereas, in
regard to personal taxation, it reigns
much higher than this. I think, this
Policy of subsidising industry from
public funds must stop, some day,
some time.

The Finance Bill also plays a trick
on the common man, I am not accus-
ing the Finance Minister. But I see
that in reaefining the excise schedule,
in the name of special excise duty,
by one stroke of pen, through an
across-the-board increase, he has
generated Rs. 198 crores, whicy will
be finally transferred to the con-
sumers. Op the other hand, he has
tried to give them a lollypop of some
Rs. 9 or Rs. 94 crores by way of con-
cessions ag far as the exisable items
are concerned. T also find that this
reflects an elitist philosophy. I? we
go into these proposals, there are
concessions, for example, on touth-
paste. Aerateq waters have already
been mentioned. Then, T.V. sets, air-
conditioners, refrigerators and sc on.
To what extent do they henefit the
common man? This 1T would like to
know from the hon. Finance Minister.
There are 2lso proposals in the Bill
which refiect a political motivation.
One cannot really understand the
rationale otherwise. For example,
aerated waterg iy the case in point.
It has already been mentioned and I
am reminded of an TUrdu couplet
which says:
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“Koi Maasnooq Hai 1s Parda.ll-
Zangari Men”, ‘Those who know,
know who this Maashooq is, and that
this Maashooq happens to have a very
prominent beard!” There is also this
concessions which has been given to
the big poultry farmers. Otherwise,
I do not understand this proeviso
which says that any income in the
aggregate over Rs, 75,000 shall not be
taken into consideration.

There I find some industrialists get
a concession, in the import of steel
tubes, They also get excise conces-
ston in the manufacture of metal con-
tainers. I would really love to know
which these industrialists are.

Mr,  Vice-Chairman, the Bill, I
am afraid, shows no social concern, It
has taken away the deduction that was
available for higher education. Although
it does grani a concession for the
employment of the blind and the handi-
capped, I would like that this conces-
sion should have been made avalialle
to all the weaker sections of our so-
ciely, to the Scheduled Castes, Sche-
duled Tribes and to the backward
classes as a whole.

Mr. Vice-Chairman I would like to
make one suggestion for the considera-
tion of the hon. Finance Minister. I
think a lot of malaise in this country
arises from the syslem which bans
company donations to recognised ypoii-
tical parties. I would suggest, if the
ambit of donationhs is going to bLe en-
larged, let the recognised political
parties also come  within this ambit.
(Time bell rings). I will take two
minutes more.

Mr. Vice-Chairman, 1 personally
feel rather gdifficult about this CDS.
CDS, apart from being a heavy burden
on the people with small income, after
four years when you are going in give
back 1/4th or 1/5th  every year, it
really does not leave too much in the
Government’s kitty. I think the srhe-
me has come to its logical end and it
should be possible slowly do phase it
out of existence.

[RAJYA SABHA]

Bill, 1980 296

Mr, Vice-Chairman, the Appellate
Tribunal and summary assesment ideas
are an excellent and I  would like to
commend the hon. Finance Minister for
introducing them, but I would indeed
ask him for more. He has promised
to perform the Herculean task of sim-
plifying, rationalising and re-codifyiug
our tax structure. Our taxation sys-
tem, Mr. Vice-Chairman, as you know,
is a lawyers paradise and is a gold
mine for the tax consultants and is
hell and confusion for the common
man, I would like the tax system fto
be such that the common citizens of
this country can fill up their forms
without any help from any expert,
can argue out their cases themselves,
and have the summary assessment
done from the taxation authorities
without any hulla gulla. I will really
love the Finance Minister to address
himself to this great task next year,

The Bill contains some very ugly
provisions to which I would like to
draw his attention. The elimination
of agricultural wealth to my mind, is
simply unjustified. I do not see why
an administrative failure should lcad
to an ideological failure. I think agri-
cultural wealth has become to day in
this country the main source, the mein
means of laundry operation, which
tries to transform  black money into
white and here the Finance Minisier
tries to give complete Ireedom, full
licence for this laundry operation to
continue at an accelerated pace. I
would also like {o point out the ele-
ment of retraspectivity. I do not under-
stand this philosophy  that when the
Government has to get something the
law should be retrospective and when
the Government has t{o give someihing,
like in the case of pensioners,
the law has {0 be prospective. 1 think
retrospectivity in law is against equit-
ty and to my mind it has no monral
justification. 1 would also like to point
cut that the enhancement of various
postal rates is going to hit the com-
mon man and I have also moved an
amendment on that point which 1
would follow up later.

The last point that I would like to
make is this I have noted that 30 %le
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saving drugs have been given exemp-
tion from excise duty, but I would like
to remind the hon. Finance Minister
that the WHO has recently published
a list of about 125 or 150 drugs which
are all of common use, especially in
the tropics and I would like him to
consider whether this concession can-
not be extended to all the drugs in the
WHO list, which would indeed be a
great boon for the common man. I just
come back to the point I have already
made. I know there are many good
features in this Finance Bill, but on the
whole I am constrained that in its
totality oppose this Bill.

SHRIMATI RAJINDER KAUR
(Punjab). Mr. Vice-Chairman, Sir
while sitting on the opposition ben-
ches 1 am supposed to oppose the
Bill, but I want to point out certain
things which are quite glaring. When
the Budget was presented, the com-
mon people heaved a sigh of relief.
There were no taxes and an attempt
was made to stablise the prices by re-
ducing taxes. And it had some effect
for some days. The prices did go
down. But again, these are coming up,
again there is a price rise.

o} AT 37} g Fta AT Fifad |

SHRIMATI RAJINDER KAUR: But
the South Indians say that they cannot
follow anything.

sy Ay Wige fma : FrEFTT Y

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): You speak in whatever
language you like.

SHRIMATI RAJINDER KAUR: I
will speak in Punjabi.

SHRI DINESH SINGH (Uttar Pra-
desh): You continue in English.

SHRIMATI RAJINDRA KAUR:. I
know I can speak better in Punjabi,
but I also know that our Finance
Minister does not understand it.

I feel that the Finance Minister
should be quite categorical in declaring
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that he will further reduce taxes on
certain items at random but should not
name the items. That will of course,
have the desired effect and will dis-
courage hoarding.

There is a lot of talk that the process
have gone up because of imported in-
flation, because, of the price rise in
crude oil. But I want to ask the
Finance Minister what his proposals
are to reduce the consumption of crude
oil. At present, the railways are using
imported diesel to carry the coal.
Even diesel is being used in trucks for
carrying this coal. What a pity? We
have got plenty of coal and still this
has been going on in the last § months
of the Congress rule. I know the
Congress will blame the Janata. When
two years back Janata was sitting on
these benches, they were blaming the
Congress, Now the Congress is sit-
ting on treasury benches, and they
are blaming the Janata. This thing
will go on.

o Aredt Wga Ao g A <@
WA TFHEF I 20, 9 a7 @ &

There are certain factors which have
to be taken into consideration and
which can reduce the consumption of
oil. I fee] that about 80 per cent of
the cars used in India are being used
by the Government officials. 1 have
seen that if an official is given a car
and if his wife wants to purchase a
thing worth one rupee, she will not
mind going 10 kilometres and spend:ng
20 rupees worth of petrol to purchase
that thing. There should be a pool.
(Interruptions) It is only if the gents
allow the ladies; the ladies do not do
it on their own. But there should be
some pool system and every officer who
uses a Government car must write
down for what purpose he is going and
how much mileage he has done. He
must sign the log book and give the
purpose of his visit. Only then some
control is possible. In this respect, 1
must say that the public transport
should be improved. I have geen peo-
ple coming all the way from Ludhiana



295 Finance (No 2)

[Shrimati Rajinder Kaur.]

to Delhi in a car for some work or the
other, When you ask them whv they
eome by car, they reply that seats are
not available in the railway. Ia Pun-
jab, about 1500 to 2000 Pakistanis
come to India or go back to Pakistan
daily. But there is only one f{rain
available—that is the Frontier Mail
—at night which can carry only this
much of rush. What are the
other passengers to do? There is
so much rush everywhere. Even after
33 years of rule, we have still not
started treating our citizens as human
beings. Look at the buses—even the
local buses. I will request the Finance
Minister to travel in a DTU bus for a
day or two and see how crowded it is.
It is difficult to enter into it. If the
transport system is improved, it will
certainly save some oil. Now the big
Mercedes-Benz cars costing betwen four
and five lakhs of rupees are being used
by every industrialist and trader. If
the Prime Minister can drive in an
Ambassador car, why can’t these indus-
trialists and capitalists drive Anibas-
sador or Fiat cars? 'These big cars
should he absolutely banned and they
should not be allowed to waste oil on
their comnforts. But, leave aside im-
ported inflation. Land and house-sites
are mot going to be imported from
outside. The prices of land and
house-sites have shot up in Delhi
and everywhere else in India by
50 per cent within the last three
or four months, The other day
there was a report in the press thatl one
plot of 734 marla in Chandigarh has
been auctioned for 1.23 lakhs. At this
rate I think an ordinary house with
two bed rooms in Delhi will not he less
than Rs, 5 lakhs. And we have fixed
the tax exemption limit at Rs. 1.5
lakhs. So I think by this we have
made many citizens of this coun-
try liars or cheats because no-
body 1s paying wealth tax or
property tax on small houses al-
though their market value has gone
up so high. The reason is inflation
and black money. If you earn Rs.
100/-, Rs. 60/- go to the Government
under one pretext or the other and
the 40 per cent which is left with you

[RAJYA SABHA]

Bill, 1980 300

is used for domestic purposes. So
what is left for rurming business and
other things is black money.

The other day the Commerce MMinis-
ter was saying that they were doing
something to plug the loopholes so
that there may not be any infiation.
But if you go to the library and con-
sult the Budget speeches and replies
of the Minister you will find that such
loopholes have been plugged since
long, but the prices are still going up.
Are we serious that the prices shouid
come down or are we just talking? I
think we are just talking.

The other day Mr. A. G. Kulkarni
was talking about Campa Cola. There
are so many other things, Parle was
your favourite and Campa Cola is their
favourite. Parle was making money:
despite the fact that they declared that
Thumsup did contain the cola ingredi-
ent, there was no cola absolutely. Their
excise duty was less and the market
price was the same., Neither the Jana-
ta Government checked it nor tne
Congress Governmert is going to check
it.

SHRI ARVIND GANESH KULKAR-
NI: Capitalists are owners of every
body.

SHRIMATI RAJINDER KAUR: Tapi-
talists rule the economy outside and
rule the House as well.

SHRI SYED SHAHABUDDIN: Which-
ever Government is in power.

SHRIMATI RAJINDER KAUR: Yes,
whoever is in power. I  have heard
something about the pipeline from
Mathura to Jullunder, but I don’t re-
member it exactly. There was some
question during the Janata rule that
Birlas had not been accommodated
because Dodsal had some connection
with Kanti Desal. Now again there are
tenders. T heard somebody saying that
one tender is less than two crores
then Dodsals. I heard that he was not
being accommodated  because Dodsal
had given, one crore to Congress and
the plane used in the election campaign
was given by him. And this state
of affairs continues. They contri-
bute to both the parties, who-
soever is there. If we get money



301 Finance (Nc. 2)

{rom them and they come to us for
some purpose or for some work, we
cannot say “No” to them. 7] feel that
in order to bring down the prices,
net only our whole economic struc-
{ure but our whole political struc-
ture has to be reviewed and complete-
ly transformed, and we have to see
that money power has got little say
in the affairg of the country. If this
is not going to happen, then what will
happen? 1 have read just now a joke
in the Illustrated Weekly. A person
comes and says, “I hate these nepo-
tists, these scoundrels, these profit-
eers” and he says unprintable words.
Then a policeman comes and arrests
him; he says “You are under arrest
for abusing the Government.” The
person is surprised. He says “I never
meant the Government. I did not
mention the name of Government.”
And the policeman replies, “I admit
it. but you described it so perfectly.”
That is the opinicn the comimon peo-
ple on the streets have about Gov-
ernment officials and politicians. In
fact, if you give more powers 1o
bureaucrats, they will share more
spoils. But I do not feel that only
they are to be blamed, because the
prices are going up and '‘we have not
increased their pay. Their pay has
remained constant, and it is what they
were getting in 1950 or 1957. And an
honest 1AS officer does not have any
other meang of getting money. At
the end of his service, at the time of
retirement he cannot acquire one
“kanal” of land in Delhi and build a
fhouse. I feel that the pay of the high
officials also should be increased so
that they may be above these tempta-
tions. (Time-bell rings), I will finish,
T will not take more than five minu-~
tes because when the bell starts ring-
ing. I cannot speak more although I
have seen some people taking more
than 25 minutes even.

Now, we talk about the down-
frodden and the weaker sectiong of
the society. We are here to uplift
them to remove their poverty. But
1 would ask whether we are here to
remove our poverty or to remove the
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poverty of the masses. I am surpris-
ed to see that Members of Parliament
are getting houses in New Delhi at
nominal rents. If I get a house, my
servant is also entitled to share that
privilege. But what we do is, we rent
out our residential houses, our ser-
vants' quarters, our garages, and if
we give it to our servants, we do not
like to pay them because the poor
persons have got no other place to
live in. The cost of construction has
gone up gso high that no man with
average means can build a house. Is
it gocialism that we are going to bring
in India, with the rich getting richer
and the poor becoming poorer?

Now, the Finance Minister has
given cerfain concessions to the indus-
tries. But these concessiong are

availed of only by the organised sec-
tor. Those who really need help, the
poor people do not know how to go
about it, how to approach them, Now
they have stopped importing live-
stock of poultry. If the livestock of
poultry ig not imported, production is
bound to go down. We do not have
cattle of good breed. There is a lot
of “hulla-gulta” for cow  protection.
And I have seen that the most merci-
lessly treated animal in this country
is the cow.

You see the cows in the bazaar
bemng beaten by one person, then an-
other person and again by the third
person. I do not mind that instead
of exposing them to this kind of brus
tality they are eliminated or at least
sterilised so that they may not pro-
duce the calves.

About Punjab, Mr. Sat Paul Mittal
has gaid so many things. 1 would
like to contradict only one point that
he said. He said that there is an at-
tempt to establish Khalistan or a
mock Government, this and that. If
Madras presidency could be changed
into Tami] Nadu, if Bombay hag been
changed intp Maharashtra and if Hy-
derabad coulg be changed into An-
dhra, where is the harm if some peo-
ple went to change the name of Pun-
jab into Khalistan? Nobody hag ever
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demanded that we would like to go
out of India, We are Indians and we
are better Indians than what Mr. Sat
Paul Mittal claims himself tg be. Out
of 127 hanged for the freedom of the
country; 92 were Sikhs: Similarly;
in Pakistan, Bangladesp and Chinese
wars Sikhs have been killed out of
proportion to their numbers, And if
they have got some grievances, what
is wrong in that? One of the things
they want iS a transmitter in the
Golden Temple. I do not see any
reason why Government is denying
that. Why are these people trying to
push us out of India? I do not under-
stand why they are maligning Akalis
and others?

oY Fres Wgw fane « SomTene
Ry, ¥ gay suer A Ao #
T A wgg @ faw famw W
g o faoume &, sE@ Qe
AN FT qE AW WFEA FAT
e g0 wE owmr § fFoaw
mifgs Agar S gT @R A awn
gag oF®e femrr & g, Ay
ar oF aus Sg faww #@R g@d
HS FY =TI AT, SN AT @@
FAATH T—F F FTE T A
T W W F—FEN TE A"
arg e TR § AR o g
¥l Tgdt g OTHER A HET-ERET
@ & sww Jw, wWifw ag
AFTF 30TF AT SO WY FAX ST
gFt 2, WX #a ¥ feafor @Y
| § Wg Awa # s iR fagen
qraat # W | 99 SATIT FAT fTIET-
Ty g1 gFT § 39 YoF # & gfrar
F ooy ¥ SaeT WY E, g 91
qiw &g T4 g ¥ 0y g1 ®
g oes A % ST 0% MR
N T faadi——faoifaa oo T @
fag qex § HOT &g W@, AW
¥ A% Q@R 98 F aFET FL (B
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T I a4 ImH ar T A
IRl TSE EH AU W FAT aT
v § 7

T TRIE@AAT §1 W
AT A i@ gw FK §
A EA - WS ¥
T & @Y ¥ q3ar a——fewelt ST
afE & fgrgena &1, a5 ar usT /v
@I § dfeT ora s 30 99 FY
WMART  Fare  =gr 1 gfiwm aferry
FUFE FH F fau 59 mewnse
W fwew @ & @i @ Ao
g S fadaar g sod W% a=a
F g w1 awAr gOF Sow ARy
Feay fFosEd  gWiar g S
g WA [N wF uewi o F
Zaar § fFamgcg dww & fae 90
MO 7T WX W IF HEET
qMe  qig  F IqQ & AL T &
AT X FTEE FH £ UFTQEA
e & 3 Ae-qw av WAt @w
FA F TFANF 7 (10 78T FTOTAR
g TF FH IH WLF I ¢ o goey
HENEE T ARV F7 MFTw 7€ g=T

feam | ¥R =g &1 7w 78 &
6 r.v. o TR P § falemna 8

g Fw &1 F 9w @R
FIE a@d F1 HIFOW g F G )
faowr & fow § wgr =mgar g o
T & fom 3 oF qaw oJer
fazdt ¥ 9 ¥ 9 FraT FAMT
W sfgal & Somar Jar g e ¥
g7 &Y Y F97 AT & WX SW &
qY-AT G gFA F Ot gfaer
g § | Fg o WTAE WM S
g fF fegmmm # wegw wial
T SHET 9 WI g | SO FH 99y
gt aror g oft & fF g
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Y HEE, qAQEr F#o@ q§ AN
@I e W, dFE 9X G
oFrt g, M aFE B OGF-FHF
FLF F AU F AU AR 9
FEY & apey S FT gwer Ar fw
fegena ® @ guidA e @Al
1 FE S 99 qel FWAT IW
¥ Wt AW 97 X SE AW AW
fem & ok T S foe fET
fog & A<\ FUT WU AT REY
T GRAT & 1 ST a@HT  SEAr
™ SW § Ug a4 wemr g
15 FS WU ¥ 347 7 AT gUq
gAY § S9 & a9q §W ART FT A
g @3 v @m gifan & o
vk 39T AT Fud & AU w19 FH
AA BE-AE aFAFN dWAF g S
TRd & & fgwmm #@y  waen-
gl W OHE T R, ST AT W@
T 7 g, WA AR FE -9
FUT €W & FL BFET a9 Hl
R T O§ | WX A @
AN TI @l 14—15 FAS BT,
St faaelt qET § 99 WM X @
FEAT 93qT & a9 TFar g 1 ar
W TF  AT-HA W oG AT AT g,
fam #1 waw Swar & daf<e
e ¥ ST TR, W OF X H
IH W FW F FIT @ I F
g S OF FEr fNE oA g
AT AR FE MT T g )
FET IS g9 & o 7
Y A MY FTT GRS g ST &
faq e #F @9 FE gEAT ® )
IFE AR § qH TH TN TEE |
AT faw Fga #1 waww ag g fF
fergem #v ag wfes #gEr &
B gwar § Q@ F #we gAieg
#Y ag g, fag ¥ o AW F
Y TET MY HOAT qIT SNF §
@ gx me ¥, faw aw g oaw
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ghFT  F OEEE a9 § ) AR
foa well e El——3 Sue-
T H oW wF ), § 9T F g
FET g—WEE ST At T E OfF
TR A 99 G ¥ HgAT I[}A F
qAT g A § WY mag @ R
F Aot /3 s f m fegEae
FT TOAT T TOmR T fan, =@
A qX T @9 ¥ f7ar oAt
qeg gR, WS AW
e, § qwd #12 ¥ WA g—
A AT P ATTAT FH AT
§ ST ¥ uxF g AT, S A
FgT fF g9 @9 X TEEd FW
ffg 1 W owm oFT 9w g )
o wgr F av F @fgwr &1
goe § | qer R ww # A
Frare § WS W o 1 9W A
FaEn 5 o ¥ g &a q—
fore & awwdl @ Fgar g, W
aifga & A s g, fow #
d54 #1 g T g Efae-pdl @
g1 @l T T wrevEy, i A9
S TR gaE S IR Fwdr §
S # # Al oA aEar o g
@ & fooft § meq &7 g 0
oo fergear® ¥ 13 #T ge=l §
¥ wufeFw & 3 F5 Fw=&l B W
faer 8 o &} S F a9
ff gom a8 & & @ SRR
@ " 9w F faw @ e,
8 o TT—-Sq a3 @l ¥ fafeew
w & TN 9 IHT A AT &, TS e—
& a1 I q= T F K@ g FHA
ar qz7 ¥ fay, @ frad & I
ds7 & fau sg faw @wdt &
af @ g (5 fergrma & @
ME W F I ¥ I AN u
g7 T gV H agy gE@ WO«
¥z WEE 3 & a=9] a1 A%
g F W awe H oagl dwdr |
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[=ft wreelt wigw famw )

fegeme A ARe—3w AN W
TEGR—F #qF AF  F W
e wge § 7 dwdt @ -
WA %t 30 WESr AErEr k-
afgai o ghwar @t @uw g9
wga H A frEdr | Tad #@Y @
F Ay T A AN A qaOF Al
g & 7 wwdr | I oA g
well S, @ el St § owgw fE
T IR BT FT G A7 FT Th——
FifF 7T F IR TS 9 TE
ghr—al WA "gar 99 W A
X @ Fifow wiw fF 3z 41 ad
F F AR T @R
9E AN A I F B FAT AT
1 qmA, T ww fggta &
g ¥ a@ | gF AT SO wwedr
WY K FIAH FET AR Ty 9
T WRT FOT |

THE VICE-CHAIRMAN (SHRI R.
R. MORARKA): Mr. A. S. Chowdhari,
not here. Yes, Mr. Minister.

SHRIMATI RAJINDER KAUR: Sir,
just one minute. 1 waunt to make a cor-
rection. I spoke one incorrect sen-
tence and I want to correct it, I said
that the Sikhs are demanding a radio
transformer at the Golden Temple in
Amritsar. In fact, it is this that the
Sikhs are demanding a radip trans-
mitter at the Golden Temple in Amrit-
sar, I wrongly said that they wanted
a transformer. Thank you, Sir.

SHRI R. VENKATARAMAN: Mr.
Vice_Chairman, Sir, the dehate gn the
Finance Bill has been according to
the best traditiong of democracy. In
a democracy the opposition cannot
agree with everything that the Gov-
ernment does, nor can the opposition
disagree with everything that the
Government does. Therefore, I have
been gratified by the speecheg from
both sides of the House in that they
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pointed out the features which they
considered good and also the features
which they considered not so good.

Sir, at the outset, I should express
my thanks tp all the Members who
participated, and mcre particularly, to
some Members on my side who, in a
spirit of self-sacrifice, did not partici-
pate. Otherwise, it would not have
been possible for me 10 start my reply.
Now it is my usual practice to deal
with all the Members individually,
but owing to shoriness of time I
shal] classify the various subjects on
this occasion and deal with each one
of the subjects in broad perspective.

In all the debate that has tiaken
place, both in this House and tae
other House, nobody had accused me
of any impropriety in the levy or in
the exemptiong that [ had given. But
1 was really surprised that my very
good friend, Shri Kulkarni, should
have said that there was some rmotiva-
tion in respect of the excise concession
to beverages, If I explain to him the
background and the object with which
it was done, the good and honest man
that he is, I am sure, he will agree with
me. The classification of the bevera-
ges into caffeinated and non-caffeina-
ted had led to a lot of abuse. Many
people were passing on caffeinatled
drinks as non-caffeinated drinks and
paying only 30 per cent. It alsg led
to complaints. I do not know how
far it is true, but it Was said that there
was corruption among officers, in that
they were a party to passing of the
caffeinated drinks as the non-caffeina-
ted drinks. I thought the best way
would be to do away with the distine-
tion between the caffeinated and the
non-caffeinated and levy an excise
duty which will be mid_way, pelween
the caffeinated and the non-caffeinated.
The caffeinated drink was charged at
60 per cent and the non-catfeinated
at 30 per cent and in order to simplify
the procedures, to do away with the
lot of harassment of officers going and
checking whether it ‘s caffeinated or
non-caffeinated and also making some ,
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money on the site, I thought it would
ke an appropriate thing to have a uni.
torm rate in which there is no scope
for any such thing, either cheating by
the companies or corruption by the
officers. For everything it is possible
iy find some motivation and it makes
me now shudder whether in the
attempt that I propose to make in
rationalisation of the taxation system,
in my attempt to levy g mean level of
tax, 1 will not allow myself open to
the criticism that I had favoured
somebody somewhere in some form or
other. Well, I am quite sure, the
House will approve of what I have
done. In the excise administration
there are so many different kinds of
agsessments that it really causes a Ilot
of harassment and also gives scope for
ccrruption.

If you take textiles certain varieties
are charged at Rs. 1250, others at
Rs, 10 ang the third variety at Rs. 8.
The result is that it leaves it open to
the officer’s discretion to pass a variety
of Rs. 10 cloth for Rs. 8 and Rs, 12
cloth for Rs. 10 or Rs. 8. If I do
away with all these distinctions and
say that all the textiles will have say
only Rs. 6 it ig possible that a man
who had previously been paying
Rs. 10 will benefit and it jis possible
for the House tg say that I have bene-
fitteg somebody. Now, if this kind of
attitude ig taken, it will be impossible
for any honest administrator to
attempt at any kind of reform which
will improve the tax administration
in this country, Now, Mr, Kulkarni
can go.

SHRI ARVIND GANESH KUL-
KARNI: What about my request for
the cooperatives?

SHRI R. VENKATARAMAN: I am
not going to do it because then some-
body else will charge me.

SHRI ARVIND GANESH KUL-
KARNI: Cooperatives are not owned
by you or me.
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SHRI R. VENKATARAMAN: The
moment I start giving concessions, L
am getting warned about it The mo-
ment I give concessions, somebody
else will say that this concession has
been given in oraer to benefit X or Y.

SHRI ARVIND GANESH KUL-
KARNI: You left out the bottlers.,
Previously you were not charging the
manufacturers,

SHRI R. VENKATARAMAN: I will
be able to explain everything with
regard to this, The machine print.
ing has certain advantages. The hand
printing has certain disadvantages. In
order to encourage hand printing and
larger volume of employment in hand
printing, they have given a lower ex-
cise duty to hand printing angd levied
higher excise duty for machine print-
ing, If T now interfere with this,
there will be g hue and cry from the
handloom and other sectors saying
that I have now encourageq the ma-
chine printing section, Therefore, I
now fail fo see how I can help you
in the matter.

Mr. Vice-Chairman, Sir, I will now
proceed to deal broadly with some of
the other aspects. One thing that
hag really disturbeq all of us, whether
we sit in this House or the other
House, is the price situation in the
country. I have never stated that the
prices will he brought oown, I have
very carefully gone through all
my speeches and there are many of
them because when you present the
budget, then you reply to the budget.
There is an Appropriation Bill in bota
the Houses. Then there ig the Finance
Bil] which we introduce and discuss.
Then there is a reply also. I have
never stated in any of them that the
prices will be brought down. I know
that on account of the rise in the
price of oil and oil products, a certain
measure of price increase is inevitable.
It is not so only in this country, but
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all over the world. When I went to
the Interim Committee Meeting of the
World Bank ag well as of the ASEAN
Bank, developeg countrieg complaineg
to me about the effect of oil price hike
on their economies. There were very
severe rates of inflation and they
were desperate in finding a solution
to this problem. Therefore, I am not
the person who ever saig that the
prices will come down after having
said that the prices of oil will be
raised, But the oil priceg have not
been raised by me. It is the OPEC
countries whg raise and if the OPEC
countries raise the prices ang I pass
them on to the consumers—and not
fully but only to an extent—then I
cannot be accused of having brought
about inflation i the country.

The question is whether this coun-
try can afford to buy oil at that high
price and sell it at that cheap price
that we were doing. To buy dear
and to sell cheap is the surest way to
bankruptcy. This Government does
not propose to take the country to
bankruptey, We are willing to face
the public criticism on this matter be-
cause it ig inevitable that there will
be certain measure of price rise on
account of the internationa] situations
whicp reflect themselves on our eco-
nomy. Therefore, I wish to point out
that this effect of oil price hike is
showing itself and, therefore, there
has been @ price rise. But I went on
to say that between January and July,
there has been a 10.4 per cent price
rise in prices, and analysed the com-
ponents of this 10.4 per cent. 3.7 per
cent out of this 10.4 per cent is que to
0il price rise—petroleum, petroleum
products and fertilizers. 2.9 per cent is
due to sugar, khandsari and gur, and
purely on these things. About 1 per
cent to 1.2 per cent is due to edible
oils,. Ang if T include oilseeds and
edible oils, together it woula be 1.5
per cent. Now, the entire price rise
on the whole volume of commoditi-
forming the rest is hardly 1 to 15
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per cent. Ang what I said wag that
since the oil prices have reached and
workeg themselves up, and unless the
OPEC countries again rise the prices
which I hope ang pray they will not.
the oil price will not rige and, there-
fore, there will be no rise in prices
on account of oil prices. The second
point which I was making ig that if
[ control the price of gur, khandsari
and so on, I will be able to bring down
the prices by about 2 per cent on these
two counts. Then it will be possible
to stabilise prices at more or less the
rate at which we have done.

I am also keen, as I said earlier of
resorting to certzin measures which
will bring out the hoarded stocks, I
used the expression that we useg the
carrot and we will now use the stick
And many people sajj where you
have used the stick. Please give us
time. We will use the stick and we
are already using it. Ag some hon.
Members pointeq out, as Mr. Bhandare
alsg pointed out, we have conducted
certain raidg in certain areas which
are bringing out these stocks. But
this is not a matter which I can pub-
licise beforehand. And, therefore, we
will try to do things which will bring
out the stock, We will not give any
quarter for antisocial elements to pro-
fiteer and exploit on the misery of the
poor,

Now, on the question of the price
front, there are certain featureg which
are giving some hope and encourage-
ment. For instance, the supplies will
increase in the next few months. The
constraint on infra-structure such as
cement, steel and some of the other
commodities of common use. is now
slowly decreasing. Today there gre
seven States in India which do not
have 5 power cut. They are the four
States in the southern region. namely,
Tamil Nadu, Karnstaka, Andhra Pra-
desh and Kerala anqd then Gujarat,
Madhya Pradesh and Orissa. Seven
States have no power cut at all as
against 50 to 70—80 per cent power

Bill, 1980 312,

la



313 Finance No. 2}

out which wag existing only 2-3 weeks
back.

Our coal production has gone up by
10 per cent in comparison with the
same period last year. Bhakra
Nangal is filling up and I am told in
Punjab also there will be no power
cut very soon. Maharashtra is head-
ing towards a relaxation in power cut.
Now, these are all features which go
to show that production will improve.

Sir, I said that there are two ways
in which inflation can be combated.
One is by control of money supply,
generally calleg the demand manage-
ment. The other is by increasing the
supply of goods and services, And
though I was warned by many people
that in an inflationary situation any
attempt to liberalise taxation to give
relief and concessions would adg fo
the liquidity in the country and there-
fore further accentuate the pressure
on prices, ag I said, I took the risk of
opting for the other course of increas-
ing the supply of goods and services.
But goods and services are not in-
creased overnight on the presentation
of the Budget. The supply of goods
and services will come up only as a
result of the Budget proposals which
I have put forward. The Budget pro-
posals which I have put forward will
encourage production, will give such
o large incentive to the small scale
industry; in fact, very much more
than even what their own memoran-
dum presenteq to me suggested, will
accelerate production in the small-
scale sector tp such an extent that
even though in the heavy and medium
sector to takes a little more time for
the production to come up, the pro-
duction in the small scale sector will
compensate the lagging behind in the
other sectors.

Some hon. Members were sheering
at the idea of giving concessions to
the electronicg industry and said when
people are starving, why have you
given concession to the TV and so on?
But people do not realise that the
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electronics industry has the highest
emgployment potential because most of
the things in the electronicsg industry
are done manually and that it provideg
the greatest opportunity for employ-
ment of women under conditions
where there is no pollution. There-
fore it is that we thought that we
should not only given this concession to
the electronics industry but also re-
move even the license fee on radios
so that the production of these goods
may increase and greater employment
Opportunities may be created. You
cannot solve a major economic prob-
lem by attacking from only one side.
You have to attack from all sides. We
want to attack it from the side of
Supply by increasing the supply of
goods and services. We have also
tried to attack it from the supply of
demand by levying an interest-tax
Whereby he borrowing by some of the
bigger units for fairly unproductive
purposes such as keeping g large in.
ventory, keeping stocks in the hope
that prices will increase, can be
avoided. In fact, the credit squeeze
which the Reserve Bank applieg is not
towards production credit but it is
only towards the inventories which
are being kept and the distribution,
which is hoarding and commandeering
of goods, which is being done.

Therefore, this policy of trying to
meet the situation from  different
angles is being followed and 1 am
guite sure that given the co-operation
of the people, the policy will succeed
ang if it aces not, as I have already
said, my successor will revert to the
old position of levying again 90 per
cent tax, and credit squeeze ang all
that, because the country has not res-
ponded to the alternative which I have
placed before it.

Sir, T will not deal with the gplan.
Mr. Era Sezhiyan pointed out that in-
vestment ip the plan is not adequate
and some Members gquestioned the
capability of the Government to
achieve a 5 per cent rate of growth
in the economy. I want to point out
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that if I wanted to achieve a 5 per
cent rate of growth merely on the
investment of 16.6 per cent in the
plan, than it would not have been
rossible. . . ¥

o} foa =% ;AT ;39T qATAT A % |

S9RI R. VENKATARAMAN: 1 do
not understand; therefore, I dp not
1eply to him. Without this ear-phone,
I do not understand.

Now, Sir, as I have pointed out,
fuller utilisation of capacity along
with additional investment that we are
bringing forward, will achieve this 5
per cent rate of growth and it may
even take up to 5.5 per cent. But I
confine myself to 5 per cent, Fuller
utilisatton of capacity arising out of
availability, of power, availability of
coal ang other things will certainly
achieve a measure of growth and 16.6
per cent additional investment which
I am making, will accelerate the
growth and thereby make us achieve
this 5 per cent growth.

Now, some Members pointed out,
particularly I think Mr. Sankar Ghose
pointed out because he was in charge
of planning earlier. that in certain
items, the investments have been
lower than those in the last year’s
Budget. The answer is two-fold.
Number one: there my be inter se
differences and inter se adjustments in
which some items may be more and
some may be less and one cannot
draw any conclusions from that kind

of inter se variation. What one should-

see is, what wag the allocation for
agriculture and allied programmeg last
year and what is the allocation for agri-
culture and allied programmes this
vear. In some items the programmes
might have been completed. There-
fore, there would have been no alloca-
tions; in certain matters, there may
be greater investments because there
is a need for it. Now if you take the
overall figure, you will find that last
year the provision for agriculture and
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allied programmes ‘was Rs. 1,811 crcreg
and this year, 1¢80-81, it ig Rs. 2,247
crores. Therefore, in the overall for
agriculture and allied programmes,
there has been an increase and no
decrease.

Secondly, there has been a misun-
derstanding so far as the figures are
concerned and I explained it, Mr.
Vice-Chairman, lest time when you
were speaking and that is, in the
Budget for 1979-8), originally framed,
certain programmes were included in
the Central scheme, Thereafter there
was a meeting of the National Deve-
lopment Counci] in which they insist-
ed that some of the Central schemes
shoulg be {trarsferred as State
schemes. So, the Centrally-sponsor-
ed schemes were transferred to States
and that is why, in the Budget papers
which we presented while coming to
the House with the interim budget,
we had four columns instead of usual
three. One is Budget as originally
framed, the other modified Budget,
then the revised Budget and then the
current Budget. MMr. Vice-Chairman,
you asked me what is the meaning of
this modified Budget and I explained
that this modified Budget is the result
of the National Development Council’s
decision by which some of these
schemes which were originally in the
Centrally-sponsored sector, were:
transferreq to State sector and as a
result of it, the modifiad Budget shows
that it was less. If you compare the
modified Budget or the revised esti-
mates with the current Budget, you
will find, it will be comparable. It
will be more in certain cases and it
will be less in czrtain cases. This
probably explaing 'why some people
have misunderstood the figures.

Mr, Kalyanasundaramm raised one
objection to the repayment of gold
bonds in gold. I am afraid, we are
under a contract, bound to repay the
gold in specie.
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SHRI M. KALYANASUNDARAM
(Tamil Nadu): Should you not verify
whether it was lawfully brought into
this country or illegally brought into
this country? This was my question.
I have information that they are :mug-
gled gold; not all, but some,

SHRI R. VENKATARAMAN: Now,
fifteen years ago, people voluntarily
gave.. .

SHRI M. KALYANASUNDARAM:

Out of patriotism?

SHRI R. VENKATARAMAN: ...
for the defence of this country at
the time of the Pakistan War. Well. 1
do not think it would be appropriate
to scrutinise at this stage. All I can
say 1s, the gold will have to be repaid
as per the contract,

Shri Kalpnath Rai raised a few
points. He said that employment has
not been given adequate emphasis. As
far as this is concerned, I would like
to point out that the rural employmeat
scheme provides for Rs. 340 croies.
The additional amount of Rs. 1090
crores for the Scheduled Castes and the
Scheduled Tribes is again for emploey/-
ment—oriented schemes. Hence, when
this money is fully utilised, it will cer-
tainly go a long way for providing
rural employvment.

SHRI BHUPESH GUPTA  (West
Bengal): You discount two things in
thigs calculation. One is inflation. It
appears, it may be at the level of 30
per cent this year. Then, of course
non-utilisation of funds. (Interrup-
tions) Your financial allocations do
not reflect the real investment, in real
terms.

SHRI R. VENKATARAMAN: 1 said,
in my speech, ‘if it is utilised’. I kope
it will be utilised. 1t is for the States
to come forward with fuller utilisation
of the funds which we are providing
and we shall see that this is fully uti-
lised, because, this is a vital scheme for
employment,

SHRI BHUPESH GUPTA: What
about inflation?
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SHRI R. VENKATARAMAN: 1 am
still hopeful. I am not so pessumistic
as my esteemed friend, that indation
would go up to 30 per cent. It will not
and I am positive that we shall be
abie to combat it.

Now, so far as urban employment
is concerned, I would like to say that
we have a number of schemes. These
schemes, particularly, the smali-scale
industries scheme, will enable a num-
ber of people to go into it. The banks
are now providing the seed capital for
the self-employed people. We are also.
asking the banks to extend facilities
for the unemployed people. We shall
try to see that the facilities provided
by the banks are fully utilised by the
urban unemployed.

I will now come to black money..

SHRI BHUPESH GUPTA: It 15 the
real money now.

SHRI R. VENKATARAMAN: Sir, I
said elsewhere that any person who is
able to find a solution for the black
money problem, will get the Nobel.
Prize for Economics this year.

SHRI BHUPESH GUPTA: In that
case, even the Nobel Prize will go
into the blackmarket. This is my fear.

SHRI R. VENKATARAMAN: Be-
cause I used to think that it is only
our country which had black money.
But now I find from a report of the
Internal Revenue of the U.S.A., that
they think there is black money of
about 5.9 to 7.3 per cent in their own
country. Therefore, I think if the
find a solution, they will certainly be
given the Nobel Prize. But, Sir, aftet
saying that in lighter spirit, I reallx
want to do something, that I caunnot
spell out. The effect of it will ke to-
see that it will not be worth while for
people to accumulate black money. Now
various suggestions have emanated.
But each one of them has certain pro-
blems and difficulties.

SHRI BHUPESH GUPTA: But why
don’'t you demonetise?
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SHRI R. VENKATARAMAN: 1 chall
explain. A number of people have
made suggestions that you demanetise
hundred rupee notes.

SHRI BHUPESH GUPTA: Hundred
rupee notes and above,

SHRI R. VENKATARAMAN: Above,
we have demonetised—only wow hun-
dred rupee notes. A lot of people
have put their money in banks. A
number of villagers, a number of
traders, and common people, have
these hundred rupee notes.

SHRI BHUPESH GUPTA: They will
get back. They will get genuine notes.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Order, please.

SHRI R. VENKATARAMAN: INow,
ail those who have put money in bunks,
they will get it without any oroblem
Many of them may be laundering klack
money into white and they will not
come within the clutches of the law.
But in a vast country like ours, with
so many people spread over, 80 per
cent of the people spread over villages
and their hanking habit has wnot de-
veloped, and there the people even now
keep money for their urgent useg in
cash and all that. To send the whole
nation through the exercise of having
to change their money will, I am afraid
cause gich a distress and lack of con-
fidence in the monetary system that
the renedy will be worse than the
disease, This is my apprehension. At
the same time, I do not rule out some
kind of a modified form in which it
can be done; it will have to be con-
sidered.

The other one is that you allow them
to convart the black money into white.
Well, Yy that I will only mean, you
can go M accumulating over five years
and thrn come to some Settlement
Commiftion or whatever authority
there is and get them to declare 60 per
cent or 40 per cent or whatever per-
centage {5 flxed. Now this will
create... . '

SHRI BHUPESH GUPTA: I think,
‘there ig another method. During the
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elections, politicians carrying ‘black
boxes’ should be seized. If you can do
that, you will get a lof of money.
(Interruptions).

SHRI R. VENKATARAMAN: Sir, this
is a matter which we cannot discuss
further. Government is thinking of...

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal); You sould
have asked Mr. Bhupesh Gupta whe-
ther Re has ever carried a ‘black box’.
(Interruptions).

SHRI BHUPESH GUPTA: I tell you;
I worn’t mention the name. I was liv-
ing in a Government Guest House
where one of the politicians of the
then ruling party was living, and I
myself felt like stealing his ‘box’, &
VIP case... (Interruptions).

SHRI R. VENKATARAMAN: If you
had stolen it, there would have been
no compiaint lodged against you.
(Interruptions).

SHRI BHUPESH GUPTA: He would
not have complained. 1 considered it.
But I thought that befter not be a
thief ... (Interrupticns).

SHRI R. VENKATARAMAN: We will
certainly do something. One of the
ways is to divert this money into
some productive channel. For instance
in Belgium, immediately after the War
they said that if all that money was
spent for housing, then no accounts
would be asked for. There are a
number of other things like that. We
can examine them and do something.
Sir, a question was raised about, the
excise duty om  agricultural imple-
ments, Mr. Kalpnath Rai raised it. I
want to point out to him that excise
duty is exempted on tractors of less
than 10.5 HP and also all the power-
driven pumps are exempted from duty.
On the rest of the tractors, a conces-
sional duty is levied. Therefore, the
point which he has raised is fully met.

A major subject of attack so far as
this Government is concerned is that
we have shown too many concessions
to the industries and a number of
Members said that we are really soft
or too favourable to the capitalist

. e
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class, the industrialist class and so on.
Sir, we are committed to a philosophy
in which the private sector has a role
to play. We are commiited to tihe
philosophy of a mixed economy in
which, according to me and according
to my party, the public sector wili have
a commaanding role and we should not
do anything which will impair that
commanding role. At the same time,
the private seclor has also a role to
play within the parameters fixed for
it. So long as those limitations are
observed, they are entitled to as much
protection as any other. Since a large
sector of production is in the hands of
the private sector, it behoves us to see
that that sector produces its maximum
in order to alleviate the shortage of
goods that prevails in the country. We
cannot cut gur nose to spite the face.
In order to spite the richer class or
the capitalist class, we cannot allow
them to starve the country of goods
and services. Therefore, to the exient
it i permissible within the limitations
which we have enunciated in the coun-
try, we have allowed.

SHRIMATI PURABI MUKHO_
PADHYAY: May I ask a question?

SHRI R. VENKATARAMAN: You
ask any number of questions.

SHRI M. KALYANASUNDARM: May
I ask...

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Order please. Let the
lady Member ask.

SHRIMATI PURABI MUKHO-
PADHYAY: Will the Minister clarify
one fhing? We know he is a very effi-
cient Finance Minister. Has he given
any thought to this thing that his Gov-
ernment will put all emphasis and
importance on the public sector and
not allow contradictory statements to
be made by different Minister on the
same thing and on the same subject
simultaneously? We find such contra-
dictions. Is it the personal opinion of
the Minister, or is that Minister repre-
senting the policy view of the Govern-
ment?
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SHRI R. VENKATARAMAN: Finance
Minister replying to the debate on
the Finance Bill represents the views
of the Government.

SHRI M. XALYANASUNDARAM:
The Finance Minister has said that his
party’s philosophy is mixed eccaomy.
If I understand his party’s philosophy
airight this is the 25th year of formulat.
ing democratic socialism. Avadi’'s so-
cialism was in 1935; now we are in
1980; so 25 years have peassed. He
says that the private sector should not
be allowed to starve the nation. Is it
his feeling, or is it his concept that if
textile industry, sugar and such con-
sumer industries are nationalised, the
country will starve?

SHRI R. VENKATARAMAN: We are
talking in relation to the tax conces-
sions which I had given. We are not
discussing the industrial poiicy now.
People complain that the tax conces-
sions which I have given are too liberal
towards the private sector. I pointed
out that we believe in a mixed economy
in which the private sector has a role
to play within the parameters fixed lor
it and they have to supply a certain
measure of goods and services to fhe
economy. And, therefore, I said, in
order to enable them to supply goods
and services which are expected of
them, certain concessions have become
necessary and, therefore, they have
been given. Whether particular indus-
tries should be nationalised or not is a
matter for industrial policy which will
be discussed separately. But here I
was dealing with a very limited point
and therefore this does not arise.

My submission is this: So far as the
private sector is concerned, it has been
put under various limitations, various
restrictions. And so far as the multi-
nationals are concerned, we have in-
sisted that they cannot operate except
in Appendix ‘A’ industries. Then we
have also set down rules saying that
they cannot expand without the per-
mission of the Government. There are
so many restrictions which we have
put out. Therefore, to say that even
after these restrictions they should not
be allowed to function within the areas
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given to them, well, it may be your
philosophy. Unfortunately, it is not
our philosophy. That is all I can say.

SHRI BHUPESH GUPTA: You leave
out philosophy for the present.

SHRI R. VENKATARAMAN: After
all, when you put forward programmes
and proposals it must be in relation to
the philosophy you profess. It cannot
be without reference to the philosophy.

One controversial matter which has
been raised by Mr. N.K.P. Salve is the
retroactive character of section 80J. I
am grateful to my esteemed friend, Mr.
Maran, for having explained it very
thorougly, and also o Mr. Bhandare
for explaining it. I only wish {0 add
that in 1948, when we first infroduced
the tax holiday provision, it was pro-
vided that only owned capital and the
reserve will be eligible for tax holiday
benefit. This was in a rule—-not in
the Act. Thig went on till 1968. In
1968 it was changed. From 19€8 to
1972 it was made that for the purpcse
of the tax holiday benefit, borrowed
capital will also be included. Then
we realised that by allowing borrowed
capital they were getting double bene-
fit. One: On the interest which they
paid on the borrowed capital they got
an income tax deduction. Another:
they got a tax deduction again under
the tax holiday benefit.

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA): Why was it chang-
ed in 1968?

SHRI R. VENKATARAMAN: Ex-
perts, Sir, experts,

SHRI BHUPESH GUPTA: Every-
body knows that your tax holiday from
that time became a prolonged tax
honeymoon between the capitalists
and those wo are supposed to collect
taxes.

SHRI R. VENKATARAMAN: Now,
after 1971 when this was realised, Mr.
Chavan made a statement in Parlia-
ment saylng “We do not want to give
this kind of relief and I am, therefore,
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bringing a rule”. He also said, “As a
result of thig rule, in the current year
we will get Rs. 10 crores. In a full
year we ‘will get Rs 14 crores”. On
the 28th of May a notification was issu-
ed saying that capital employed tor the
purpose of this tax holiday benefit
means only the owned capital ang the
reserves, and it has specifically exclud.
ed borrowed capital. Thig notification
was placed on the Table of the Rajya
Sabha on the 15th of June and on the
Table of the Lok Sabha on the 18th
of June. Under section 296 of the
Indian Income-tax: Act, the notification
is placed before the House, ang if
within 30 days no amendment is made
it becomes final. No amendment was
made to this rule. Not only that, the
Subordinate Legislation Committee
which lookg into all these things did
not say that this rule was beyonq the
purview of the legislative authority.
If it is not notice to the public, T would
like to ask, Mr, N. K. P. Salve and
the men of his way of thinking: What
is notice to the public? I said that
this hag been endcrsed by Parliament.
What more is endorsement? A
notification is placed, the notification
has been approved by the House, and
it has not been challenged by the
Committee on Subordinate Legislation,
and now they say that it has 10t heen
endorsed.

The second point I would like to say
is that there has been a judgement
only of the High Court. There is no
judgement of the Supreme Court. And
the section reads: “Capital employed
for the purpose of this ete. :omputed
in the manner prescribed”. That is the
section, It is not the capital employ-
ed in... the language used in this
section is, “The capital >mployed,
computed in the manner prescribed”.
It is not necessary to read.

SHRI BHUPESH GUPTA: it ig all
right. You say from memory.

SHRI R. VENKATARAMAN: This
is correct. “Capital employed in
the manner prescribed”. If I were
appearing in the Supreme Court,
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I woulq say that the decision of the
Calcutta High Court is contrary to law,
weight of evidence. probabilities and
circumstances of the case, and I would
say here that this is not the final deci-
sion. There is some decision in the
Calcutta High Court and some decision
elsewhere. The only point is that if I
allow this case till the decision of the
Supreme Court, it may take such a
long time that the retroaclivity of
such a long time will cause much
greater hardship to the people than
what it woulg now cause.

One hon. Member asked, “Why did
you make it retroactive”? In 1971 we
decided that the borrowed capital will
not form part of the capital employ-
ed. Till 1975 all the people continued
to pay according to that rule, In 1975
one High Court gave a judgement.
In spite of the judgement, as my
friend, Mr. Maran, hag pointed out, in
most of the other States the industria-
lists paid under protest. If the deci-
sion is upheld, then they would get
refund; if it is not upheld, they would
have paid according to law. But the
Bombay people are persons who have
the advice of the tax-consultanis, and
they are bigger people in India. They
challenged the Government. They did
not pay. Therefore, they are in a
difficult position. I want to ask: Do
you want that this Government shoulg
do justice to the people who pay
according to rule or do you want that
it should do justice to persons who did
not pay according to rule. There ‘was
absolutely no case whatsoever against
this retroactive action of section 80 J.
It is just because some of these
people have not paid, that they are
now f{rying to see that they escape
the legal liability imposed by Parlia-
ment to the full knowledge of the
world by a correct legal procedure,
approved and endorsed by Parliament,

There is also another aspect. T am
told that for the purpose of taking
advantage of this provision some of
the industrialists used to peak their
borrowings just before the day of
calculation, a few days before calcula-
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tion then get the benefit of ithe tax-
holiday and write it off later. This is
also one of the reasons why they are
vehemently against this provision.

I do not want to say anything more
on this subject. I agree with the hon.
Members that Government should not
levy a tax retroactively, that means, it
should not levy a new tax retroactive-
ly. But to say that the Government
should not collect a tax which it had
levied, retroactively, is an unhead-of
proposition,

SHRI M. KALYANASUNDARAM:
Ang which hag become due.

SHRI R. VENKATARAMAN: Which
had become due then and which was
paid by all the people. Therefore, Sir,
I want to point out that there is
absolutely no case in respect of section
80J, and all this is much a do about
nothing, I am afraid I will have to
close now.

SHRI SAWAISINGH SISODIA
(Madhya Pradesh): Sir, how long will
the House sit?

THE VICE-CHAIRMAN (SHRI R.
R. MORARKA): We have to complete
the business.

SHRI R. VENKATARAMAN: I will
conclude in five minutes.

SHRI BHUPESH GUPTA: T am glad
that you are answering the points,
Although we may not be satisfied with
the answers, at least you are trying
to answer the points in your own way.

SHRI M. KALYANASUNDARAM:
It doesnot mean that we accept all the
answers,

SHRI BHUPESH GUPTA: It is a
good practice. It ig a good habit.
There are some Ministers who dy not
answer at all.

SHRI R, VENKATARAMAN: Mr.
Vice-Chairman, Sir, I take the entire
House into my confidence. I try to
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satisfy them. It may be that I am
unable to satisfy Mr. Bhupesh Gupta,
but I still attempt to satisfy him.

SHRI BHUPESH GUPTA: Am I to
be satisfied by your kindness by which
you are killing us?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, the Finance
Minister ig obviously attempting the
impossible when he ftries tp 3atisfy
him.

SHRI SAWAISINGH SISODIA: It
js difficult to satisfy a man who is
already satisfied.

SHRI R. VENKATARAMAN: My
esteemed friend. Mr. Sezhiyan, rgised
a very valid point, that is, with regard
to the Settlement Commission. His
point was, why should not the Settle-
ment Commission be an independent
authority? The Wanchop Commitiee
in its report recommended that it
should be actually within the Depart-
ment, that we should have a person
dealing with settlement within the
Department. And we have now
implemented the Wanchoo Committee
recommendations. But the question
is still open. Sir, as far gs I am con-
cerned, personally I do not want any
discretion to be exercised by executive
authorities. It would be much better
if 1 give it over to an independent
authority so that we may see that the
executive is saved of the criticism of
bias; it is only for that purpoge. If we
allow a settlement in some cases, then
a question may be asked as to why it
was allowed and whether there was
any motivation for it. If we do not
allow settlement in some cases, we
lose the entire money angd the couniry
stands to lose. In order to save one’s
own reputation, if a person does not
allow settlement, he would be doing a
disservice to the country. Ang if he
allows settlement, he will expose him-
self fo the criticism of bias or pre-
judice or favouring somebody. There
is some validity in the point. T will
R
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have this furthey examined. At this
time I can only say that we will look
into thig matter,

Sir, some Memberg raised the
question that the interest tax will in-
crease the cost of the product. Sir, T
beg to differ from them. Actually the
increased interest will have to be
borne by the industry itself. If they
raise the prices on other grounds, be-
cause of shortage and other things, it
is a different matter, In all cases
where there ig liquidity in the country.
the banks always raise the rales of
interest. And even if I haq not come
forward with a 7 per cent interest lax,
still the Reserve Bank of India in
order to control the liquidity, would
have come forward to raise the rates
of interest so that they might control
borrowing in the country and credit in
7 p.M.the country. Therefore to say
that the increase of the tax to 7 per
cent. which will increase the rate
of interest by 1 per cent or so, will
increase the cost is not borne out and
will not be borne out by facts.

I am glad that I have come to the
end. The only question I have to
answer is why I gave up the wealth
tax on agricultural income. On
equity I will concede that there is no
case because a rich person, whether
he is in the rural area or urban area,
whether his riches consist of agricul-
tural land or urban land, is liable to
pay his contribution to the welfare
of the State. The taxable capacity
is measured only by the -wealth he
possesses, ang not by the character
of the wealth he possesses. As an
administrator, one has to follow not
only the canon of equity in taxation,
but also other canong such as con.
venience, productivity, and so on,
This tax did not produce morz than
Rs. 87 to Rs. 88 lakhs in a year, and
if this resulted in harassment and
certain measure of corruption ...

SHRI BHUPESH GUPTA: That is
administrative failure.
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SHRI R. VENKATARAMAN: It
is because of the nature of the hold-
ing and of our agricultural set-up.
It is also toc an extent due to the
mature of our people because they
are not so fully educated and ad-
vanced as to keep an account of the
land, its value, the improvements
made on the land, ete.  Then they
are harassed when they.say that they
have made some improvements and
so on. After all your tax system
should be attuned to the country and

you cannot import a tax system
which prevails in  advanced or
developed countrics. 1 would still

say that on consideration of various
aspects, it is much better that this
tax was given up...

SHRI BHUPESH GUPTA: You
have thrown the baby and the bath
water, both,

SHRI N. P. CHENGALRAYA
NAIDU (Andhra Pradesh): The tax
was giving you only 88 lakhs of
rupees. Now you are going to save
about Rs. 2 crores on the staff. ..

THE VICE-CHAIRMAN (SHRI R.
R. MORARKA): Order, order,

SHRI BHUPESH GUPTA: I
would not be askisg later on. You
kindly say about the levies. From

Andhra Pradesh 1 have been receiv-
jng telephones and telegramg about

ithe exporl duty on turmeric. The
growers are suffering. Why don’t
you abolish this export duty? They
say that price is crashing. If you

remove this duty, they will be in a
position—my Andhrg friends will
know better—to increase their export
to 40,000 {onnes. You should con-
sider that demand.

SHRI R. VENKATARAMAN: 1
will consider and I will answer every
point. Whatever you ask, I will
reply. Only thing is you must have
the patience to sit with me till the
Rill is passed.

SHRI ERA SEZHIYAN (Tamil
Nadu): You said that agricultural
wealth tax is cumbersome, it is very
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difficult to compute and it has result-
ed in harassment. The same thing
can be said about agricultural income
which you are computing by taking
the net agricultural income, If you
can compute agricultural income,
why not agricultural wealth tax?

SHRI R. VENKATARAMAN:
There is a difference because wealth
arises out of this...

SHRI BHUPESH GUPTA: Reply to
my question...

THE VICE-CHAIRMAN (SHR! R.
R. MORARKA): Order, order.

SHRI SUJAN SINGH (Haryana):
It is very nice...

THE VICE.CHAIRMAN (SHRI R.
R, MORARKA): Order, order.

SHRI SUJAN SINGH:... of the
Finance Minister that he hag saved
the farmers from harassment by re-
moving the agricultural wealth tax.
You have rightly pointed out that the
income from thiz source was also
much less. There is a parallel case
for the farmers. He has saved the
farmers from harassment throughout
their life time. But the harassment
is still there after his death and it is
because of the Estate Duty. I have
got figures with me to show...

SHRI R. VENKATARAMAN. It is
not necessary. 1 understand your
point.

SHRT SUJAN SINGH: Bu; I have
got figures with me. (Interruptions).

THE VICE-CHAIRMAN (SHRI R.
R. MORARKA). Order, please.

SHR71 R. VENKATARAMAN: 1
know the point and 1 will gnswer it.

SHRI BHUPESH GUPTA: Wil
you answer my question about
turmeric, because I have to go?

SHRI R. VENKATARAMAN:
Sir, go far as agricultural income is
concerned, we are not deriving
actually what we should get out of
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it and we have the same problems
with regarg to agricultural wealth
also. The only difference ig that so
far as agricultural income is con-
cerned, people knocw from the neigh-
bouring lands how much yield a per-
son has got every year and that way
it is easier to compute whereas in the
matter of agricultural wealth, other
thinggy also have to be deducted and
there is a Iot of difficulty and there
is harassment and the harassment and
worry have been much greater. But
the revenue from agricultural income
ig commensurate with the worry
which we undergo ang in this case
it is not commensurate.

Now, so far as the other question
is concerned, it is exactly the opposite
of what Mr. Sezhiyan has said. Here
they want the abolition of the Estate
Duty. Well, this ig a request and the
Government cannot decide things in
the course of a reply to a debate,

Now, so far as turmeric is con.
cerned, I have already mentioned
that if T now reduce the export duty
on turmeric, the benefit will only go
to the middle-men and, therefore, I
have said that if they canalise the
export of turmeric through NAFED
or the State co-operative institutions
of Andhra, 1 will consider that ques-
tion. Is it all right?

SHR1 BHUPESH GUPTA: Any.
way, you consider this thing. You
consult them and take the necessary
steps for rellieving them of their
difficulty. A large number of peasants
are there and it is selling at g very
low price and you have put a duty
of Rs. 250/~ or so per quintal. Sir,
let him consider this and see that they
are not put to any distress,

SHRI R. VENKATARAMAN: Sir,
I bhave practically answereq all the
points.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: What abhout my
point regarding section 129A?
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SHRI R. VENKATARAMAN: 1t is
a legal point and we can see to it
later, Sir, except for the point raised
by Mr. Bhandare, T have met all the
points. Sir, I thank the House,

THE VICE-CHATRMAN (SHRI R. R.
MORARKA): The question is-:

“That the Bill to give effect 1o the
financial proposals of the Central
Governreent for the financial year
1980_81, as passecl by the Lok Sabha,
be taken into consideration.”

The motion wag adopted.”

THE VICE-CHAIRMAN (SHRI R.
R. MORARKA): We shall now take
up the clause.by-clause consideration
of the Bill.

Clauses 2 and 3 were added to the Bill.

Clause 4—Amendment of section 10.

THE VICE-CHAIRMAN (SHRI R.
R. MORARKA): Now, there is an
amendment, No. i, by Shri Syed
Shahabuddin,

SHRI SYED SHAHABUDDIN: Sir,
T beg to move:

1. “That the Rajya Sabhg recom-
mends to the Lok Sabha that the
following amendmet be made in the
Finance (No. 2) Bill, 1980, as passed.
by the Lok Sabha, namely:—

‘That at page 5, line 48, after
the word “dependants” the follow-
ing be inserted; namely:—

“or on behalf of any mutual
aid fund established by a reco-
gniseq Service Association or
Trade Union for the welfare of

past and present members or
theiy dependants.”’”

The guestion was proposed.

THE VICE.CHARMAN (SHRI R.
R. MORARKA): The question is:

1. “That the Rajya Sabha recom-
mends to the Lok Sahha that the
following amendment be made in
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the Finance (No. 2) Bill, 1980, as
passed by the Lok Sabha, namely:—

‘That at page 5, line 48, after
the word “dependants” the follow-
ing be inserted; namely:—

“or on behalf of any mutual
aid fung established by a recog-
nised Service Association or
Trade Union for the welfare of
past and present members or
their dependants.”’”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI R.
R. MORARKA): The question is:

“That Clause 4 stand part of the
Bill”.

The motion was adopted.

Clause 4 was added to the Bill.
Clause 5 was added to the Bill.

Clause 6—Amendment of section 32.

THE VICE.CHAIRMAN (SHRI R.
R. MORARKA): There is one amend-
ment by Shri Syed Shahabuddin. Ii
is a negative amendment.

SHRI SYED SHAHABUDDIN: Sir,
I beg to move:

2. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No, 2) Bill, 1980, ws
passed by the Lok Sabha, name-
ly:—

“That at page 6, clause 6 be deleted.”

The question was proposed,

THE VICE-CHAIRMAN (SHRI R.
R. MORARKA): Thig is a mnegative
amendment. The question is:

“That Clause 6 stand part of the
Bill.”

The motion was adopted.

Clause 6 was added to the Bill.
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Clauses 7 and 8 were added to the
Bill

Clause 9—Amendment of Section 36

SHRI SYED SHAHABUDDIN: Sir,
I beg to move:

3. “That the Rajya Sabha recom-
mends to the Lok Sabhg that the
following amendment be made in
the Finance (No. 2) Bill, 1980, as
passed by the Lok Sabha, name-
ly:

‘That at page 8, after line 36
the following be inserted, name-
ly:—

“(iiaa) a gum eque] to half
the amount of the expenditure
incurred on payment of any
salary to an employee who
belongs to the Scheduleq Caste,
Scheduleg Tribe or any back-
ward class.” * »

The question was proposed.

SHRI SYED SHAHABUDDIN:
Please permit me to explain.

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA;: The question is:

3. “That the Rajys Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1980, as
passed by the Lok Sabha, namely:

‘That at page 8, after line 36
the following be inserted, name-
ly:—

“(ilaa) a gum equal to half
the amount of the expenditure
incurred on payment of any
salary to an employee who
belongs to the Scheduleq Caste,
Scheduled Tribe or any back-
ward class.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA): The question is:
“That clause 9 gtand part of the Bill.”

The motion was adopted.
Clause 9 was added to the Bill.
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THE VICE-CHAIRMAN (SHRI
R. R. MORARKA): The time allotied
for the discussion on this Bil] is
already over, and it wag by agree-
ment that more time wag given in the
First Reading, and, therefore, the
Second Reading is a formality
through which we have to go. We
now come to Clause 10.

Clause 10 was added to the Bill.
Clause 11—Amendment of section 41

SHRI SYED SHAHABUDDIN: Sir,
I beg to move:

4. “That the Rajya Sabhg recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1980, as
passed by the Lok Sabha, name-
ly:—

‘That at page 9, clause 11 be
deleted.”

The question was proposed,

THE VICE-CHAIRMAN (SHRI
R. RMORARKA): It cannot beputto
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vote, because it is a negative amend-
meni.

The question is:

“That clause 11 stand part of the
Bill.”

The motion was adopted.

Clause 11 was cdded to the Bill.
Clause 12 was cdded to the Bill.

Clause 13—Amendment of Section
80C

SHRI SYED SHAHABUDDIN: Sir,
I beg to move:

5. “That the Rajya Sabha recom-
mendg to the Lok Sabha that the
following amendment be made in
the Finance (Nc. 2) Bill, 1980, as
passeq by the Lok Sabha, name-
ly:—

‘That at page 10, lines 11, 12,
13 and 15 for the figure “5000”
at four places where they occur
the figure “6,000” be substituted.’”

The question was proposed.

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA): The question is:

5. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made jn
the Finance (No. 2) Bill, 1980, as
passed by the Lok Sabha, name-
ly: —

‘That at page 10, lineg 11, 12,
13 and 15 for the figure “5,000”
at four places where they pccur
the figure “6,000” be substitut-
ed.”

The motion negctived.

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA): The question is:

“That clause 13 gstand part of the
Bill.”

The motion was adopted.

Clause 13 was agdded to the Bill.
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Clause 14 (Omission of section |
80FF)
SHRI SYED SHAHABUDDIN: Sir,
I beg to move:

6. “That the Rajya Sabhg recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1980, as
passed by the Lok Sabha, namely:

‘That at page 10, for clause 14
the following be  substituted,
namely: —

“14. In section 80FF of the
Income Tax Act for the figure

‘12,0000 the figure ‘18,000
wherever it occurs, shall be
substituted.”

The question was proposed,

THE VICE-CHAIRMAN (SHRI

R. R. MORARKA): The question is:

6, “That the Rajya Sabha recom-
mendg to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1980, as
passed by the Lok Sabha, namely:

‘That at page 10, for clause 14
the following be substituted, |
namely:—

“14, In gzection 80FF of the
Income Tax Act for the figures

‘12,000 the figure ‘18,000’
wherever it occurs, shall be
substituted.” ”

The motion was negatived.

THE VICE-CHAIRMAN  (SHRI

R. R. MORARKA): The question ig:

“That clause 14 stand part of the
Bill.”

The motion was adopted.

Clause 14 was added to the Bill

Clauses 15 to 17 were added to the
Bill.

Clause 18—Amendment of section
80JJ
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SHRI SYED SHAHABUDDIN: Sir,
I beg to move:

7. “That the Rajya Sabha recom-
mendg to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1980, as
passeg by the Lok Sabha, name-
ly:—

‘That at page 16, lines 22 to 25
be omitted.” ”

The question was proposed,

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA): The question is:

7. “That the Rajya Sabha recom-
mends to the Lok Sabhg that the
following amendment be made in
the Finance (No. 2) Bill, 1980, as
passed by the Lok Sabha, name-
ly:—

‘That at page 16, lines 22 to 25
be omitted.” ”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA): The quesfion is:

“That clause 18 gtand part of the
BilL”

The motion was gdopted.
Clause 18 was added to the Bill.
Clause 19 wag added to the Bill.

Clause 20—Amendment of
80RR

SHRI SHIVA CHANDRA JHA:
Sir, 1T move:

section

8. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1980, as
passed by the Lok Sabha, namely:

‘That at page 16, lines 89-40,
for the words musician, actor or
sportsman” the words “journalist,
musician, actor or gportsman’” be
substituted.” ”
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The Question was proposed.

SHRI R. VENKATARAMAN: Sir,
I am unable tp accept the amend-
ment. I cannot extend the benefit to
the journalists,

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA): The question is:

8. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1980, as
passed by the Lok Sabha, name-
ly:—

‘That at page 16, lines 39-40,
for the words musician, actor or
sportsman” the words “journa-
lists, musician, actor or sports-
man” be substituted.””

The motion was negatived.
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THE VICE-CHAIRMAN (SHRIL
R. R. MORARKA): The question is:

“That Clause 20 stand part of the
Bill.”

The motion was adopted,
Clause 20 was added to the Bill.

Clause 21—Amendment of section
80T

THE VICE-CHAIRMAN (SHRI
R. R, MORARKA): Now we shall take
up Clause 21. There is one amend-
ment by Shri Shahabuddin,

SHRI SYED SHAHABUDDIN: Sir,
I move:

9. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1980, as
passed by the Lok Sabha, name-
ly:—

‘That at page 16, for clause 21
the following be substituted,
namely:—

“21. In section 80T of the
Income Tax Act in clause (a)
for the words ‘ten thousand
rupees’ the words ‘fifteen
thousand  rupees’, shal] be
substituted.” * »

The question wag proposed.

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA): The question is:

9. “That the Rajva Sabhy recom-
mends to the Lok Sabha that the
following amendment be made in
the Finanee (No. 2) Bill, 1980, as
passed by the I.ok Sabha, name-
ly:—

‘That at page 16, for clause 21
the following bhe substituted,
namely:—

“21, In section B80T of the
Income Tax Ac¢t in clause (a)
for the wordg ‘ten thousand
rupees’ the words ‘fifteen
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thousand  rupees’, shall be for the words ‘ten thousand
substituted.” ’ » rupees’ the words  ‘fifteen

thousand rupees’ shall be sub-
The motion was negatived. stituted.” *
THE VICE-CHAIRMAN  (SHRI The motion was negatived.

R. R. MORARKA): The question ig:

“That Clause 21 stand part of the
Rill.”

The motion was adopted.

Clause 21 was added to the Bill,

Clause 22—Amendment of section
80TT ‘
THE VICE-CHAIRMAN (SHRI

R.R. MORARKA): Now we ghall take
Up Clause 22. There is one amend-
ment by Shri Syed Shahabuddin.

SHRI SYED SHAHABUDDIN: Sir,
I move:

10, “That the Rajya Sabha re-
commendg to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha, name-
ly:—

‘That at page 16, for clause 22,
the following be substituted,
namely: —

“22. In section 80TT of the
Income-Tax Act in clause (a)

for the words ‘ten thousand
rupees’ the words “fifteen
thousand rupees” ghall be gub-
stituted.” * ”

The question was proposed.

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA): The question js:

10, “That the Rajya Sabha re-
commendg to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
ag passed by the Lok Sabha, name-
ly:—

‘That at page 16, for clause 22,
the following be substituted,
namely: —

“22. In section B0TT of the
Income-Tax Act in clause (2)

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA): The question is:

“That Clause 22 stand part of the
Bill.”

The motion was adopted.

Clause 22 was added to the Bill.

Clauge 23—Amendment of section
80U

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA). Now we shall take up
Clause 23. There is one amendment
by Shri Shahabuddin.

SHRI SYED SHAHABUDDIN: Sir,
I move:

11, “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill 1980, as
passed by the Lok Sabha name-
ly:—

‘That at page 16, line 48, for
the words “ten thousand rupees”
the words “twenty  thousand
rupees” be substituted.’”

The question was proposed.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA). The question is-

11, “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill 1980, as
passed by the Lok Sabha, name-
ly 1~

‘That at page 16, line 48, for
the words “ten thousand rupees”
the words  “twenty  thousand
rupees”’ be substituted.’”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA). The question is:
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“That Clause 23 stand part of the
Bill.”

The motion was adopted.

Clause 23 was added to the Bill.

Clauses 24 to 35 were added to the
Bill,

Clause 36—Amendment of section 2.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA). Now we shall take Uup
Clause 36. There are three amend-
ments.

SHRI SYED SHAHABUDDIN: Sir,
1 move:

12. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No, 2) Bill, 1980, as
passed by the Lok Sabha, name-
ly:—

‘That at page 22 clause 36 be
deleted.” ™

SHRI SANKAR GHOSE (West Ben-
gal): Sir, I move;

13. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No, 2) Bill, 1980 as
passed by the Lok Sabha, name-
ly:—

‘That at page 22 for lines 31-32
the following be  substituted,
namely : —

“(i) (a) agricultural land in-
cluding land comprised in any
tea, coffee rubber, or cardamom
plantation.”’”

14, “That the Rajya Sabha re-
commends fo the Lok Sabha that
the following amendment be made
in the Finance (No, 2) Bill, 1980, as
passed by the Lok Sabha, name-
ly:—

‘That at page 22 for lines 33 to

35 the following be substituted,

namely : —

“(b) any building owned or
occupied by a culfivator of, or
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receiver of rent or revenue out
of, agricultural land including
land comprised in any tea,
coffee, rubber or cardamom
plantation.”’”

(The Amendments Nos. 13 and 14 also
stood in the name of Shri V. B, Raju)

The questions were proposed.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA):. Amendment No. 12 ig a
negative amendment, The question is:

13. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (INo, 2) Bill, 1980, as
passed by the l.ok Sabha, name-
ly:—

“That at page 22 for lines 31-32
the following be  substituted,
namely : —

“(i)(a) agriculiural land in-
cluding land comprised in any
tea, coffee, rubber, or cardamom
plantation.”’ ”

14. “That the Rajya Sabha re-
commends {o the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980, as
passed by the Lck Sabha, name-
ly:—

“That at page 22 for lines 33 to
35 the following be substituted,
namely:—

“(by any building owned or
occupied by a cultivator of, or
receiver of rent or revenue out
of ggricultural 1land including
land comprised in any lea, coflee,

rubber or cardamom planta~
ti0n‘"!"

The motion was negatived.
THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): The question is.

“That Clause 36 stand part of the
Bill.»

The motion was adopted.

Clause 36 was added to the Bill.
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Clause 37—Amendment of section 5.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA). Now we shall take up
Clause 37. There are three amend-
mernts.

SHRI SYED SHAHABUDDIN: Sir,
I move:

15. *That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill 1980, as
passed by the Lok Sabha, name-
ly . —

‘That at pages 22 and 23 clause
37 be deleted.””

SHRI
maove .

16. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill 1980, as
passed by the Lok Sabha, name-
ly:—

SANKAR GHOSE: Sir, I

*That at page 22, lines 46 and 47
be deleted."”

17. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill 1980, as
passed by the Lok Sabha, name-
ly :—

‘That at page 23, lines 1 to 6 be
deleted.””

(The Amendments Nos. 16 and 17 also
stood in the mame of Shri V. B. Raju)
The questions were proposed,

THE VICE-CHAIRMAN (SHRI R. R.

MORARKA): Amendments Nos. 15, 16
and 17 are negative amendments.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): The question is:

“That clause 37 stand part of the
BilL.”

The motion was adopted.

Clause 37 was added to the Bill.
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Clauses 38 to 40 were added to the
Bill.

Clause 41—Amendment of Schedule I.

SHRI SYED SHAHABUDDIN: Sir,
I beg to move;

18. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill 1980, as
passed by the Lok Sabha, name-
ly:—

‘That at page 25, in lines 10, 14
and 17, for the figure “1,50,000” at
three places ‘where they occur, the
figure “200,000” be substituted.””

The question was proposed,

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA) The question iS:

18. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill 1980, as
passed by the Lok Sabha, name-
ly:—

‘That at page 25, in lines 10, 14
and 17, for the figure “1,50,000” at
three places where they occur, the
figure “200,000” be substitutedy ”

The motion was megatived.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA); Tha question iS:

“That clause 41 stand part of the
Bill.”

The motion was adopted,
Clause 41 wag added to the Bill.

Clauses 42 to 46 were added to the
Bill.

Clause 47— Amendment of Act 13 of
1980.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): There are two amend-
ments—one by Shri Shahabuddin and
the other by shri Sankar Ghose and
Shri V. B, Raju.
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SHRI SYED SHAHABUDDIN: Sir,
I beg to move:

19. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill 1980, as
passed by the Lok Sabha, name-
ly:—

‘That at page 26, line 45, for
deleted.””

SHRT SANKAR GHOSE: Sir, I
Leg to move:

20. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely: —

‘That at page 26. line 45, for
the words ‘“ten per cent” the
wordg “six per cent” be substi-
tuted. ”

(The amendment also stood in the
name of Shri V, B. Raju)

The questions were proposed.

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA): Amendment
No. 19 is a negative amendment. T
shall put Amendment No. 20 to vote.

The question is:

20. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) DBill, 1980,
as vpassed by the Lok Sabha,
namely:-—

“That at page 26, line 45, for
the words “fen per cent” the
words “six per cent” be substi-
tuted.’ ”

The motion was negatived,

THE VICE-CHAIRMAN
R. R. MORARKA): The
is:

(SHRI
question

“That clause 47 stang part of the
Bill.”

The motion was negatived.
Clause 47 was added to the Bill.

Clauses 48 to 50 were added to the
Bill.
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Clause 51—Amendment of Act 6 Of
1898.

SHR1 SYED SHAHABUDDIN: Sir,
I beg to move:

21. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance ¢No. 2) Bill, 1980,
as passed by the Lok Sebha,
namely: —

‘That at page 28 clause 51 be
deleted.” ”
SHRI SANKAR GHOSE: gir, I
beg to move:

22. “That the Rajya Sabha re.
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
ag passed by the Lok Sabha,
namely: —

‘That at page 28, lines 21 to 26
be deleted.’”
SHRI SHIVA CHANDRA JHA:
Sir, T beg to move:

23 “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely: —

‘That at page 28, line 24, for
the figure and word “35 paise”
the figure and worg “30 paise”
be substituted.’”

The questions were proposed.
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SHRT R. VENKATARAMAN: Sir,
I am unable to accept the amend-
ment. The cost of stationery has
gone up. This is to recoup the cost.

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA): The question
is:

21, “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely:-—

‘Tha{ at page 28, clause 51 he
deleted,”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): The question is:

22. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Rill, 1980,
as passed by the Lok Sabhg,
namely: —

‘That at page 28, lines 21 to 26
be deleted.’”

The motion was negatived,

THE VICE.CHAIRMAN (SHRI
R. R. MORARKA): The question
is:

23. “That the Rajya Sabhs re-
commends {0 the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely: —

‘That at page 28, line 24, for
the figure and word *“35 paise”
the figure and word ‘30 paise” be
substituted.’

The motion was negatived.
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Sir, 1 want it even by raising of
hands. It is a matter of formality.

Let it be done even by raising of
hands,

THE  VICE-CHAIRMAN (SHRI
R. R. MORARKA): Do you want
the vote to be taken by raising of
hands?

SHRI SHIVA CHANDRA JHA:
Yes, Sir, .. PN

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA): I am advised
that if I have anvy doubt then only
hands have to be raised. If [ have
no doubt, the question does not arise.
Therefore, please sit down.

SHR1 SHIVA CHANDRA JHA:
Sir, even by the raising of hands it
has been done in the past year. Only
one vote was less.

THE VICE.CHAIRMAN (SHRI
R. R. MORARKA): The question is:

“That Clause 51 stand part of the
Bill.”

The motion was adopted.
Clause 51 was added to the Bill.

Clause 52 to 54 were added to the
Bill.

THE VICE.CHAIRMAN (SHRI
R. R. MORARKA): Now we shall
take up the First Schedule. There
are 13 amendnients. No. 24 by Shri
Sankar Ghose and Shri V. B. Raju,
No, 25 by Shri Syed Shahabuddin and
Shri Sankar Ghose, No. 26 by Shri
Sankar Ghose, No. 27 by Shri Jha,
No. 28 by Shri Shahabuddin, No. 29
by Shri Sankar Ghose and Shri V. B.
Raju, Nos. 30 to 34 by Shri Jha and
Nos. 35 and 36 by Shri Sankar Ghose.
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The First Schedule

SHRI SANKAR GHOSE: Sir I
move:

24, “That the Rajya Subha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,

as passed by the Lok Sabha,
namely: —

‘That at page 32, lines 15, 17
and 18, for the figur2 “2,000” at
three places where they aceur
the figure “10,000” bLe substi-
tuted,’ ”

[The amendment also stood in the
name of Shri V. B. Raju.]

SHRI SYED SHAHABUDDIN: Sir,
I move:

25. “That the Raiya Sabha re-
commends to the Lok Sabha that
the following amendment he made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely:—

“That at vage 32, lines 15, 17
and 18, for the figure “3,000” at
three places where they occur
the figure “12,000” »e substi-
tuted.'

[The amendment also stood in the
name Of Shri Sankar Ghosel.

SHRI SANKAR GHOSE: Sir, I
move:

26. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Ssbha,
namely: —

“That at page 32, in line 19, for
the figures and words “Rs. 1050
plug 18 per cent” the figures and
wordg “Rs. 450 plus 28 per cent”
be substituted.”

SHRI SHIVA CEANDRA JHA:
Sir, I move:

2%7. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
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as passed by the Lok Sabha,
namely: —

‘That at page 32, line 37, for
the figure and words “60 per
cent” the figure and words 75
per cenl” be substituted,?

SHRI SYED SHAHABUDDIN: Sir,
I move;

28. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following araendment be made
to the Finance (No. 2) Bill, 1980,

as passed by the Lok Sabhs,
namely: —

‘That at pages 32-33 lines 40
to 42 and 1 to 4 respectively be
deleted. ”

SHRI SANKAR GHOSE: Sir, I
move:

29. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment he made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely: —

‘That at page 33, lines 17, 19
and 20, for the .gure “8,000” at
three places where they occur,
the figure “10,000” be substi-
tuted.”

[The amendment also stood in the
name of Shri V. B. Raju.]

SHRI SHIVA CHANDRA JHA:
Sir, T move:

30. “That the Rajya Sabha re-
commends {o the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely: —

‘That at page 34, line 35, for
the figure and words “24 per
cent” the figure and wordg “50
per cent” be substituted.””

31. “That the Rajya Sabha re.
commends to the Lok Sabha that
the following amendment be made



353 Finance (No. 2)

in the Finance (No. 2) Bill, 1980,

as passed Dby the Lok Sabhs,
namely: —

‘That at page 35, line 17, for
the figure ang words “22 per
cent” the figsure and words “40
per cent” be substituted.””

32. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely: —

‘That at page 35, line 45, for
the figure anq words “55 per
cenl” the figure and words “75
per cent” be substituted. >

33. “That the Rajya Sabha re.
commends {0 the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Rill, 1980,
as passed by the Lok Sabha,
namely: —

‘That at page 37, line 30, for the
figure and words “3 per cent”
the figure and words ‘5 per cent”
be substituted.’”

34. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely: —

‘That at page 37, line 33, for
the figure and wordg *“3 per
cent” the figure and words “5 per
cent” be substituted.’”

SHRT SANKAR GHOSE:
move:

Sir, 1

35. “That the Rajya Sabha re-
commends t0 the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely: —

‘That at bage 40, lines 39, 41
and 42, for the figure “8.0600” at

three places, where they occur,
the figure “12,000” be substi-
tuted. ”
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36. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) BRill, 1980,
as passed by the Lok Sabha,
namely: —

“That at page 40, in line 43,

for the fisures and words “Rs.
1050’ plus 18 per cent” the
figures and words “Rs. 450 plus
18 per cent” be substituted.?”

The questions were proposed.
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SHRI R. VENKATARAMAN:
I am unable to accept.

SHRI SHIVA CHANDRA JHA:
Why, why unable?

THE VICE.CHAIRMAN (SHRI
R. R. MORARKA): The question
is:

Sir,

24. “That the Rajya Sabha re-
commends t0 the Lok Sabha that
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the following amendment be made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely: —

‘That at page 32, lines 15, 17
and 18, for the figure “8,000” at

three places where thev occur
the figure “10,000” be substi-
tuted.’ ”

The motion was negatived.

THE VICE.CHAIRMAN (SHRI
R. R. MORARKA): The question
is:

25. “That the Rajya Sabha re.
commends {0 the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely: —

“That at vage 32, lires 15, 17
and 18 for the figure “8,000” at
three places whera they occur
the figure 12,000” be substi-
tuted.””?

The motion was negatived,

THE VICE.CHAIRMAN (SHRI
. R. MORARKA): The question
is:
26. “That the Rajya Sabha re-
commends {o the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1380,
as passed by the T.ok Sabha,
namely: — ihid

‘That at page 32, in line 19, for
the figures and words “Rs. 1050
plus 18 per cent” the figures and
words “Rs. 450 plis 18 per cent”
be substituted.”

The motion was negatived.

THE VICE.CHAIRMAN (SHRI
R. R. MORARKA): The question
is:

27. “That the Rajya Sabha re-
commends {o the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely: —
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‘That at page 32, line 37, for
the figure and words “60 per
cent” the figure and words ‘75
per cent” be substituted,”

The motion was negatived.
THE VICE.CHAIRMAN

R. R. MORARKA):
is:

(SHRI
The question

28. “That the Rajya Sabha re.
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
as passcd by the Lok Sabhs,
namely: -—

“Thal at pages 32, 23, lincs 40
to 42 and 1 to 4 respectively be
deleted.”

The motion was negatived.

THE VICE.CHAIRMAN
R. R. MORARKA):

18

(SHRI
The question

29, “That the Rajya Sabha re-
ccmmends to the .ok Sabha that
the following amendment he made
in the TFinance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely: — )

‘That at page 33, lines 17 19
and 20, for the figure “8,000” at
three wnlaces where they ozcur-
the figure “10,000” by substi-
tuted.’ ”

The motion was negatived.

THE VICE.CHAIRMAN
R. R. MORARKA):

is:

(SHRI
The question

30. “That the Rajya Sebha re-
commends to the Lck Sabha that
the following amendment be made
in the Finance (No. 2) RBill, 1980,
as passed hy the Lok Sakthas,
namely: —

‘That at pcge 34, line 35, for
the figure anq words “24 per
cent” ‘the figure and words <50
per cent” be substituted)”

The motion was negatived.
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THE VICE-CHAIRMAN (SIJERI
R. R. MORARKA): The question
is:

31. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,

as passed by the Lok Sabha,
namely: —

‘That at page 35. line 17, for

the figure ang wordg “22 per

cent” the figure and worlds “44

per cent” be substituted.’”

The motion was negatived.
THE VICE-CHAIRMAN (SHRI

R. R. MORARKA):
is:

The question

32. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendmeni be made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely: —

“That at page 35, line 45, per
the figure and words “55 per
cent” the figure andg words “75
per cent” be substituted.’”

The motion wag negatined,.

THE CIVE-CHAIRMAN (SHRI
R. R. MORARKA): The oquastion
is:

33. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,

as passed by the Lok Ssbha,
namely: —

‘That at page 37, line 230, for
the figure and wordes “3 per
cent” the figure and words “5
per cent” be substituted.’’

The motion was negatived.

THE CIVE-CHAIRMAN (SHRI
R. R. MORARKA): The question
is:

34. “That the Rajya Sabha re-
commends 10 the Lok Sabna that
the {ollowing amendment be made
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in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely: —

‘That at page 37, linc 33, for
the figure and words ‘3 per
cent” the figure and word “5
per cent be substituted.’”

The motion was negalived.

THE VICE-CHAIRMAN
R. R. MORARKA):
is:

(SHRI
The cquestion

35, “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
as passed by the Lok Sabha,
namely: —

“That at page 40, in lines 39,
41 and 42, for the figure 8,000

at three nwplaces, where they

occur, the figure “12,000” be

substituled.’ ”

The motion was neyatived.
THE CIVE-CHAIRMAN (SHRI
R. R. MORARKA): The question
is:

36. “That the Rajya Sakha re.

commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1980,
as vassed by the Lok Sabha,
namely: —

‘That at page 40, line 43, for
the figures and words “Rs. 1050
plus 18 per cent” the figures and
words ‘“Rs. 450 plus 18 per cent™
be substituted.” ”

[y

The motion was negatived.

THE  VICE-CHHAIRMAN (SHRI
_R. R. MORARKA): The question
is:
“That the First Schedule stand
part of the Bill”

The motion was adopted,
The First Schedule was added to the
Bill,

The Second Schedule, the Third

Schedule, The Fourth Schedule and

The fitth Schedule were dded to the
Bil]
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Clause 1, the Enacting Formulz and
the Title were added to the Bill

SHRI R, VENKATARAMAN: Sir,
1 move:

“That the Bill be returned.”.
The question wag proposed.

SHRI M. KALYANASUNDA-
RAM: Sir, in the third reading I want
to say a few words, Otherwise the
thirg reading will lose ity grace. I
want to say only one or two words
with your permission. We are the
Members from Tami} Nadu. We
raised a very vital point agitating
our minds with regard to debt
relief. ..

THE VICE-CEAIRMAN (SHRI
R. R. MORARKA): The scope for
the third reading is very limited.
You can give the arguments either
in support or in opposition nothing
more. If you do not have anything,
please sit down.

oY foa wvz Ar: W, § ag
Fgar =g g &0 i
" THE VICE-CHAIRMAN (SHRI

R. R. MORARKA): No, there is no
time left now.

The question js:
“That the Bill be returned.”

The motion was adopted,

MESSAGE FROM THE LOK SABHA
The Brahmaputra Boarg Bill, 1980

SECRETARY-GENERAL: Sir, I
have 10 report to the House the
following message received from the
Lok Sabha signed by the Secretary

of the Lok Sabha :

“In accordance with the provi-
siong of Rule 96 of the Rules of
Procedure ang Conduct of Business

[RAJYA SABHA]
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in Lok Sabha, I am directed to en-
close herewith the Brahmaputra
Board Bill, 1980, gs passed by Lok
Sabha at its sitting held on the 7th
August, 1980.”

Sir, I lay the Bill on the Table.

THE VICE.CHAIRMAN (SHRI
R. R. MORARKA): Now, special meri-
tion by Shri Shahi.

—

REFERENCE TO THE REPORTED

LATHI-CHARGE BY THE POLICE

ON LOK DAL SATYAGRAHIS AT
BAGHPAT

¥} AEET qqR WF: (I
YIJ) : IUAWTEAH WERA, qT 3@
F A AF FF F gHeA1 & faw
FIAT 9T W E |

5t WA gieg (fagre)
o9 wa WA JwA s gy

s} AT qAE Wy A,
gLt FIINg H AR R & 9fF &Y
geqEar frwae gu | gfem &1 A
¥ g A mAT Ty w8 Jon-
afedt &7 A T TH qAT BF T
afra gd gaar fuedr & 5 @
afgdt ®T WL & 08 IeqT AL BF
™ ¥ MY w7 gfem X s aE-md
F FT AR KN AAT FT RFAY
. B

UF WA 9 : Ug TAq T

g

=t AWYET qAE A T s
A IT F AAEl T TW oarq AT
swaedT # fF grTE # acamrg
wifagds g1 A seamigal #1 e
¥ qdr & ata 7 1 9F i gfae
F1 FO Fgd F AT faw 1 e,
zafae gav ;AT 9l F oA
gl 1 W T A WY WA



